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JAWAHARLAL NEHRU 
[Not'ember 14. 1889-May 27, 1964] 



Parliament Pays Homage to ~  

As Parliament assembled for its 
special session on May 'rI, the first news 
it was to receive was of the sudden and 
gntVe ill!ness· of· the Prime Minister, 
who had' returned only the previous 
evening'; from a brief holiday in Dehra 
Dun specially to attend the session. A 
listless· Parliament went about· its busi-
ness mechanically. And, just past 2'15 
in the afternoon, Minister Subramani-
am interrupted the proceedings, first 
in Lok Sabha and then in the other 
House; to break the news that the 
Prirne Minister was no more, that the 
light was . out. Stunned and dazed, 
both Houses of Parliament adjourned 
immediately. . 

A sorrowing Parliament reassembled 
.in gloom the. day after the funeral to 
pay its homage to the most beloved son 
of the nation. No words of apprecia-
tion, no tribute could indeed ever be 
adequate to the memory of this man-
to all that he was and all that he did 
during his life-time, to one who had 
filled the horizon of India for so many 
years, one whose vision embraced the 
entire humanity and who felt an ache 
in his mind and heart for the ills of all 
mankind. 

In a speech that would be remem-
bered for all time Jawaharlal spoke of 
a tryst with DestiIiy. Perhaps no man 
had deeper faith than he in his 
country's' future arid saw mpre clearly 
the meanS that could accomplish the 
cherished goal. He chose the demo-
cratic . path and remained consistently 
loyal to it. With him, his belief in 
democracy was an article of faith. He 
believed in the democratic way because 
to him it was the right means to 
achieve ends,' becauSe it. was peaceful. 
and because in the.final analysis it pro-
moted the growth .of human beings and 
of society. He attached the greatest 
value to individual freedom, to the 
1351 (e) LS-l. 

creative and adventurous spirit of maD. 
"We do want high standards of living", 
he once said, "but· not at the cost of 
man's creative spirit, his creative ener-
'gy, his spirit of adventure; not at the 
cost of all those fine things of life 
which have ennobled man throughout 
the ages". 

Nehru's respect for the parliamentary 
institution was as deep-rooted as' his 
faith in the democratic process. With 
his historic sense he saw in the Parlia-
ment of India an institution behind 
which lay 'not only fifteen years or so 
of history, of concentrated history of 
India, but also the long traditions, some 
even of this country and some of other 
countries representing parliamentary 
government'. Parliament symbolised 
for him the ultimate sovereignty of the 
pee'ple, and he was ever zealous of 
guarding its dignity. "When an injury 
has been done to this House, when it 
has been wronged,' that wrong-doing 
should be ~  he once insisted, 
one who normally was only generous 
to a fault. He was moved to near-an-
guish when a motion of no confidence 
was bl'ought up against the Speaker. 
"There is some element of tragedy in 
this", he said. "Sometimes things are 
done which cannot be undone. Tf you 
break a precious 'procelain vase you 
cannot put it together". Nobody chal-
lenged the right of any Member. to 
bring forward the motion, he said; . the 
point was not the legal right, but the 
propriety, the desi:ra6Uity of doing it. 
''This matter affects the Speaker, of 
course but it affect!! ~ high digl,lity of 
tJiis House as Paru"ment"he ~ 
ed. So' vivid was. his senae of ,the 
honour. the' dignity,' and the ~ ' 
I>f. Parliament. '. 

It was to' this man that Parliament 
was paying its tribute· -of tears; Jaws· 
baTl.' Nehru 1:ieldniM ttt .. U mankind, 
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said Nandaji, who had taken over as 
Prune MmlSter, in Lok Sabha. To 
Nehru, India's problems and aspira-
tions were part of mankind's struggle 
tor freedom, for peace, for social jus. 
tice, for human values and the dignity 
of man. His own labours in india 
were part of the larger aim of building 
up a liberated humanity. For Nehru, 
national freedom and independence, 
he said, were but a fragment of a lar-
ger vision for the future. So this great 
leader of the freedom struggle, Nandaji 
said, become the great architect of 
Free India. He gave new content and 
direction to the national purpose, pur-
suing through every storm and stress 
the truth which Gandhiji had taught 
that right means shall triumph to the 
very end. 
It was the model parliamentarian 
that came uppermost to ~  mind as 

~ Sardar Hukam Singh rose to pay his 
\ tri,bute to the late Prime Minister. "It 
\ wAs,. pleasure to see him enter the 
Lok Sabha" said the Speaker. He re-
called how Nehru would walk to his 
seat with elegance, show the utmost 
respect to the Chair; how he would be 
the first to rush to the House when the 
quorum or the division bell was rung; 
how he was always eager to give the 
fullest information to Parliament; how 
he could listen to criticisms with 
patience and tolerance and reply with-
out ranco,!r. Pandit Nehru kept cer-
tain standards and has left many 
wholesome traditions in democracy, he 

1
8aid. History yields no parallel of a 
life of such immense significance. In 
his person Nehru symbolised the coun-
try's past greatness, its present struggle 

I and its future ambitions and aspirations. In his fearless Ilursuit of a world free 
from war and fear he has served all 
humanity, said the Speaker. 

~ his tribute in Rajya Sabha 
Shri M. C. Chagla, Leader of the House, 
spoke of Nphru as 'a stout champion 
in the cause of freedom and in the 
strulll!le a2ainst colon;alism and the 
,"efl+est exponent of the art of livinJ! 
tOfIP.ther. A'I between Tn"1\ and man and 
nation and natton'. Nehru was essen-
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tially a man of culture, he said, with 
a deep sense of toierance and under-
standmg, which in the domestic sphere 
made him the greatest protagonist of 
secularism and m the international 
sphere led him to pursue the p01l.cy of 
non-alignment, which would always be 
associated with his name. 
The Chairman Dr. Zaklr Hussain des-
cribed the late Prime MlDister as 'a l'llCk 
on which we built our faith in our-
selves'. An aristocrat by birth and 
temperament, Pandit Nehru had com-
mitted himself totally and unequivo-
cally to democratic ideals, democratic 
institutions and democratic procedures, 
said Dr. Zakir Hussain. The aristocrat 
in him sought to make his whole life 
and activity an expression of all that 
was gracious and noble. The democrat 
in him made him the courageous fighter 
for people's rights. 
Almost the same thoughts, same 
sentiments were on the lips of mem-
bers from all sections in both Houses 
as they made touching references to 
this unique man who commanded the 
respect and affection of one and all. 
He was a gem of a man, of grace and 
culture, who never stooped to petti-
ness, who brought more than the breath 
of poetry and of historic vision to the 
tasks of politics, one who consciously 
chose and consistently remained loyal 
to democratic processes, a passionate 
champion of peace, one who fought, as 
no man in his time had fought, for 
i;ens"bility and neighbourliness at home 
imd abroad. 
\,; Both Houses passed a resolution ex-
press'ng "profound anguish and grief" 
over the passing away of the beloved 
leader and declaring "firm resolve to 
strive for the ideals of world peace and 
progress and national unity, solidarity 
"and prosperity to which fie dedicated 
-himself throughout his life". 
No man in politics was perhapS so 
universally 10ved as Pandit Nehru. 
Messages of condolence poured in 
from within the country and abroad 
and spontaneous tributeS were paid in 
parliamentary assemblies all the world 
over. 
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SARDAR HUKAM SINGH'S ADDRESS 
TO PRESIDING OFFICERS 

[The Twenty-ninth Conference of 
Presidli:ng OfJicera of Legislative Bodie. 
in India was held at Patna on. January 
6 and 7, 1964 preaided over by Sardar 
Hukllm Singh, Speaker of Lok Sabha. 
What folwws if a substantial reproduc-
tion of the Chairman's Address on the 
opening day of the Conference.-
Editor.] 

FRIENDS, 

It is with great pleasure iliat I join 
hands with our hosts in extending a 
warm welcome to all of you assembled 
here this morning. Every time we 
meet like this, I get a feeling of a 
family gathering, of a happy re-union, 
'.10 occasion for renewing many old 
bonds and forging new ones. Since we 
met last. a new State-the State of 
N agaland has come into being and 
legislatures have been formed and 
popum governments set up in Hima-
chal Pradesh, Manipur, Tripura. and 
Goa. Daman and Diu. In Pondicherry, 
in place of the Representative A&-
sembly, a regular Legislative ASilembly 
has now been elected. I extend my 
special welcome to the Presiding Offi-
cers from these new legislative bodies. 
I also ~  my hearty welcome to 
the new Speaker of the Jammu and 
Kashmir Assembly. 

We met last in· an atmo.phere of 
JdoolIl., with the threat of war still 
hanging over us. Providentially, that 
threat has now been contained. It still 
remains,but has receded. somewhat. 
The sudden bet..,.al of trust by an 
erstwhile friend.. no doubt shocked 
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us-but it also came as a timely re-
minder that mere faith and good in 
tentions are not enough in this world 
and, now as ever, unremitting vigil is 
the price of freedom. In that hour of 
darkness we drew silent comfort from 
much of what we then SBw-the spon-
taneous drawing together of the people 
and the vast resources of inner 
strength that skimmed to surface then. 
Some of us even felt that the moments 
of anxiety were not lived in vain and 
probably it was the W'.ly of Providence 
that the nation should find its feet 
through adversity. 

GROWING PRESTIGE OF PARLIAMENT 

As I look around, there is one cheer-
ing phenomenon from which I take 
heart. That I would describe as the 
growing prestige of Parliament. When 
the country became free, the accidents 
of history as well as some elements in 
our own native genius dictated the 
parliamentary system of government 
as our obvious choice. And we have 
~ I  ~ ~  as 
if to the manner born. We have fearnl 
tOlisetheaemocrafic apparatus with a 
measure of success. The events at 
home on the political scene over the 
years are enough to point to the emer-
gence of the corporate personality of 
Parliament as a decisive factor in 
Indian politics. Nothing of importance 
happens in the country without its 
echoe& and reverberations inside the 
walla of the Legialature. In other 
wards, peopI& have DOW come to place 
faith in Parliament and the State 
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Legislatures and look upon them as 
their natural forum and instruments of 
popular will. That is an immense gain, 
so far ~ it ~  , 

HABIT OF DEMOCRACY SHOl1LD GROW 

While we have learnt to handle the 
democratic machinery efficiently, l' am 
constrained to say, the habit of demo-
cracy has still to' grow among the peo-
ple. Democracy, as you know, is not 
a preoccupation with a particular form 
of government. It is a way of life in 
itself, a, particular temper, habit of 
thought and way of functioning. If it 
has to endure, it must be founded on 
discipline, self-restraint, mutual good-
will and a spirit of willing accommoda-
tion to the reqUirements of the over-
all  public good. It also pre-supposes, 
above everything ~  a homogeneity 
of outlook in the. appreciation of end-
purposes, however much individual 
Jl}@Qns may vary. Unfortunately. in 
tl\e country today, we hear a babel 
of voices, each clamouring for atten-
tion. I do not suggest that there should 
be dead conformity and no dissent. No 
one can claim a monopoly of right 
judgment and in a vast country like 
ours there must be room for all schools 
of honest thought. But we must not 
work at cross purposes, and clash and 
cancel out each other. It engenders 
confusion and insecurity in the public 
mind. What I mean is that tolerance 
should grow. The country's future 
cannot be bartered away in the market 
place. We may differ and disagree 
among ourselves, and even vitally, but 
we can do so without acrimony or 
bitterness. Grace and good temper 
need not be sacrificed in our daily 
dealings with our fellowmen. In the 
dust and heat of political life the com-
mon man should not be forgotten. 
Legislatures should cease to be looked 
upon as mere poUticalgameboards and 
~  ~  of social regenera-
tion. As.Preslding OfBcers we have a 
special responsibility in ever seeIng 
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that the right precedents are laid down 
and correct conventions developed in 
the early years SO that the habit of 
true democracy isculti\ratecl aiI.d re-
presentative institutions established in 
public esteem. 

.y am· sure most of you must have 
read with concern the news of repeated 
disorders In some.. of the State Legis-
latures and even in Lok Sabha. In one 
of the State Assemblies, I remember, 
on one occasion a number of members 
had to be suspended for defying the 
Speaker and creating disorder. On a 
few occasions the' Chair had to adjourn 
the House to restore order. In such 
situations the Speaker is ~ the 
~  person. But, it must he awre-
cIa ted that parliamentary institutIons 
cannot go on unless the members con-
duct themselves with orderliness and 
co-operate with the. Chair. 

Disorderly conduct within a Legisla-
ture is in itself indecorous, but when 
it happens in the presence of the Head 
of the State and on such solenm occa-
sions as at the time of his address to 
both Houses of Parliament, it assumes 
an altogether di1ferent character. It is 
a matter of deep regret that such an 
occurrence should have happened last 
year. In February last year, when the 
President started reading in English 
his address to both Houses of Parlia-
ment, a few members (four from Lok 
Sabha and one from Rajya Sabha) rose 
to interrupt him and suggest that he 
should read his address in Hindi. The 
polite assUrance of the President that 
a Hindi version would be read subse-
quently and even his appeal in the 
name of 'good sense and dignified be-
haviour' went unheeded. When the 
Speaker rose to restore order all but 
one of these members who interrupted 
walked out of the Ceritml Hall where 
the' address was takingplaee. Later; 
on ~ day', ~  the matter regard-
ing the interruptions and walk-()ut was 
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luised :in Lok Sabba, all sections of the 
House were unanimouS in condemning 
the a«:tion' and. the Speaker was re-
quested by'the House to convey to the 
President its regret over the happen-
ing. A Committee was later appointed 
to investigate the n'latterwhich found 
the conduct of the members undesir-
able, undignified and unbecoming of a 
Member of Parliament and contrary 
to the usage and derogatory to the dig-
nity of the occasion. As you must be 
knowing, in the case of two members 
the Committee ,considered that expres-
sion of disapproval of their conduct 
would kdequately meet the ends of 
justice and in the case of the remain-
ing three recommended that they 
be reprimanded. And, punishment 
was meted out accordingly. As I 
said. it was very unfortunate, that this 
incident should have happened. A Com-
mittee was appointed and all the action 
that we did take in this case was taken 
because it was happening for the first 
time and, we felt that if it was allowed 
to go without any strong expression 
of disapproval, it would mean a bad 
day for our democratic institutions, 
especially when the State Legislatures 
which look up to Parliament as their 
model would be affected by what was 
done by us at the Centre. 

PBocmURE BE. Al.LEGATIONS 

Talking of decorum, it is very necess-
ary that even ,where a member has to 
make any allegations he should follow 
a proper procedure. We have always 
insisted in Parliament that a member 
before making any' 'such allegations 
should realise his responsibility as a 
member and' first make sure of the 
correctn"essof the information in his 
possession. During the last 'Budget 
Session, however,' a case Brose iIi Lok 
Sabha' where&. Member made certain 
Serious' allegations'>' agaiDst a' Minister 
on "the basi$ of a photoStat Copy"of whBt 
he ~  as" "auditor'S Object1on;'. 
The Minister denie(f the eXistence :of 
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any' such "auditor's' objections" and 
when the Member was wed to ex-
plain to the House, it turned out that 
what the Member had in his possession 
was no more than a voucher sent to 
the Minister for ~ charges in res-
pect of his car. Since the Member by 
his carelessness had made ,baseless 
allega,tions and thereby created un-
necessary confusion, it was felt that he 
should be asked to apologise to the 
House for his conduct. This the Mem-
ber later did and the matter was treat-
ed as closed· 

The position is, however, different 
when allegations are made by one side 
on the basis of certain information in 
its possession and the other side re-
futes them on the strength of the 
material it possesses. Such a case 
arose in Lok Sabha in the last Budget 
Session. The Minister of Home Affairs 
made certain allegations against two 
Parties which were challenged by the 
latter in the House. The Minister 
later shOwed (outSide the House) the 
information in his possession to the 
leaders of those Parties, who were not 
convinced that the allegations were 
justified on the basis of the material 
shown to them. Leaders of both the 
Parties WE!'l'e then allowed to make 
statements in the House, at the end of 
which the Minister also made a state-
ment explaining his position. And the 
matter was left there. In such matters 
the House did not act as a court of 
enquiry. Both versions of the facts 
were there before the House for the 
members to draw their own conclu-
sions. 

On another occasion a Member 
"'Yanted me to institute an" inquiry into 
certain "defama,tory" statements JIWlde 
against him by two members inside the 
House. It was" pointed oot to him that 
under' the' existing· niles' the Speaker 
could not on his own inStitute sueh an 
iliquirj, tb:at all the statements inade 
in the" Rouse were on record, and it 



was for any member to introduce a 
motion on the subject. 

PARLIAMENT AND POLICY STATEMENTS 

Under a parliamentary system of 
government it is only proper that 
Parlit.lment is consulted and kept in-
formed in all policy matters. Accord-
ingly, we in Parliament insist that 
when the House is in session all policy 
statements by Ministers should first be 
made in the House. Sometimes, how-
ever, peculiar situations arise. In one 
particular instance, allegations had 
appeared in the Press against a Minis-
ter and the Minister had made a state-
ment before his Party to Clarify his 
position regarding these allegations. 
Exception was taken in the House by 
some members in regard to the con-
duct of the Minister in making the 
statement before his Party. I had to 
clamy that unless it involved some 
important statement of public policy 
to be followed by the Government, 
there was nothing improper in making 
statements. 

REVISIONS IN STATEMENT OF OBJECTS 
AND REASONS IN A BILL 

Despite popular belief to the con-
trary, we cannot say at any time that 
parliamentary procedure has been fully 
or finally settled. Peculiar points of 
procedure always arise from day to 
day. For instance, I now find a ques-
tion mised as to the powers of expunc-
tion of the Speaker in respect of the 
Statement of Objects and Reasons in a 
Bill. Normally the occasion for such 
expunction or revision arises only in 
the case of Private Members' Bills. 
We have accordingly a provision in our 
Rules in regard. to such Bills which 
empowers the Speaker to make the 
necessary revision in a Bill before its 
introduction in the House. As a matter 
of practiee, whenever major changes 
are found neeessary, the member is 
consulted, but even if a member does 
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not agree to a change, the Speaker has 
the power under the rule to make the 
necessary correctionS. That is before 
introduction of the Bill. When a Bill 
is introduced, it comes in the possession 
of the House, and so ordinarily changes 
are not made then. However, in one 
case, that is the Banaras Hindu Univer· 
sity (Amendment) Bill, 1958, a Gov-
ernment Bill, on the request of the 
Ministry concerned, a change was mad:! 
in the Statement of Objects and Rea-
sons of the Bill' after introduction, 
after the Minister had informed the 
House about the change. A corrigen-
dum was also published in the Gazette 
of India. Strictly speaking, the State-
ment of Objects and Reasons does not 
form part of the Bill. Therefore, even 
if a change is to be made in the State-
ment of Objects and Reasons, after the 
introduction of a Bill, it does n()t 
appear to be necessary to move a 
motion in the House for the purpose. 
It would, of course, be necessary to in-
form the House of the changes sought 
to be made and the reasons therefor. 

POSITION OF MEMBER BEFORE TAKING 
SEAT IN HOUSE 

I may now refer to another point 
of procedural interest that arose in 
Lok Sabha, which relates to the posi-
tion of a member before taking his 
seat in the House. A member wanted 
to make a submission to the HoU8e 
before making and subscribing the 
oath or affirmation. I then ruled that 
before taking his seat in the House a 
member had no right to make any sub-
missions to the House. Later, when a 
member who had taken !lis seat in the 
House rose to move a motion standing 
in his name, objec1ioo was raised on 
the ground that notice of the motion 
hAd been given by the member before 
taking his seat in the House. I ruled 
that a member had the right to table 
notiees before tdml!' his seat in the 
House but he eould ask a question, or 
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move a motion or resolution, or other-
wise participate in the proceedings of 
the House, only after he had taken his 
seat. 

IN'l'RODl1CTION OF NEW MINISTERS 

It may be of interest to you to know 
that there is now a setUed practice in 
Lok Sablu that whenever a new Mi-
nister assumes office, he is presented 
to the Speaker and the House by the 
Prime Min.ister. Already there is a 
convention that when a member re-
turned in a bye-election takes his seat, 
the Minister of ~  Affairs 
formally mtroduees him to the House. 

I ~ ~ 

I do not know if the question of 
language poses any problem in any of 
your Legislatures. Off and on, it arises 
in Lok Sabha. As you all know, under 
the Constitution the proceedings of 
Lok Sabha are to be conducted in 
Hindi or English. If a member is un-
able to express himself in either of 
these languages, he is allOWed to speak 
in his mother tongue. When a speech 
is to be made in any other language, 
under a Direction issued by the Speak-
er, the member concerned has to sub-
mit a H;indi or English translation of 
the intended speech in advance .. 

There are certain members in Lok 
Sabha who want that important state-
ments etc. by Ministers should be 
made in Hindi while there are others 
who would have them made in Eng-
lish. There are also some member" 
who do not know either .. ~ or Eng-
IKh and wish to ask supplementary 
Questions in their mother tongue. This 
poses a peculiar problem because when 
a . member-asks a supnlementary in a 
language other than : Hindi or English. 
the Speaker is not in.a position to 
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follow it and therefore unable to de-
cide whether the question is in order 
or not. 

To overcome these difficulties we 
have decided upon a scheme of ;imul-
taneous translation in two languages-
Hindi and English-of the speeches 
made in the House. In addition, we 
have also agreed upon the following 
procedure: 

(i) Whenever statements in res-
ponse to Calling Attention notices 
are made, if the first signatory had 
tabled the notice in Hindi, the state-
ment should, as far as possible, be 
made in Hindi. If it is made in 
EngliSh, arrangements should be 
made to have the Hindi version read 
out in the House. If the first 
signatory had tabled the notice in 
English, the statement may be made 
in English but a few copies of the 
Hindi translation thereof should be 
furnished by the Minister for being 
kept in the Parliamentary Notice 
Office and the Library. This how-
ever would not apply to statements 
made at short notice. In that case 
the Minister may make his state-
ment either in Hindi or English 
according to his choice. A few copies 
of the statement in the language 
other than the language in which it 
is made should however be furnish-
ed later for heinl( kept in the Parlia-
mentary Notice Office and Library. 

(ii) Where an important statement 
is made B1£O motu by a Minister in 
English, a few copies of the Hindi 
translation thereof should be furnish-
ed by him. for being kept in the 
Parliamentary Notice Office and the 
Ubrary. 

(iii) As regards supplemen.tary 
questions, if it is found that the num-
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ber of members who . do not . !mow 
either Hindi or English will be small 
and if the Speaker thinks it feasible, 
in exceptional cases, they may be 
allowed to ask supplementary ques-
tions in their mother tongue and 
then another member might trans:. 
late it irito Jlindi .t;1r English for the 
benefit of the . Mmister and the 
House· 

(Iv) Hindi speeches which are re-
produced in the verbatim edition of 
the Debates shall be translated into 
English in the same manner as 
English speeches ~ :.are translated' into 
Hindi, and printed in the volume of 
Debates containing translations. 

P.A.C.-AcTIVlTIEs IN NEW DIRECTIONS 
. . 

The m{portanceof. the ~ 
committees in the scheme of Parha-
mentary control can never be over-
emphasised. Last time, I was ~

ferring to the activities. of the PublIc 
Accounts Committee in some new 
directions. I informed you then that 
the Committee. were for the first time, 
undertaking exami!lation of the Fin-
ance Aceounts of the Government: of 
India. The CoDJDlittee since presented 
two Reports, one on the Revenue ~ 

Debt position, and· another on AudIt 
of Revenue Receipts. The Com.ptroll-
er and Auditor General after his test 
audit had brought to light various 
irregularities in the assessment and 
collection of receipts. The Comp-
troller and Auditor General has since 
extended. ~  audit further in the 
field of CustoIXlli, Central Excise and 
Income-Tax, and has subnlitted t.o 
Parliament a' sellarate ~ on Audit 
of Revenue Receipts' bringing out a 
large number of' irregularities in as-
sessment and collections. The Com-
mittee will now be ROing into this 
important. aspect' of .. Government ac-
cOunting more extensively. 

In respect of the Commercial Undel'-
takings of Government also. the 
Comptroller and Auditor General has 
submitted a separate Audit Report, 
covering a number of undertakings. 
Considering the huge amount of 
money invested' in.them and the com-
plex nature of these organisations, the 
Public Accounts Committee have been 
devoting !lPecial. attention to them. 
The Committee are s1multaneously 
considering the . Annual Reports of 
these organisations and. the comments 
of the Comptroller and Auditor Gene-
ral given under the' proVisions of the 
.Companies Act. They have in addi-
tion examined Aimual and Audit Re-
ports of some autonomOUs bodies also. 

The Public Accounts Committee of 
1962-63 examined in detail the ques-
tion of fixing a limit for.new works 
which could be executed only after 
obtaining parliamentary approval. The 
Committee agreed tbat. subject to 
certain safeguards, Ministries should 
have the power to re-appropriate 
funds available within a sanctioned 
grant in such cases as civil ~  
P. & T. works, roads, and commumca-
tions and civil aviation works, which 
were estimated to cost less than Rs. 25 
lakhs each, provided they did not 
constitute a 'new form of service'. 
Cases of works in these O!ltegories 
estimated to cost above this limit, they 
laid down, should be undertaken after 
obtaining a supplementary grant or an 
advance from the Contin.gency Fund. 
As one of the safeguards the . Com-
mittee suggested ~  in. aU cases .,f 

~~  ~  10 laldls' . ~  
more the pnor approval ()f the MmlS-
try of Finance should .be ~  The 
Committee also suggested for strict 
observance the gplden 'rule that new 
works which. were nov.el or . conten-
tious ., or which. while . SIJlaU at the 

~  ~  ~  to lnvo1.ve heavy 
liabilities til future years •. should not, 
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save in very exceptional circumstan-
ces, be undertaken without previous 
l.lUtnority of Parliament. In the in-
terests of proper parliamentary -con-
trol of expenditure. the Committee 
have also suggested that a detailed 
report should be made to Parliament 
regarding new works estimated to cost 
Rs. 10 lakhs or more each, which were 
l'lot included in the original Budget 
bu't sanctioned during the course of 
the financial year. The detailed ob-
servations of the Committee on this 
subject will be found in the 10th Re-
port of the Committee presented to 
Parliament in April last year. 

PARLIAMENTARY CONTROL OVER PUBLIC 

UNDERTAKINGS 

The working of public undertakings 
and the question of their control has 
been engaging public attention for 
some years now. These autonomous 
bodies take different forms. For ex-
ample; there are (i) the statutory cor-
porations created by Acts of Parlia-
ment like the Damodar Valley Cor-
poration; (ii) Government companies 
registered under the Indian Companies 
Act l.ike the Hindustan Steel Ltd.; 
(iii) statutory bodies created by Acts 
of Parliament like the University 
Grants Commission; and (iv) Commo-
dity Committees and Boards like the 
Indian CenJtral Cotton Committee, 
Indian Lac Cess Committee, Tea 
Board, Rubber Board and the like. 

In the case of statutory bodies like 
the University Grants Commission) 
and the Commodity Boards, which do 
not carry on industrial or commercial 

~  and which are financed by 
grants or grants-in-aid from Parlia-
ment or other incomes like cess etc., 
the Comptroller and Auditor General 
as the 'agent of Parliament' has been 
exercising audit control and presetIt-
jng his report in the normal course. 
On the other hand, the scope and form 
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of control for statutory corporations 
(like the Damooo.r Valley Corpora-
tIOn) is determined by the individual 
Acts of Parliament under which they 
are set up, while the Government 
companies are governed in this respect 
by the provisions of the Companies 
Act a};ld their respective Memoranda 
and Articles of Associetion. 

These apart, Parliamen't has been 
exercising control over aU ~  

bodies, irrespective of the nature of 
their set up, through certain common 
means such as questions, debates and 
discussions and through its Public Ac-
counts and . Estimates Committees. 
Members had opportunities for raising 
discussion on the wocking O!f public 
undertakings when the rules and regu-
lations framed under the Acts relating 
(0 the statutory corporations, or annual 
reports of individual public undertak-
ings, were laid before Parliament as 
also at the time Government laid be-
fore Parliament a report on the work-
ing of Industrial and ~  

Undertakings of Central Government. 

COMMI'1"l'EE ON PUBLIC UNDERTAKINGS 

Although all these opportunities ex-
isted, it was all along felt that suffi-
cient time could not be devoted for a 
systematic appraisal of the working of 
public undertakings on the floor of the 
tlouse. This to some extent was taken 
care of by thl;! two Financial Com:-
mittees-Committees on Estimates and 
Public Accounts-and since May 1959, 
the Estimates Committee has been ex-
amining the working of the public 
undertakings through a special stand-
ing Sub-Committee on Public Under-
takings. In view of the growing im-
portance of these public undertakings 
it was felt necessary that a separate 
Parliamentary Committee to exclu-
sively look into the affairs of Public 
Corporations and Government Com-
panies should be set up on the lill'E!S 
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of the Select Committee on Nationalis-
~ .lnClustnes in the U.K. The propo-
sal has been there ever since llj",J and 
in 1961 a m.otion tor the settmg up of 
such a committee was also orought 
before Parliament. This, however, 
had to awalt a propitious time. A mo-
tion has now been adopted. The 
Committee will consist of ten members 
from Lok Sabha and five from the 
Rajya Sabhe. Besides examining the 
annual reports and accounts of public 
undertakings, it will perform functions 
hitherto vested in the Public Accounts 
Committee and the Estimates Com-
mittee in respect of the undertakings. 
The new Committee, it is hoped, will 
go a long wey in ensuring better ac-
cowltability of public undertakings to 
Parliament. 

TOURS BY PARLIAMENTARY COMMITIEFS 

I may also refer to tours by Parlia-
mentaryr,<:0mmittees. I dealt with it 
at some ldgth lest year. As I pointed 
out then, the Standing Committees on 
Bills or the Public Accounts Committee 
of the British Parliament do not 
undertake tours. Even here in India 
it is a rule in Lok Sabha that sittings 
of Parliamentary Committees, whe-
ther formal or informal, should in-
variably be held within the precincts 
of Parliament House, where they can 
:unction in an atmosphere befitting 
their dignity as parliamentary com-
mittees. It is not the duty of the Com·· 
rnittees to seek information by travell-
ing from Delhi to other places in India 
.lr meet the possible witnesses or per-
sons and find out from them as to 
what their reactions were. I would 
:oeiterate my view that ParliGmentary 
Committees, including the Estimates 
Committee and the Public Accounts 
Committee, should not normally 
undertake tours. If a Committee has 
to make a study of any particular 
matter, project or undertaking, the 
~  should formulate the pre-
)lse terms of reference and send Ii 

select suo-Committee consisting 01 ... 
lew memoers WhO are ~  in 
the study 01 Jhe panicuiar subject 
and ask them to maKe a report to the 
Comrru L tee. 

SPEAKER AND HIS PARTY 

Before 1 conclude 1 wish to reter to 
the question 01 tne ~  that 
snoulCl subsist between the ::;peaker 
and the political party to whlch he 
~  prior to his election to the 
omce 01 the Speaker. This subject 
nas come up belore us several times in 
tne past. 'l'he position in a nut-shell 
IS thiS. In the United Kingdom where 
we office enjoys great prestige, the 
principle "once a Speaker always a 
'">peaKer" obtains. Upon his elevation 
to the high Chair the Speaker there 
severs all his connections with his 
party, and his impartiality is further 
secured by the convention of his un-
opposed return and election to the 
ottice so long as he wishes to serve. 
This convention, though ideal, is not 
easy to establish. Public opinion 
should develop and political parties 
should co-operate before we can have 
it here. And until it is established, It 
is not realistic to expect of Speakers 
to snap their party memberShip or 
spurn the party ticket at the elections. 
It is at the same' time vital that a 
Speaker should be above suspicion. 
Upon the implicit faith and confidence 
which all sections of the House repose 
in him lies his authority and power. 
So a via media has to be found. When 
the question came up before the 1947 
Conference Speaker Mavalankar gave 
his own personal views which, to my 
mind, offers a fair solution. The real 
point, he said, was as to how the 
Speaker should behave in the House. 
All public activities outside the House 
need not be given up altogether, but 
it was necessary that they should not 
associate themselves with any activi-
ties of a controversial character which 
were likely to come up for discussion 
in the House. This would extend not 

10 
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only to political activities but to other 
things also, such as discussion un a 
piece of social legislation and the like, 
which was likely to come up before 
the House. As for himself, Shri Mava-
lankar said that although he contlllued 
to be a member of his Party, ever 
since his election as Speaker he ceased 
to attend any of tl.le party meetings 
because he felt that if he did so there 
was always the danger of developing 
an unconscious bias. I think this Is 
not asking too much of the Speakers 
in the existing context. It would, '-Jf 
course, be ideal to have a convention 
as in Britain. In this connectiotl, I 

may recall the resolution unanimous!) 
adopted at our Conference in 193.1 
which was in the folloWing terms: 

'This Confen:nce is of opinion that it i 
desirable in the interests of the devclopmen 
of free democratic institutions in this country 
that following the practice in the British House 
of Commons a convention should be established 
to the effect that the seat from which tho 
Speaker or the Chairman stands for re-election 
should not be contested in the elections that 
are held from time to time. The ~ 
corollary of the full establishment of thiS 
convention would be that the Speaker or 
Chairman would not take part in party poli-
tics. The Conference feels that such a CCIQ-
vention is a healthy one and its arowth should.be 
encouraged. 

A goveTnment in a democTatic society is a TefLection of the will of th,. 
people and it should continue to be a Teflection of thia 1111 the time. 

J AWAHARLAL NEHRU 

II : ' 



Port.rait of Dr. Rajendra Prasad Unveiled in 
Central Hall 

The portrait of the late Dr. Rajendra 
Prasad, the first President of the Indian 
Republic, was unveiled in the Central 
Hall of Parliament House by the Presi-

r dent, Dr. ~  on May 5, 
1964. The portrait, painted by artist 
. Shri H. S. Trivedi, was presented by the 
late Prime Minister Shri Jawaharlal 
Nehru on behalf of the Congress Parlia-
mentary Party, and was accepted, on 
behalf of both Houses of Parliament, by 
the Speaker of Lok Sabha, Sardar 
Hukam Singh. 

Latel15rime Minister Pandit Jawahar-
1al NehrU, Sardar Hukam Singh and 
Dr. Radhakrishnan spoke on the oc-
casion. 

PRIME MINISTER (SHRI JAW AHARLAL 
NEHRU) : Mr. ~  and Friends, a 
number of portraits have been put up 
in this Hall, portraits of our leaders and 
elders who have shaped modern India. 
It is in the fitness of things that we put 
up here a portrait of Dr. Rajendra 
Prasad, our ex-President. 

All of you have known Rajen Babu; 
we all have known him very well. He 
was our first President, and, before that, 
he was the President of the Constituent 
Assembly which deliberated in this very 
Hall. All of you are well acquainted 
with his long years of service and the 
manner in which he rendered it. For 
many long years he was associated and 

t
had worked with Gandhiji./ His life was 
dedicated to service. right from the time 
when Gandhiji started his mission in 
I India to the periOd when, after Gandhiji's 
death,/he functioned as the President of 
India. It is proper, therefore, that we 
put up his portrait in this Hall in order 
to remind the future generations of his 
great life. He will. of course, be re-
membered by his deeds. but a picture 
would help to revive the memory. 

·Translated from the speech delivered in Hindi. 
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It ~ particularly appropriate that his 
~  is put up in this Hall, because 

here It was that he made his contribution 
to the deliberations of the Constituent 
A:ssembly and, later, he often addressed 
Members of Parliament in this very Hall. 
I now present his portrait on behalf of 
the Members of Parliament belonging to 
the Congress Party and on behalf of Shri 
Trivedi who has prepared this portrait. 
I hope you will accept this portrait and it 
will remain in this gallery of our elders 
to remind Us of his great achievements 
and of our own duties.· 

SPEAKER (SARDAR HUKAM SANGH): Mr. 
President, Mr. Vice-President Mr. 
Prime Minister on behalf of both' Houses 
of Parliament. '1 express our gratitude to 
the Leader and the Members of the Con-
.gress Parliamentary Party for present-
mg us this portrait to be put up in this 
Hall. This has been prepared by Shri 
H. S. Trivedi, a renowned artist of Bom-
bay. I am told that the portrait re-
captures the noble qualities oI character 
associated with Dr. Rajendra Prasad. I 
congratulate the artist on his achieve-
ment. 

This Hall is associated with many his-
toric events. It was in this Hall that our 
representatives framed the Constitution 
under the able guidance and inspiration 
of Dr. Rajendra Prasad. Those of us who 
had the good fortune of working with 
him in the Constituent Assembly can 
still recall the dignity with which he 
occupied the Chair on this dais. 

It was only two yearS ago that he re-
tired from his high offics of President), 
cheerfully vacatine: his chair for his 
newlv elected successor. The incidents 

1 
of the life of dedication ;Jived by Dr. 
Rajendra Prasad as a devoted lieutenant 
of Mahatma Gandhi in the forefront Qf 
the freedom struggle, the part played by 
him during the campaign at Champaran 
and durin!! the days of non-eo-operation 
! and the Quid India Movement. the re-
I peated arrests he courted in the national 

-. , 
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struggle, the memorable relief work so 
efficiently organised by him during the 
Bihar earthquake, his high legal acumen, 
rare mental balance, unruffled tempera-
ment and his great devotion to the golden 
mean of compromise and conciliation 
have all become part of the glowing 
annals of this land. 

V 
As the first President of India, Dr. 
Rajendra Prasad enriched and embellish-
ed the office and left behind him in-
spriIl2 traditions. r"lIis unostentatious 
grace, his utter sinffilicity, !!harity of 
outlook. deep hwnility. broad humanity, 
absolute sincerity and his fraternal care 
for all sections of the people had won for 
him the confidence and allegiance of the 
entire country.J His choice as the first 
President of the Republic of India was an 
eloquent expression of the nation's p-a-
titude to this unassuming leader who had 
given the best years of his life to the 
national cause. He occupied· that office 
for twelve years with dignitv and with 
grace. 

/' When Dr. Rajendra Prasad retired in 
May, 1962. the Parliament and the people 
consoled themselves in the thought that 
he would after all be there and continue 
to guide and inspire them for many many 
veal'" to come. But that was not to be. 
Dr. Rajendra Prasad paqsed away not 
long thereafter. The pation paid a soul-
ful tribute to his memory. He had come 
'I to bp regarded throughout the length and 
; breadth of the country as a personi-
i fication of all that was good, noble and 
i lofty in the Indian tradition. 

[it is but natural and proper that we 
always try to keep green the memory 
of those whom we have foll()wed and 
succeeded, and pay homage to the foun-
ders of our national life today. As time 
~  on, we and the succeeding gener-
ations ~  apt to forget as to who laid 
.. these. the foUndations of our national life. 
tt is. therefore. necessary to have these 
beacon-lights constantlv before our eyes. 
to remind us of our path to the PI'egeRt 
"tate and of our ~  to the 
future generations.,..! It is, therefore. in 
thE' ~ of things that the portrait 
of Dr. Rajendra Prasad "ho111d adorn one 
of the panels here. Though he is not with 
us in flesh anti blood. hi" spirit will guide 
us from dav to day. The puH;ng UP dI 
this portrait in this Hall is a t"teen of our 
remembrance and our respe::t for him. 
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I have no doubt, Mr. President, that 
the portrait which yOu will presently Ull-
veil will remind generations of our coun-
trymen of the great life of Dr. Rajendra 
Prasad, a life of noble renunciation ser-
vice, sacrifice, and above all ~  

May I request you. Mr. President, now 
to unveil the portrait? 

~  PRESIDENT (DR. S. RADHAKRISHNAN): 
Fnends, I am delighted to be here and 
unveil the portrait of Dr. Rajendra 
Prasad. It is the good fortune of this 
country that in the formative period of 
our Republic. immediately after the 
establishment of the Republic, Dr. Prasad 
was elected the President and he guided 
the destinies gl._ our country for over 
twelve years. (;;He was the-embodiment 
of what is -best in Indian culture. The 
peaks of Our achievement are symbolised 
bv service. renunciation and sacrifice. 
These qualities were embodied in him 
His life through1ut. from the time ~ 
entered the national struggle down to 
the last day of his life. was devoted to 
the serviCe of this country. 

It was in this Hall that he »resided 
over the Constituent Assembly and drew 
up the Constitution. He was presiding 
over it and he gave us a Constitution 
which is democratic and· orogressive in 
its outlook. Democracy is never fully 
established. It is a<lways on the move. 
There arp ever so many things which are 
incompatible with a true democratic out-
luok. but the ideal of democracv is still 
there beckoning to Us from afar. asking 
us to go forward. to move forward. 
Every step must realise this democratic 
outlook on our part. 

It is true that he took a leading part in 
so many other activities also, but here we 
are concerned with his work for the 
development of the Constitution and the 
work which he did for human fellowship. 
The last address which he gave in this 
city of Delhi was in the Anti-Nuclear 
Convention. He made out, as a true di's-
ciple of Gandhiji. that we sh()uld trv to 
avoid every kind of violence. we should 
struggle to establish neace and friendship 
amOnt' nations. And he formulated a 
proposition fOr unilateral nuclear dis-
armament. Even though it appeared to 
he utopian when he formulate" it. it is 
the ideal which the whole world look 
forward to. It is in his lifetime that 
nucle!ll' ~ arosf' Ther<> were 
methods of the past, some kind of l)attle$, 
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violent struggles etc.; but, when these 
things took place, we could still survive 
and they appeared only to aJfect parts of 
our world, not the whole of our world. 
Nuclear armaments and nuclear war1Cti"C! 
meant the de3truction Of all the civilized 
values for which we stood. 

So the methods of the past cannot be 
regarded as applicable to the problems 
of the present. So even though we may 
consider that the method was utopian-
what he suggested, that is the only thing 
that can give to this human community 
stability, poise and balance. We . cannot 
merely ask fOr nuclear disarmament; 
we must remove the causes which cause 
wars. Those causes are mutual fear, dis-
trust, animosities and in-security .of 
nations. If we are to survive in this 
world as peaceful nations, these causes 
which make fOr wars, require to be re-
moved. Human beinJ[s must feel that 
humanity is one whole, irrespective ot 
the caste or community, class or race to 
which its members may happen to belong. 
We ~ try to increase the field of their 
underMallding. advance their knowledge, 
grow lin· grace, and feel that when one 
individual in one part of the country 
suffers, the world suffers. others do 
suffer. So, he, as a faithful disciple of 
Gandhiji, argued for human ~  

It is one of the thinl!s that is inscribed 
in our Constitution. He argued for poli-
tical justice aDd freedom, fraternity and 
fellowship also. That ic; there as one of 
the remarkable featur .. ~ of the objectives 
of our Constitution. We cannot reach it 
unl('s!'; step by sleD We advance towards 
it. Many of the tbinl!S we do may appear 
to be insane from the practical point 

of view today, but ultimately it is these 
steps which may seem to be impossible 
it is the push of the impossible-that 
makes the world a living place, something 
in which we can live with some kind of 
amity and friendship. 

Rajen Babu, therefore, had this ideal, 
and the last address he gave to the Delhi 
people. to the country at large and the 
world at large, was this address of uni-
lateral nuclear disarmament--not that it 
is goina-to be realised tomorrow Or the 
day after, but he knew for certain that 
if this world is to become a happy heme. 
if people are to live together in amity 
and friendship, that is the only way. We 
must cease to hate each other, and try 
to develop understanding with one ano-
ther. It. is that idea that posses3ed him. 
and he put out that proposition. even 
though he was certain that many in his 
audience would not accept the rationale 
of it. 

Therefore. I would like to say that he 
was a faithful disciple of Gandhiji, he 
was a believer in democracy. Democracy, 
hp thought. was a progessive one. 
What exists today in the name of demJ-
craey cannot be regarded as !;8.tisfactory. 
It is ~  which is perpetually mov-
ing forward. If it does not move for-
ward. it is not democracy; and it must 
go on until it embra?es the whole world 
and make'! it into a happy human com-
munity. 

I. therefore, have great pleasure in un-
veiling this portrait. and I hope that all 
those who oee it will understand the 
e:reat ideals for which he stood, for which 
he lived. for which he died. 

The ultima.te cla.im of a democratic government to authority is that it pnml1A 
dissent and survives it . 
.. --.,.. 

-CHAlU.ES FRANKEL in The Democratic Prospect 
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Calling Attention Notices 
s. L. SHAKDHER 
Secretary, Lok Sabha 

NOTICE to call the attention of a 
Minister to a matter of urgent pub-

lic importance and to ask him to make 
a statement thereon is a formidable 
weapon in the hands of a member to 
introduce an unscheduled item of busi-
ness in the list of business for the day 
which has been previously fixed. The 
Speaker's pcwer to allow or disalJ.ow 
such a notice is uncontrolled, but he 
exercises hif: discretion with care in 
arriving at his decisions. If he allows 
a notice the matter comes up before the 
House at once, and the Government's 
ability to coHect facts at short notice, 
present them in an assimilated form and 
withstand ~ onslaught of questions in 
the House is severely tested. The pro-
cedure is convenient to Government 
often, but not always, to explain the 
position on ~  important matter which 
they may otherwise hesitate or omit to 
bring before the House. 

The conce'lt of introducing calling 
attention notices in the Rules of Pro-
cedure of Lok Sabha is purely of Indian 
origin. It is an innovation in the modern 
parliamentary procedure, if one may 
call it so. It combines the asking of a 
question for answer with supplemen-
tanes and short comments in which all 
points of view are expressed concisely 
and precisely, and Government has ade-
quate opportunity to state its ~  

Sometimes it gives opportunity to mem-
bers to criticise the Government, direct-
ly or indirectly, and to bring to the sur-
face the failure. or inadequate action, of 
Government on an important matter. 
The main ~  of the procedure is 
that it begins suddenly. lasts a short 

IS 

while and leaves in its trail conse-
quences of varied character. 

The rule regarding the calling atten-
tion notices was written into the Rules 
of Procedure and Conduct of Business 
in Lok Sabha· in 1954. The rule reads as 
follows: 

"197. (1) A member may, with 
the previous permission of the 
Speaker, call the attention of a 
Minister to any matter of urgent 
public importance and the Minister 
may make a brief statement or ask 
for time to make a statement at a 
later hour or date. 

(2) There shall be no debate 
on such statement at the time it is 
made. 

(3) Not more than one such 
matter shall be raised at the same 
sitting. 

(4) In the event of more than 
one matter being presented for 
the same day, priority shall be 
given to the matter which is, in the 
opinion of the Speaker, more urgent 
and important. 

(5) The proposed matter shan 
be raised after the questions and 
before the list of business is entered 
upon and at no other time during 
the sitting of the House." 

The Rules Committee while consider-
ing the above rule recorded in its 
minutes as follows: 

"New rule regarding calling atten-
tion to matters of general public im-
portance: It was explained that there 
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was considerable feeling that at pre-
sent no precise procedure was avail-
able to private members to raise at 
short notice important matters. The 
procedure of bringing an adjournment 
motion which was in the nature of a 
censure motion was restricted in its 
scope in the present constitutional 
set-up. It was therefore considered 
that some procedure must be devised 
whereby members shall have an op-
.portunity of bringing important 
matters to the attention of the Gov-
ernment. It was considered necessary 
to make Provision that a member 
might with the previous permission of 
the Speaker call the attention of a 
Minister to any matter of urgent pub-
lic importance and the Minister might 
make a brief statement or ask for 
time to make a statement at a later 
hour or date. The Committee accept-
. ed this new rule." 

Duling the remaining two years of 
the First Lok Sabha. it worked fairly 
well. though members were not ~

siastic to take to it frequently. It dId 
not give them the satisfaction that was 
desired because the notices were not 
generally put down on the day they 
were given. A member was required 
only to make a request to the Minister 
to make a statement and he was not 
permitted to make his observations or 
to ask1 any question after the Minister 
had made the statement. In the initial 

~  when the potentiality of the pro-
cedure could not be envisaged fully. 
the Speaker proceeded with caution and 
enforced the rule strictly so much so 
that on one occasion he did not permit 
the Prime Minister to make a second 
statement in response to a calling atten-
tion notice." 

During the Second Lok Sabha. not 
much head way was made. On the con-

1l..S. Deb. 7-9-1957. C. 12509. 
L.S. Deb. 17-3-1958. C. 5191-92. 

~  Deb. 12-9-1958. c. 6207. 
L.S. Deb. 17-12-1959, c. 5638. 

"H.P. Deb. (II) 15-4-1954, C. 481. 

trary. the procedure fell more and more 
into disuse. There were several reasons 
for this: the decisions on the notices 
were taken leisurely and even if a 
notice was admitted the convenience 
of the Minister to make a statement 
was ascertained and the Minister took 
his own time in giving a date. When 
the statement was made the urgency of 
it had already vanished. The ~  
might have lost interest in it and If he 
still had any, he was not ~ to ask 
questions. Members felt sceptIcal of 
the usefulness of this procedure, Rnd 
although there was a ~ .that it was 
a potent weapon, the abilIty to use 
it was circumscribed by so many res-
trictions and conditions that it lost its 
force. 

It was at the beginning of the Third 
Lok Satbha that the procedure received 
the vitality and importance that it has 
now achieved during the last two years 
and more. The Speaker realized that 
the desire of th ~ members to resort to 
tabling notices of adjournment motions 
arose from the fact that the members 
had no real procedural opportunity to 
raise a matter of urgent public ~
tance immediately it came to the'lr 
notice and they had no other means of 
compelling the Government to state 
their position on the matter there and 
then. 'Even though the members felt 
that in raiSing a number of matters on 
adjournment motions they had no 
desire to censure the Government and 
wanted only a statement from them as 
to the action that was being taken, they 
nevertheless resorted to it as it enabled 
them to force the attention of the 
Speaker and the Government to urgent 
and important matters which were agi-
tating their minds. The procedure of 
adjournment motions was consequently 
befng slowly and steadily used for a PlI!-
pose for which it was not intended . lD 
the new constitutional set-up. Durmg 
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the Second Lok Sa,bha the procedure 
was somewhat like this: A member 
would raise a matter on a motion for 
adjournment; the Speaker would ask 
him how the matter was admissible, and 
under cover of admissibility the mem-
ber would make his observations or 
raise the substance of the matter of the 
notice and the Government, in order to 
oppose the admissibility of the motion, 
gave facts and in the nature of things a 
miniature irregular debate followed in 
which the memibers and the Govern-
ment would state their respective posi-
tions under the cover of technical sub-
missions to the Chair for admiSSibility 
or inadmissibility of a motion. and after 
that was over the Speaker would dec-
lare that he had not given his consent 
to the adjournment motion. A sort of 
satisfaction was derived: that while' the 
members had their say and the Govern-
ment had given the facts, adjourrment 
motions were not proceeded with. But 
everybody felt or seemed to say that 
there was something unreal about the 
procedure. The Speaker felt keenly 
that that was not a correct proceld.ure, 
and he took the earliest opportunity, 
after his election to his office, to study 
the psychological ~ of the members 
and the needs of the situation, and 
hastened to take a deciSion. At a 
meeting of the Leaders of the 
Groups he outlined his thoughts thus: 
he said that if members were given an 
opportunity to raise urgent matters of 
public importance quickly, preferably 
on the same day, and also were given 
an opportunity to ask for further in-
formation or to make comments in the 
form of questions, after the Minister 
had made a statement, it should satisfy 
a large number of members who tabled 
the motions for adiournment merely 
for that purpose. He proposed to give 
life and content to the rule regarding 
ca1ling attention notices and promised 

'L.S. Deb. 2o-U-1963, c. 648. 
L.S. Deb. 3-12-1963, C. 2741-44. 
tL.S. ~  p-8-196'1, C. 36n. 
L.S. Deb. 13-9-1963, c. 6009. 

1351 (C) LS-3. 
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to make an effort to make it workable 
to the satisfaction of members as far as 
possible. The members, though 
sceptical, agreed to the procedul"e in 
order to see how irt; would meet the 
wishes of the members and work in 
practice. 

The last two years have evidenced a 
phenomenal confidence in the vitality 
of this procedure to achieve the pur-
pose in view. The tremendous fall in 
the number of motions for adjourn-
ment and the increasing number of call-
ing attention notices during this period 
have demonstrated that the procedure 
has given satisfaction all round. Three 
things have contributed to this: 

(1) the decisions are taken in-
stantly and urgent and impor-
tant matters are brought be-
fore the House the same day; 

(2) if there be unavoidabLe ur-
gency, more than one such 
matter is brought on the same 
day; and 

(3) the members who have ta'bled 
notice of the matter are each 
allowed to ask one question. 

It should be noted that the restric-
tions which have been strictly imposed 
by the Speaker have equally contri-
buted to the strengthening of the pr0-
cedure. The two restrictitons that only 
those members who have given notice 
in writing before the commencement 
of the sitting would be permittedB to 
ask questions MId that one member 
would be allowed to ask one question 
have helped a great deal in keeping 
the procedure tidy and the members 
alert in bringing forward really impor-
tant matters. 

Any private member may give a 
calling attention notice. A blue form 
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'is provided by the Notice Office and 
on that a member is required to write 
down the matter on which he would 
like to ask the Minister to make a 
statement and his name and division 
number and sign it. The notice may 
be in Hindi or English, The member is 
required to make out four copies-one 
addressed to the Secretary of the 
House, second to the Speaker, third 
to the Minister concerned and the 
fourth to the Minister of Parliamen-
tary Affairs. All copies are given in 
·the Notice Office. If a member gives 
or sends his notices before 10 A.M., he 
drops them in a box outside the Notice 
·Oftlce. At 10 A.M., the box is opened 
and all notices are collected from it. 
,After that, members give notices at 
the counter of the Notice Office in 
person or through their messengers. 
The Notice Office arranges the notices 
in order of the time of receipt. Where 
two or more notices are received at 
the same, time or before 10 A.M. (they 
are all deemed to have been received 
at 10 A.M.), the Notice Office ballots 
them and fixes priority. Thereafter 
the notices are each allotted. a number 
and the time of receipt is noted on 
each notice. The notices intended for 
the Ministers are sent to the room of 
the ~  of Parliamentary Affairs 
from where the copies of notices in-
tended for the concerned Ministers are 
despatched to them immediately. 

The members' chief source for tab-
ling the caUing atterltion notices is the 
daily newspaipers. Sometimes they 
may be based. on the private infonna-
tion of a member or on the correspon-
dence between him and his consti-
tuents, but such notiees are fewer in 
number. 

There is no limit OIl the number of 
notices that a member may table. 
There is no limit on the number of 

.-.. 

L.S. Deb. 17-12-11)63. cc. 5162-66 & 5284-95. 

members who may table notices on the 
same subject. It has happened that 
sometimes a large number of notices 
have been received on a particular day 
on a number of subjects. rt has also 
happened that a number of members, 
sometimes thirty to forty, have given 
notices on the same subject. Notices 
may be signed by one member 
or by several members. They 
may be signed by members of 
one parliamentary group or members 
belonging to several parliamentary 
groups. Members of the ruling party 
as well as opposition groups can table 
notices-may sometimes sign the same 
notice. There is no restriction of any 
kind. The subject may be of a few 
words or a few lines. So long as the 
subject is clearly expressed., no notice 
is -rejected on the ground of form. The 
member may give the source of his in-
formation, say, name of the daily paper 
in which the matter has appeared, or 
reference to his private correspond-
ence, or say that he has got it from his 
constituency. There is no compulsion 
on the member to indicate the source, 
though of course, if a matter is not 
within the common knowledge and the 
Speaker is doubtful, he may call upon 
the membE!!" to indicate the source on 
which his notice is based. 

As a l11!le, the notice must be given 
on the same day on which a matter has 
arisen or becomes publicly known. If 
it is given a little later, the notice may 
be rejected on the ground that it was 
not raised at the eall"liest opportunity. 
The matters selected for admission are 
taken up the same day provided a call-
ing attention notice is not already 
fixed for the day in the list of business. 
In that case. depending upon the 
urgency of the matter. the Speaker 
may allow another notice to be taken 
up at the apPOinted time after question 
hour or at the end of the day.1I 
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The notices for Secretary and Speaker 
are collected up to 10.30 A·M. or a little 
later, arranged subject-wise and 
priority-wise and placed ~  the 
Speaker. Usually fifteen to twenty 
notices are received, but some days the 
number is as high as fifty, and the 
average is nearly twenty notices per 
day. The Speaker goes through these 
notices one by one within the fifteen 
minutes available to him before the 
commencement of the sitting of the 
House and gives his decisions briefly. 
This is a period of intense action. The 
Speaker's mind and attention are con-
centrated on these notices. He listens 
to the advice that is given to him, 
makes a brief comment, and gives his 
decision, concise and clear. No one is 
required to record the reasons for his 
decision and no reasons are communi-
cated to the members. The Speaker is 
not bound by any precedents strictly, 
although he has laid down for himself 
such obvious rules o.r conventio.ns as, 
for example, whether the matter falls 
within the cognizance of a Minister of 
the Central Government, whether the 
matter is trifling, involves argument or 
is vague or general or whether it can 
be appropriately dealt with by other 
parliamentary procedure. These are 
rules of thumb and no. one need point 
out to the Speaker that he has not 
followed these tests strictly in every 
case. Admission of a notice is not a 
precedent for a similar matter in an-
other context may be disallowed. It is 
the feeling, the judgment of the 
Speaker, and the surrounding circum-
stances in the context of the infonna-
tion available to him on the day the 
no.tice is received, that are vital in 
determining whether a notice is admis-
sible or n<)!. Sometimes a matter may 
have just started and no significance 
may be attached to it. A few days later 
further developments may take place 

-L.S. Deb., 5-1-1959, CC:. 661-62. 
L.S. Deb. 17-2-1961, c. 6n. 
L.S.'Deb. ~ 96  CC:.IIC1CH)J. 

'L.S.Deb. 3-5-196a,· CIC. 24'.,.... 

and it may become important and 
urgent and the Speaker may admit it 
then. The Speaker is ever watchful, 
sensitive to the atmosphere around him 
and keeps his mind flexible and recep-
tive. No do.ubt he discharges this 
heavy responsibility alone, but every-
body has to submit to his decision and 
there is no appeal against it. The 
Speaker admits or selects a notice 
purely on the importance and the 
urgency of the matter raised therein. 
He is not concerned with who has 
tabled the notice and whether such a 
matter would embarrass the Govern-
ment or not. Although sometimes he 
judges the importance of a matter by 
the number of members who an! in-
terested in it or by the national in-
terest behind it, but these are factors 
like others, which he takes into con-
sideration; by themselves they are not 
conclusive. 
Members whose notices are disaJlow-
ed often enquire from the Speak(!r in 
the House the re:1!lons for \vhtch the 
notices have been disallowed. The 
Speaker has firmly and resolutely dec-
lined to give reasons or to enter into 
argument with the members in the 
House8. He once told -members that his 
reasons might be right or wrong, his 
decision had to be accepted. Then-
should be no occasion when an argu-
ment between a member and thf 
Speaker should develop in the House 
and if the Speaker has to give reasons 
in the case of one notice, he would be 
expected to give reasons in the case of 
other notices that he has disallowed. 
The Speaker has, however, stated it so 
often and reminded the HOUle time and 
again that it was open to the members , 
to meet him privately in his Chamber 
to convince him of their point of view 
and he was prepared to review his 
orders on good and sutllcient groundsT• 
U they convince him of their point of 
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view or bring to his notice some new 
or additional facts of which he may not 
be aware, the Speaker may reconsider 
his decision. He does so in very excep-
tional circumstances because his origi-
nal decisions are given after careful 
consideration on. good grounds and 
generally the members do not .. succeed 
in shaking him from his position. 

After the notices have been consider-
ed by the Speaker and his decisions 
given a parliamentary official gets into 
touch with the Minister concerned or 
his principal officials and the members 
concerned and informs them of the 
Speaker's dedsions. This is a period of 
intense activity as there is barely an 
hour available during which the Minis-
ter must be contacted and he must pre-
pare a statement on the facts of the 
case. The parliamentary official does 
this work by personal contact and oral-
ly and not by writing letters, memo-
randa aDd the like. An entry is also 

~  which is given to the member 
to read and the Minister is informed of 
the precise position in the list of busi-
ness at which the matter will be taken 
up. The Ministers on their part are 
generally aware of such notices as the 
members have previously sent copies to 
the Ministers concerned through the 
Minister of Parliamentary Affairs. It 
has, however, happened in some cases 
that the Minister received his copy of 
the notice after the matter came up for 
discussion in the House.8 This shows 
that there is scope for improvement in 
the prompt despatch of these notices to 
the Ministers concerned. 

By now the Ministers and senior 
oftlcials of the Government are familiar 
with the type of subjects which may be 
raised in the House and on which they 

'L.S. Deb. 27-2-1964, ce. 2779-82 & 
~ 8  

may be required to make a statement. 
Telephones, wireless teleprinters  and 
telegraph lines keep buzzing ~  
humming throughout the mornmg 
or since . the previous evening to 
enable the officials and the Min-
isters to get the latest and accurate 
information on matters which may have 
suddenly arisen. India being a vast 
country, much of the information has to 
be obtained from the State Govern-
ments and local offices of the Central 
Government or local Military Com-
manders from far flung places. It is 
remarkable that in most cases the in-
formation is collected in the shortest 
possible time and officials and Ministers 
of the Government are in readiness to 
give it to the House if they are called 
upon to do so. As it turns out it is only 
a few matters that are called the same 
day and much of the information that 
is available and is in the possession of 
the Ministers is not required to be given 
to the House but in cases where they 
are required to make statements, the 
Ministers are in a position to face the 
House. 
When a member is called by the 
Speaker to call the attention of the 
Minister to a matter of public impor-
tance, the member rises in his place and 
makes a formal request to the Minister 
to make a statement on the matter 
which he reads briefly. The Minister 
may make the statement there and then 
if he has got all the facts of the case, 
Ilr he may give such information as is 
in his possession and request' that he 
may be given time to give further in-
formation later. The Speaker usually 
grants this request. The Minister, if he 
is not ready with the statement, may 
straightaway ask for time to collect thE' 
informationlO and give it to the House 

'L.S. Deb. 26-11-1963, CC. 1472-73. 
I.S. Deb. 29-11-1963, cc. 2222-28. 

IIL.S. Deb. 25-2-1963, c. 259. 
LoS. Deb. 27-2-1963, ce. 1201-05. 
LoS. Deb. 19-8-1963. ce. 1210 &: 1341. 
L.S. Deb. ~ 96  •. ce. 6506. 
L.S. Deb. 30-3-1964, c. 81I1. ' 
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either later in the day or next day or 
a few days later as the case may be. 
Such requests are sparingly made, but 
when they are made, they are granted. 
If the statement is short, the Minister 
usually reads it out to the House and 
then and there follow questions on that 
statement by the members who have 
tabled the notice and answers by the 
Minister. But if the statement is long 
and the Speaker asks the Minister to 
lay it on the Table of the House, then 
the usual practice is for the members 
to study the statement and then to ask 
the questions at- a later hour, usually 
at the end of the day, if so fixed by the 
Speaker, or on the next working day,ll 
It has happened in one or two cases 
that after the Minister made a state-
ment the members voluntarily refrain-
ed from asking the questions, as they 
thought12 that the matter was delicate 
and the Minister should not be pressed 
to give further information. If the 
questions become complicated or in-
volve a high level policy of Govern-
ment, Prime Minister may intervene, 
and give an authoritative opinion ot 
Government or promise further con-
sideration of the matter or even give 
such further information which the 
Minister may have felt unable to give 
on the ground of secrecy, or partial 
knowledge of the matter or for fear that 
other Ministers are concerned with the 
matter. -

If a notice is received in Hindi, it is 
usually the practice that the statement 
should be made in Hindi,18 and if the 
Minister concerned does not know 
Hindi, arrangements are made to get it 
read by some other Minister. This is 
followed by a translation in English. 
Sometimes when a notice is received in 
English and the statement is made in 
English, some members may desire that 

"L.S. Deb. 26 & 27-8-1963. CC. 291 
L.S. Deb. 24-3-1964, c. 7508. 

IIL.S. Deb. 23-3-1964. c. 6913 
IIL.S. Deb. 20-11-1963. CC. 661-62 
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in view of the importance of the matter, 
a Hindi translation may be given. 
Arrangements are made to give a gist 
of the statement in Hindi if no actual 
Hindi translation of the statement is 
available at the moment. Questions 
on the statement can be asked either in 
English or in Hindi and the Minister 
does his best to answer them. 

The subjects on which Ministers may 
be called upon to make statements may 
cover matters like disturbance in any 
part of India. Although the subject of 
law and order comes within the sphere 
of the State responsibility under the 
Constitution, the responsibility of the 
Centre may sometimes be cleverly at-
tracted by a skilful member connecting 
the matter with the protection of a 
minority community, employment of 
armed forces, damage done to a public 
undertaking and so on. Other matters 
on which sfatements may be requested 
may include subjects like border trou-
bles. for example, incursions into our 
territory by foreign armed forces, 
migration of refugees from Pakistan, 
accidents on railways, shutting down of 
a public undertaking, movement of 
Naga hostiles, judgments by law courts 
in which observations affecting Minis-
ters or officers of the Central Govern· 
ment are involved, violation of air spaCt' 
by enemy aircraft, strikes involving the 
harbours, ports, air companies, railways 
and other public utility services, posi-
tion of Indians Overseas-and this 
shows the wide range of subjects which 
are covered by the calling attention 
notices. The subjects have been broad-
ly classified here but the notice relates 
to a specific incident or matter which 
has arisen suddenly and created some 
apprehension in the minds of the mem-
bers. 



Journal of Parliamentary Information 

Generally speaking, the House does 
not recommend to Government any 
action to be taken on the basis of a 
calling attention notice, but sometimes 
the questions are in the form of sugges-
tions and the Government indicate in 
their replies whej;her they are jn a 
position to accept them or not. An 
instance comes to my mind. Recently 
in the case of plight of Indians in 
BurmaH following the nationalization 
of business controlled by Indians in 
Burma, the members insisted that offi-
cials of the External Affairs Ministry 
should be sent to investigate into the 
grievances of Indians there and plead 
with the Government of Burma to agree 
to their repatriation in an orderly man-
ner, and this was accepted by the 
Government. Sometimes the heat 
generated by the discussion of a matter 
on a calling attention notice is sufficient 
to create an urgency in the mind of 
the Government to tackle the situation 
with vrgour and clarity. Often it has 
happened that the statements made by 
the Government in response to calling 
attention notices have given the lie to 
sensational reports appearing in the 
newspapers which had no basis in fact 
and this has resulted in stopping 
promptly a rumour which would have 

otherwise filled the papers and the 
minds of the people unnecessarily. 

The procedure has thus enabled 
Parliament to keep the Govemment on 
its toes, to call for their explanation 
immediately a Vital matter of impor-
tance to the public has taken place, and 
enabled the Government to state the 
facts or its decision or to deal effective-
ly with the matter with the knowledge 
and the feeling that it has the support 
of the House. It is a short and swift 
method of raising, dealing with and 
bringing to a Conclusion an important 
matter in which members who have 
given notices are entitled to take equal 
part without any party whip and with-
out coming to the painful determinatiOn 
by dividing on a formal or a speCific 
motion. No specific conclusions are 
recorded. Only the atmosphere is sur-
charged with feeling on all ~  of the 
House and each member is free to in-
terpret the short discussion in his own 
light and to come to his own conclu-
sions. 

In the end, the country gaills, Parlia-
ment gains and the Government is 
stronger for the action that it contem-
plates to take. 

The quality of democracy will depend not upon the rules for electioR. or 
the rules of conduct of business etc. butupon the spirit and attitude of those 
who are called upon to function as members of the democratic legislatures. 

-G. V. MAVALANKAR 

"1 .. 8. Deb. 28-4-1964. 
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Origin and Growth of the Legislature in 
Uttar Pradesh 

P. s. PACHAURI 

Secretary, Legislative Council, Uttar Pradesh 

What now is Uttar Pradesh has not 
been an administrative, legislative or 
judicial unit in its present territorial 
dimensions for much length of time. 
Even during the British period parts 
of the present territory of U.P. have 
been governed by different laws at the 
same time in civil, criminal and 
revenue spheres according to exigencies 
of treaties, contracts, annexation:; or the 
very uncertainties of jurisdictions. A 
study of development of law-making 
authorities in the various slices of terri-
tory now forming U.P. would not only 
need space but would be delving into 
details which are not perhaps of much 
interest for our present purposes. 

During the Mughal period the pre-
sent territory of U.P. was divided into 
what may be called certain governor-
ships or divisions for the purpose of 
collection of taxes and administering 
justice, both civil and criminal. The 
laws applied by the Courts of these 
Chiefs of divisions were personal laws 
of the litigants in matters of inheri-
tance, marriage etc. and the principles 
of Muslim jurisprudence, contained in 
Aurangzeb's Fatwa-i-Alamgiri, in mat-
ters of crime and punishments etc. 
Other laws applied depended on the 
discretion of the judge and the exigen-
cies of the situation. The main divi-
sions existing at that time were Agra, 
Allahabad, Oudh, Banaras, Rohilkband 
and Bundelkhand. Most of these areas 
were under the dominion of the !\Iu-
ghals with a few under independent 
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Rajahs who had acknowledged the 
sovereignty of the Mughals. 

There were also certain pockets 
which were governed by the English 
equity and common law. For example, 
in 1618 the East India Company had a 
factory at Agra and an those who liv-
ed in the compound of the factory and 
those who had trade dealings with the 
factory were governed. by the bye-
laws made by the Company. More 
often than not even the personal dis-
putes between those living within the 
compound of the factory as well as 
outside were voluntarily brought be-
fore the English Factorswho were in 
charge of factories for settlement. 
Thus began the application of the 
English laws to a pocket of what is 
now U.P. 

However, the legislative powers of 
the East India Company did not extend 
in the area of present U.P. further 
till 1773 when the districts of Ghazipur 
and Banaras (excluding the territory 
under the Maharaja of Banaras) were 
1egally transferred to the Company by 
the Mughal Emperor. At that time, 
under the Regulating Act of 1773, 
these districts had as their legislature 
the Governor-General's Council at 
Calcutta which had powers to make 
regulafions for all the territories under 
the Company including the territories 
comprised in the Presidencies of Ben-
gal, Madras and Bombay. 
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The dawn of the 19th century saw 
the British influence spread towards 
the west. Allahabad, Gorakhpur and 
portions of Rohilkhand were taken 
from the Nawab of Oudh by the Com-
pany in 1801 for meeting the expenses 
of the troops stationed by the' Com-
pany in Oudh. The Maharattas had 
by 1805 lost all powers in the territory 
now western U.P. The entire pro-
vince of Bundelkhand was under British 
influence and part of it under British 
rule. Agra soon after became the 
headquarters of the British for its 
north-western territories. The Hima-
layan territory of present U.P. now 
comprising the districts of Naini Tal, 
Almora, Garhwal and Dehra Dun were 
ceded by Nepal to the British in 1816 
after the Nepalese Wars through a 
treaty. In this wav a much larger 
territory of present U.P. became am-
enaQle to the laws made bv the 
Governor-General and his Council. 

Upto this time all the territorie" ill 
Northern India were part of the Ben-
gal Presidency and governed by the 
laws made by the Governor-General 
and his Council at Calcutta ~ with 
other personal laws and laws framed 
bv Parliament of U.K. for India and 
also by equity and common law of the 
U.K. But the expansion of the British 
power further away from Bengal made 
it necessary that the western terri-
tories under the British be made into 
a separate administrative and legisla-
tive unit like those at Bombay and 
Madras. The Act of 1833, therefore, 
provided for the establishment of a 
separate Presidency at Agra, though 
this provision never came into opera-
tion and was suspended in 1835. But 
a new province, called the North-
Western Province. under a Lieut. 
Governor was created. 

'1'hus a part of present U.P., the 
North-Western Province, came into 
being in 1835 with its legislature in 
Calcutta. The other part of the U.P., 
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viz., Oudh, was still under the Nawab 
of Oudh and the laws of the legislature 
at Calcutta did not apply to it. This 
distinction between N orth-Western 
Province and Oudh was described by 
calling the former as a Regulation and 
the latter as non-Regulation province. 
In 1854 the Company acquired the 
territory of Jhansi under the doctrine 
of lapse and in 1856 annexed Oudh to 
bring an end to the lawlessness and 
maladministration that had now reach 
ed its limits. Still, Oudh was not 
amalgamated with the North-Western 
Province but was administered as a 
separate unit as a non-regulation 
province like the Punjab, Sindh, aDd 
the Central Provinces. 

With the passing of the Government 
of India Act, 1858, the Government of 
India became a part and parcel of the 
Government of the United Kingdom 
and all the branches of the Govern-
ment of India, the executive, the legis-
lature as well as the judiciary parts of 
Her Majesty's Government, 

In 1861 was passed the Indian 
Councils Act which conferreJ 011 the 
Governor-General powers to establish 
Legislative Councils in Bengal, North-
Western Province and the Punjab. 
By virtue of this Power a Legislative 
Council was established for the North-
Western Province and Oudh in 1886. 
This Legislative Council was not a 
mere expansion of an executive body, 
unlike Councils at the Centre and in 
the Presidencies of Bombay and Madras 
as the Lieut. Governors' provinces 
had no Executive Councils at all. 

The Council consisted of nine nomi-
nated members three of whom were 
officials. The Lieut. Governor who 
was its President was the tenth mem-
ber. In the absence of the Lieut. 
Governor, the senior-most member 
was entitled to preside, though during 
the period of that LegiSlative Council 
only the Lieut. 'Uovernor presided at 
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aU its meetings. The first meeting (If 
the first Legislative Council for what 
DOW is Uttar Pradesh was held 0'1 tbe 
8th of January, 188'1. 

As the Legislative Council was a 
purely legislative body and not a par-
li!lmentary body in any sense there 
\'Ii as no statutory obligation on the 
l.'eut. Governor to call it at any fixed 
intervals. Moreover, the legislative 
ju risdiction of the Council had extend-
ed then only fo a few local matters and 
a good deal of Civil and Criminal law 
had already ·been codified or enacred 
by the Central Legislative Council. SI) 
ueither any spectacular work cculd be 
expected from nor was any done by 
it. During its life of about six years 
it held only 15 meetings and did not 
meet at aU 'from the -14th of November. 
1887 to the 16th of February, 1891. It 
passed only five bills, the first being 
the N orth-Western Province and Oudh 
General Clauses Bill, 1887: The other 
tour related to lnunicip21 and local 
aNairs. 

The legislative procedure in thiS 
Council was much the same as obtains 
n'lW, with slight differences. All the 
bW!s after introduction were referred 
to Select Committee consisting of four 
to five members. 'fwo mltjor ~ 

of procedural interest in that Council 
are worth mentioning. As soon as 
letlve was granted to a member tu 
iotroduce a bill and the bill was intro-
duce by him, another official member 
V(1)uld also introduce the same bill and 
move for its reference to a Select Com-
mlttee. The second point of difference 
in procedure was that after the report 
of the Select Committee had been pre-
sented and a motion made for considera-
tion of the report and the bill as amend-
ed, members would move their amend-
ments, beginning with the preamble of 
the bill, and the amendments to clauses 
of bills were disposed of one by one. 

When all the amendments were ~ 

ed of a motion would be made that the 
bill, or the bill as amended by the 
Council, be passed. In this way the 
main motion for consideration of thA 
bill and amendments to clauses were 
disposed of simultaneously. 

The proceedings of the Council wel"tt 
not taken down verbatim. Only an 
abstract report of each meeting signetl 
by the Lieut. Governor was maintain-
ed. The Council could meet anywMre 
in the province and the meetings of 
the Council were actually held at. 
Allahabad, Lucknow and Bareilly. 

One important point having a beu· 
ing on the legislative jurisdiction of 
the Legislative Council which emerged 
was that the Council had powers to 
amend Central Acts in their applica-
tion to the Province on subjects whicb 
were within its legislative jurisdic-
tion. • Which shows that the present 
constitutional position of concurrent. 
legislative jurisdiction had obtained 
since the first day of the establishment 
of the local and central legislatures in 
India, though regular concurrent legis-
lative list emerged only in 1935. 

The Indian Councils Act of 1892, 
which may well be called the starting 
point of elected element in the Legis-
latures both at the Centre and the Pro-
vinces, raised the maximum strength 
of the Legislative Council of the North 
Western Province and Oudh from 9 to 
15. Of these, 9 were to be nominated, 
out of whom not more than 7 were to 
be officials. Of the 6 elected members 
2 were to be elected by two 
groups of Municipal Boards, 2 by two 
groups of District Boards in the Pro· 
vince, one by the Allahabad University 
and one by the Upper India Chamber 
of Commerce. The Council also got 
the right of discussing the Annual 
Financial Statement and asking que. 
tions on a limited scale without, of 

__ .I "Thia0adh· was hInted at by the Governol' ~  whUe giving hi. assent to the North Western Province 
..... General Clauses Bill, 1887. 
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course, either the right of dividing on 
any of these subjects or moving inde-
pendent resolutions or asking supple-
mentary questions. 

The first meeting of the re-consti-
luted Legislative Council undet the 
Act of 1892 was held on the 6th of 
December 1893 at Lucknow. From the 
abstract of speeches during the discus-
sion on the budget in the Council, it 
appears that the members took a very 
keen interest in financial affairs and 
the reply to' tlle criticism by members 
given on behalf of the Government 
was painstakingly responsive and pro-
balbly, because of the absence of the 
right to supplementaries, replies to 
questions were exhaustive, clear and 
elaborate, instead of being matter-of-
fact and cryptic. During the period 01 
16 years the Council worked under 
the Act of 1892 it held a total of 46 
sittings. Its working, however, was 
not  regular. In 1896 it did not meet 
u t all, in 1896 and 1982 only for or.c 
day, while the maximum number of 
days it met in a year was six in 1899. 

With the formation of the new 
North-Western Frontier Province in 
1901, the name of the North Western 
l"rovince was changed to the Unitpd 
I'rovinces of Agra and Oudh, sinct' 
when the province has retained its 
present territorial dimensions with the 
dUference that the erstwhile Indian 
States of 'l.'ehri Garhwal, Rampur and 
:Banaras (which were then beyond the 
jurisdiction of the provincial Legisla-
tive Council) now came under the 
jurisdiction of the local legislature. 

The Indian Councils Act of 1909 fur-
ther increased the size of the central 
as well as the local Legislative Coun-

ells. The Regulations made under the 
Act fixed the strength of the Council 
in the U.P. at 48 which consisted of 26 
nominated members (out of whom not 
more than 20 were to be officials), 2 
nominated experts who may be offi-
cials or non-ofticials, 4 elected by large 
municipalities in rotation, 8 elected by 
district boards and smaller municipa-
lities in rotation, 1 elected by the Alla,.. 
habad University, 2 by land-holders 
4 by Mohammadans and 1 by the 
Upper India  Chamber of Commerce. 

Under the said Act and the Rules at. 
Procedure made thereunder by the 
Governor General for the Central 
Council and adopted almost wholly by 
the Lieut. Governor of U.P., the COUL-
ell could now not only di&cuss thC' 
Annual Financial Statement for more 
than one day but could also move re-
solutions and divide the Council OJ: 
them. Resolutions in the form 
of recommendations to Government· 
could also be moved for discus-
sion and vote of the Council on 
matters of public importance. The 
Rules also provided for the right of 
5upplementaries, limited to the mem-
ber who had asked the original que. 
tion. It was also provided that the. 
President could order that answer to " 
question which had been withdrawn be 
given in public interest. 

The Legislative Council in ~ met 
fairly regularly during the correne) 
of the Act of 1909. The Council cons-
tituted under it met on the 5th of 
January, 1910, and during its working of 
11 years under that Act it met 98 times 
'There was no year in which it did I'lot 
meet. The largest number of days it 

·The following observation in oaragraph 57 of the Government of India letter No. 21 of October I, 
19oB. to the Secretary of State is of interest _ 

"We ~  that the resolutions ,hould be in· the form of recommendations to the Government 
beeane ~  fonn ~  the constitutional position more precisely. and emph_ses the fact 
that the deciSion must m any case rest with the Government and not with the Council". 

26 
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met was· IS in l1U5, and :the smallest 
was 1 in 1911, 1914, 1915 and 1917. 

'1'heGowrnment of India Act of 1919 
for the first time made provision for 
classification of subjects (for legisla-
tion and administration) between the 
central and local (provincial) govern-
ments and for devolution of powers 
from the Centre to the Provinces. The 
devolution rules (made by the 
Governor-General with the sanction of 
the Secretary of State in CounCIl) clas-
sified the subjects in more or less the 
same war as It appears in Lists I and 
IT of 5e1iedule VII to the Constitution 
tJf India. The Central list contained 
47 !terns and the provincial list :;z 
items, though many items in the latter 
were subject to Central legislation. In 
~  of doubt as to in which jurisdic-
tion any matter fell, the decision of the 
Governor-General was to be final. 

The Act also introduced a system of 
dyarchy in the Provinces.· There 
were certain subjects earmarked as 
"transferred subjects" which were ad-
ministered by the Govemor on the ad-
vice of DOD.-ofticial Ministen who were 
responsible to the Legislature; and 
there were others known as 'reserved 
subjects' which were administered dir-
ectly by the Governor through depa:rt-
mental Secretaries not responsible to 
the Council. There were other limita-
tions as well. For example, bills relat-
ing to relt gion of the British Sttbjects, 
constitution or function of any Univer-
sity, construetion of any ~ or feeder 
railway or affecting the land :revenue 
were to be reserved by the GovernOr 
for the assent of the Governor-General 
lDIless previously sanctioned !by the 
GoYemor-General. If the GoVernor 

recommended to the Council a Bill 
affecting his special responsibility ia 
relation to a reserved subject and the 
Council refused leave to its introduc-
tion Or failed to pass a bill in the form 
in which it had been recommended 
the Governor could certify it in tho 
form in which it had been recommend-
ed to the Council. The Governor coull! 
also certify that any bill or any amend-
ment to it affected the safety and tran-
quility of the Province and no pro-
ceedings coulc:l take place in the Coun-
C'il alter such certification by the 
Governor. 

The Provinee of U.P. had now attain.. 
ed the status of a Governor's pravinet 
with the result that the Governor nOW 
had also an Executive Council, besides 
a Legislative Council. The strength of 
the Legislative Council was raised to 
118 which by rules coulci be further 
raised; and the pe!"centage of elected 
members was to be at least seventy and 
of nominated members not more than 
twenty. The Governor was also autho-
rised to nominate to the Council dur-
inp: the consideration of any bID not 
more than two additional members 
from persons who had special know-

~  or experience of the subject. 
matter of the bill. Under the Rulef 
made under the Act the Legislative 
Council consisted of 100 elected mem-
bent and 23 nominated mEmlbers.t 
The qualifications for voting in the non-
~  and !mohammadan ~ 
tituencies differed widelv. those for the 
frmner beinl!' ~  Females were 
disoualified from votinp: but this ~ 
qualiflcation ('ould be removed by a 
resolution of the Legislative Council 

~ ------------_. -------
eAt the Centre all subjects were'rften'ed' ones direc::ly administered bv the membel'!l of the Go-

,ernor-General's. Executive Council who were not responsible to the Ce-ntral ugislafure-. 

tMade up M fofloWll: Non-Mohunmadan urban 8, rural <;2, Mohammadan urban 4. rural, 2<: 
B1l1'OOe&D 1; by the TaluadlU'!l of Oudh 4; Land-"'olclel'!l of the Prov:nce of Agra 2; UpJIf'r India 
Chamber of Commerce 2; U.P. Chamber of Comme!'Ce J; Allahabad Un;vel'!lity J. 

JOfthese l6"were to be·officlals·; at leut 3 to represent the AmrJo-Indiaa. the' Ind;an Chriltiaa 
and the ~  ~  and the remaining. to be nominated as the Governor deMne-d fit. 
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and this in fact was done by a resolu-
tion passed by the Council on February 
1, 1923. 

The Governor was no longer a part 
of the Legislative Council and could 
not preside over its meetings as hitheT-
to but had the powers to summon, ad-
dress, prorogue or d: ~  it. The term 
of the Council was three years though 
it could be extended by the Governor 
by notification. The first President of 
the ~  Council was to be ap-
pointed by the Governor for four years 
not necessarily from among its mem-
bers and the subsequent Presidents 
were to be elected by the Legislative 
Council from among its members sub-
ject to the aporoval of the Governor. 
The Deputy Presidents were throuJ1;h-
out to be elected by the Legislative 
Council out of its members. 
Fqp the first time the Legislative 
Couhcils of the Provinces also !!ot the 
statutory privilege of freedom of s';)eech 
and vote and immunity from being pro-
ceeded against in a court of law for 

~ said in the Council or for anv 
vote given. This freedom of speech and 
vote was subject to rules afi'ectine-the 
Council. These privileJ1;es extended not 
only to members but to petitioners or 
witnesses who appeared before them. 

The ~  or a statement of the 
estimated annual revenue and ex-
penditure. was reQuired to be laid be-
fore the Council in respect of every 
year and the Council had DOwers to 
reduce or refuse to assent to any de-
mand for grants.' But the Governor 
had powers to restore any I!rant or cut 
in the case of reserved Rubjects and 
also to authorise exnenditure in cases 
of emere-ency for safetv and tranquil-
lity of the 'Province or for carrying on 
of any department. 
The Governor was authorised to 
make standin!! orders fOT the rondu('t 
of business in the Lee-islativp Council 
which could be amended bv the Coun-
ril with the assent of the Govemor. 
The Governor was also authorised to 

make rules for regulating certain mat-
ters e.g., quorum, questions and dis-
cussion of other matters etc. But any 
standing order repugnant to the rules 
made by the Governor became void to 
the extent of the repugnancy. 
These Rules and the Standing Orders 
made bv the Governor and the latter 
as amended from time to time by the 
Council contained few changes from 
the earlier rules. The members, how-
ever, now got a right of making motions 
for adjournment to discuss a matter of 
urgent public importance, some days 
could be allotted in a session bv the 
Governor for non-official resolutions 
and bills. questions were to be divided 
between starred and unstarred ones, 
all the members could ask supple-
mentary question& and all the members 
were to be provided with copies of ans-
wers to starred questions before the 
commencement of the sitting of the 
Council. Under the Electoral Rules 
the members now had to take an oath 
or make an affirmation of allegiance to 
the Crown. 
Another feature in these Rules and 
Standing Orders 'Worth mentioning 
was a provision for constitution of the 
Finance and Public Accounts Com-
mittees of the Council. The Finance 
Committee had been constituted bv the 
Lieut.-Governor of U.P. even before 
the new Lel!islative Council had come 
into being under the Act of 1919. Its 
function was to go through all new 
proposalR for expenditure before they 
were included in the next year's budget 
estimates. Almost all its recommenh 
ations were accepted by the depart: 
ment concerned. but no mention of its 
recommendations could be made in the 
Council. The Committee on Public 
Accounts (with two-thirds of its mem-
bers elected bv the non-official mem-
bers of the Council and one-third 
nominated bv the Governor) had the 
same function as its successors in the 
modern dav and its ~ were dis-
cussed in the Le(!"islativE" Council on a 
motion of the Finance Member. 
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In short, it could be said that the 
Legislature established in this Pro-
vince in 1921 under the 1919 Act was a 
legislature in every sense of the term 
though with limited powers in every 
field of its activity. 

The next step forward in the growth 
of the legislature in U.P. was ushered 
in by the Government of India Act of 
1935. The provincial legislatures con-
stituted under the Act enjoyed larger 
powers and were more representative 
in character. The Legislature con-
stituted for U.P. was bicameral. The 
Governor was a part of it, as hereto-
fore. The Legislative Assembly con-
sisted. of 228 members and the Legis-
lative Council 60 members. The com-
position of the Legislative Assembly 
was on the same lines as before ex-
cept that there were to be no ~ '
ed members in the LegISlatIve 
Assembly. Out of its 228 members, 140 
were to be elected from general con-
stituencies (20 reserved for Scheduled 
Caste candidates); 64 from Mohamma-
dan constituencies, and the remaining 
24 as follows: Anglo Indian-I, Euro-
pean-2, Indian Christians-2. Com-
merce and Industry-3, Land-holders-
S. Universities-I, Labour-3 and 
Women Constituencies-6 (4 Genera] 
and 2 Mohammadan). Of the Legis-
lative Council seats 34 were General, 
17 Mohammadan, 1 European and eight 
were to be nominated bv the Governor. 
The qualifications for voting for elec-
tions to the Legislative Assembly were 
on the same pattern as before but 
lower so that about one-third of the 
adult population could now exercise 
the DOwer of voting. Educational 
qualification was also prescribed. ~ 
qualification for voters for the Counctl 
was much higher and they had to be 
payers of taxes or holders of property. 
The qualifications for ~ a voter 
were differentlv laid down for differ-
ent provinces, though ~  in the 
Province was a common reqUIrement. 

The term of the Legislative Assem-
bly was five years while the Legisla-
tive Council was a permanent body 
not subject to dissolution, one-third 
of its members retiring every three 
years. 

The division of legislative as well as 
administrative subjects between the 
fed.era] and provincial governments was 
almost the same as under the Act of 
1919 with the difference that out of 
the two lists a third was carved out in 
respect of which both the federal and 
provincial legislatures and executive 
had concurrent jurisdiction. 

The provincial executive was to con-
sist of the Governor and a Council 
of Ministers who had to be members 
of either House of the Legislature. The 
Council of Ministers was to aid and 
advise the Governor except in certain 
matters in which he was to act 'in his 
discretion'. In certain other matters 
he was to exercise his 'individual judge-
ment'. The Governor was the final au-
thority as to what fell within his 
'discretion' Or his 'individual judge-
ment'. The Ministers were responsible 
to the Legislature insofar as the Gover-
nor was to act on their advice, though 
there was no provision to this effect 
in the Act. As all the Ministers ap-
pointed by the ~  after the com-
ing into ~  of ~  .. Act ~  fI"?m 
the majority party In .he LegislatIve 
Assemblv, it could be said. that an al-
most fully responsible Legislature had 
come into being in U.P. in 1937. 

The Act of 1935 marked an advance 
also in the field of Privileges inasmuch 
as the Legislatures could now by law 
define their privileges. There was 
however the major handicap that 
they could not exercise the power to 
puriish the offenders. So the enforce-
ment of privileges under this Act was 
always to remain in the hands of the 
Judiciary. 
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With the break-down of constitu-
tional machinery in the State, on 
November 3, 1939 the Legislature was 
'iuspended and the Council of Ministers 
was dismissed under Section 93 of the 
1935 Act. The Legislature remained 
suspended till April 1, 1946, when-the 
operation of the aforesaid Section 93 
was cancelled. The Legislature as con-
stituted under the 1935 Act con-
tinued to function under the Indian 
Independence Act, 1947, till its re-
constitution in 1952 under the 
new Constitation of India. Since the 
enforcement of the Indian Indepen-
dence Act, however, the restrictions on 
the two Chambers of the U.P. Legisla-
ture regarding putting of questions or 
moV'ing of resolutions on matters in 
which the Governor was to act in his 
discretion or in his individual judge-
ment were abolished and it became a 
fullr responsible legislature in its li-

~ provincial sphere. Its territorial 
jurisdiction also became wider with 
the merger in 1949 of the three Indian 
States of Tehri Garhwal, Rampur and 
Banaras in the Province. 

After the commencement of the 
Constitution, there have not been 
many changes so far as the Legislature 
in U.P. is concerned. Nor have therE' 
been any territorial changes in this 
State. which had changed its name 
from the United Provinces of Agra 
and Oudh to that of Uttar Pradesh at 

the time of the commencement of the 
Constitution. Only, after the advent of 
the Constitution the strength of the 
U.P. Legislative Assembly rose to 431 
members. all but one being elected by 
adult franchise, with certain reserva-
tions for the Scheduled Castes. One 
member was nominated by the Gover-
nor to represent the ~ I  

Community in the State. The ~
tive Council now had 72 members, 
elected or nominated in accordance 
with the provisions of Article 171 of 
the Constitution, representing teachers, 
graduates, local bodies, the State legis-
lative Assembly and nominations of 
the Governor. The strength of the 
Council was raised to 108 in 1958 with-
out any change in the method of its 
constitution. 

A major gift of the ~  was 
that it bestowed on the Hou,ses, Com-
mittees and members of the Un,ion as 
well as State Legislatures the privi-
leges, powers and immunities of the 
House of Commons. The Legislatures 
have now also the .power to add to 
these privileges by law. The Constitu-
tion has raised the status of the Legis-
lature, both at the Centre and in the 
States, also by making provision in 
Articles 98 and 187 for independent 
secretariat for the Legislature. This 
provision has not, however, ~ im-
plemented fully in U.P. so far. 

The best of 411 governmen.t is that which teaches u.s to govern OUTselvea. 

-GOETBE 



The 'Ombudsman' in Various Countries· 
The Scandinavian countries-Swe-
den, Finland, Denmark and Norway-
and New Zealand among the Common-
wealth countries, have each an officer 
of Parliament commonly known as the 
Ombudsman,l whose job is to investi-
gate complaints from citizens about 
the way they have been treated by gov-
ernment offiCials, and, when he finds 
it necessary, to recommend remedial 
action.2 

The Ombudsman is established as an 
inStrument of Parliament for the super-
vision and control of the administra-
tion. He is both in form and in prac-
tice independent of the Government; 
he is also in fact independent of Par-
liament in the performance of his du-
ties. Parliament is only entitled to lay 
down general rules for his activities. 
His position as a sort of people's tri-
bune, drawing authority from the pe0-
ple's elected representatives, invests 
him with great authority. 

The U.N. Seminar on Judicial and 
Other Remedies Against the Abuse of 
Administrative Authority, held in 
June 1962, in Stockholm, Sweden listed 

the follOWing features of the Ombuds-
man institution:-

(I) The Ombudsman was not only an instru-
ment of Parliament for supervising the 
administration. but also a protector of 
the rights of the individual. The insti-
tution not only afforded a fulfilment of 
the sense of justice and fair play in-
herent in every indi,';dual, but Ilso 
provided supervision on behalf of 
the people of the diy-to-day activitiu 
of their government even if the goUrft-
menr were elected by the people It 
specified periods. 

(i.) There was the pr:nciple of impartial 
investigation by an luthoritr entirely 
independent of the administration. 

(iii) An investigafon could be staned by the 
~  not only on a complaint 

by an ind"vdUIII but also on his own 
initiative ~ a result of information 
he might acquire from inspections, 
press reports or other sources. Courts, 
on the other hand, were seized of a 
case only upon complaint of the in-
terested panics. 

(i'!.') The investigalions of the Ombudsman 
were conducted informally. In invest i-
gllting complaints, the Ombudsman 
had free access to III the !iles of the 
administration and he could demand 
explaDations from the officials or au-
thor;ties concerned. Administrative 
tribunals and course, on the other hand, 
were bound by formal rules in hearing 
cases and had more limited powers of 
inspection. 

-..... --. .. . .. -----... -.----.----
*Prepared by the Research Branch of Lok Sabha Secretar:at. 

IThe word 'Ombudsman,' according to the 'Swedish-English Dictionary' by O. R. Reuter 
means ·Solicitor'. According to "Danish-English Dictionary" by Madsen and Vinterberg, 'Ombud' 
means 'Public duty.' In Swedish public law, however, Ombudsman or JustNe Ombudsman 
melPs an appointee of the Parliament of Sewden for the ~  of the administration. The ex-
pression "Riksdagens Justitie Ombudsman" ~ bten translated in English language publications,. 
if not with complete, at least with sufficient accuracy, as ~  Commissioner for Civil Adminis-
tration. Finish name for Ombudsman is often translated a. ~ I or Solicitor rtf the 
Diet.-Report by J ~  The Citizen and the Admmutration, The RedrPl 0/ GrievanCls by Sit John 
\Vhytt: London, Stevens & Sons Ltd. 1961, PP.4S-41'i' and Constitution of Porm OJ Governme"t 0/ 
1'tIIIIntl, 1919, Alticle 4~ '  Constitutioni of Nations, Vol. I, 19S0, p. 783 • 

• DonaId C. Rowet: The Parliamentary Ombudsman: Should the SCIildinaviln Sdtme 
be Transplanted ?-Intemational Review 01 Adminhtr2rile Sci,,,«s, Vol. XXVIII, NO.4. 1962, 
(pp. 399-40S), p. 399· 

The oftice of the Ombudsman was arst created by Sweden in 18'19. Finland established it in J919, 
D-.DID8Ik in 1953 (appointed in 1955), Norway in 1961, and New Zealand in 1962. 
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(I) The Ombudsman had considerable 
flexibilitv in the form of action which 
he could take in a given case. Various 
forms of action were open to him. 
If after investigation he found that 
an official had handled a case wrongly 
or unjustly or made an erroneous or 
improper decision, the Ombudsman 
could demand that ~  be 
instituted against such an official or he 
might administer a reprimand and 
include the case in his report to Parlia-
ment. His intervention might also 
take the form of persuasion instead of a 
critical report.' 

SIMILARITIES AND DISSIMILARITIES 

The competence and practices of the 
Ombudsman are much the same in the 
various countries. All of them can 
receive and investigate . any written 
complaint, which can be submitted in 
a sealed envelope without reference to 
any superior authority. All can initiate 
investigations and make tours of ins-
pection, without having first received 
a sp.,ecific complaint (except in Norway 
ani New Zealand). All can call up"'on 
government agencies to give reports 
and all have the power to demand 
departmental records and documents. 
All are appointed by Parliament, are 
entirely independent of the executive, 
and report annually to a special com-
mittee of Parliament.' All can com-
ment critically on official actions in 
their annual reports, and all can make 
a report on an urgent matter at any 
time.1I 

When the Ombudsman finds that a 
complaint is justified in the less serious 
cases he makes critical comments 
directly to the officers of the depart-

ment or agency concerned. But the 
Ombudsman's conclusions on impor-
tant cases are given wide publicity 
and exert a profound influence on fu-
ture administmtive practice. More-
over, on questions of principle arising 
from cases investigated, the Ombuds-
man can propose amendments in the 
regulations Or the law. The matters 
investigated by the Ombudsman range 
all the way from official mis-
behaviour and outright illegality 
to less serious complaints of tardineas, 
inefficiency, or negligence. It is in the 
latter type of cases that the Ombuds-
man comes into his own, for it is here 
that the biggest gap occurs in the sys-
tems of administrative controlS 
Despite these similarities there are 
some significant differences in the p0-
wers of the Ombudsman in the various 
countries. The jurisdiction of the 
Swedish and Finnish Ombudsman is 
more extensive than that of their Dan-
ish, Norwegian and New Zealand coun-
terparts.' 

In Sweden and Finland the Ombuds-
man supervises not only the adminis-
tration but also the courts. The Dan-
ish Ombudsman's task is first of all to 
supervise all State administration. This 
is not the task of the Norwegian 
Ombudsman. He may investigate, on 
his own initiative, any administrative 
case. But his prinCipal task is to deal 
with complaints from individual citi-
zens only. He can make no adminis-
trative decisions and has no authority 
to give instructions, general or parti-
cular.8 In New Zealand the Ombuds-

. ----_._-------------------------------
·U.N. Seminar, Judicial Remedies, 196z, p. 17. 
apariialllent can give directions for the Ombudsman's work, but it can give him no instructions 

n regard to _the caSeI under his consideration. 

IRowat, 011. dr., p. 400. 
In the C'lllllDonwealth countries. the position of the Auditor-Genenl as an oflicer of Parliament 

is a close parallel, except of course that the Auditor-General checks financial transactions rather than 
admiDiItrative decisions. 

'IW4. 
'Ibid., p. 400. Also s •• the New Zealand: 

Act, 1962. 
'Terje Wold: The Norwegian Parliamentary 

~ I'  I~ CommWicm 0/ Jrmm. Vol. II 
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Commissioner for Civil Administration: ~ 
(1959-60) No.2. (pp. z3-29). p. Z7. 
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dlan is empowered to investigate any 
administrative decision, recommenda-
tjon (including any made to a Minister 
or Crown), act or omission of any De-
partment or organisation under the 
pUrview of the Ombudsman, or of an 
officer, employee, or member thereof 
if it affects any person or body of per-
sons in his or its personal capacity. 
He has not to be concerned with the 
question of illegality which is for the 
courts, nor of policy which is for Par-
liament; his jurisdiction is confined to 
the acts of omission and stops at the 
recommendation made to the Minister, 
. or the Prime Minister and lastly to 
Parliament.o 

In case an official is guilty of abuse, 
error or neglect in the performance 'Jf 
his duties, the Ombudsman is empow-
ered to institute proceedings against 
him. This is true of Swedish, Danish 
and Finnish Ombudsman. The Swe-
dish Ombudsman himself initiates 
criminal :t>roceedings against a civil 
servant if he finds that a breach of law 
has been committed. The Danish 
Ombudsman can in the same circum-
stances demand that criminal Or dis-
ciplinary proceedings be initiated, 
while in Norway and New Zealand he 
may only recommend this.IO 

For a long time, Finland was the 
only country in which the Ombudsman 
supervised local government autho-
rities, but Sweden and Denmark have 
extended this jurisdiction in 1957 and 
1961 respectively. In Norway and 
New Zealand the local authorities do 

not come under the jurisdiction of the 
Ombudsman. 11 

In Sweden and Norway, there is one 
Ombudsman to supervise the civil 
administration and the judiciary, and 
another the military authorities. In 
Finland, Denmark and New Zealand, 
supervision of both civil and military 
authorities is entrusted to a single 
Ombudsman.12 

The Swedish Ministers are not, either 
collectively or individually, directly 
responsible for the individual acts of 
civil servants outside their relatively 
small Ministries and do not come un-
der the purview of the Ombudsman. 
In Finland the Ministers are, in cont-
rast to the position in Sweden, subject 
to surveillance by the Ombudsman. 
The Danish Ombudsman's jursdiction 
comprises Ministers, as also others in 
the service of the government. IS Minis-
ters in Norway and New Zealand do 
not come under the jurisdiction of the 
Ombudsman. 

The judicial authorities come under 
the supervision of the Ombudsman in 
Sweden and Finland, but not so in 
Denmark, Norway or New Zealand.t• 

Another significant difference is in 
cases where administrative authorities 
have been given discretionary lower. 
In Sweden, as also in Finlan, the 
Ombudsman has no specific ~  to 
criticise the wisdom of a deciSIon and 
rarely does so, while in Denmark he 
has been given the right to do so if he 

--.-

IJ. F. Northey :  A New Zealand Ombudsman, Public Law, Spring 1962, pp. 43-51, New ZtalaDd 
Act, 1962, op. cit. 
1'U.N. Seminar 1962, op. cit., p. 14; Northey, op. cit. and Terje Wold, op. cit. 
IIU.N. Seminar 1962, op. cit., p. 14, Rowat op. cit., p. 400. New Zealand Act 1962, op. cit. 
Norway is expected to extend the jurisdiction of the Ombudsman to the low government authorities. 
Ulbid. 

Military Ombudsman (Militieombudsman) in Sweden and No:way d.te from 1915, and 1952 
respectively. Since 1959, West Germany also has an Ombudsman for military ILl_irs only. 
I"U.N. Semir.ar, 1962, op. cit. 
1&1bi4.. pp. 13-14. 

1351 ~  
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cODSiders the decwon to be unreason-
able. In New Zealand the Ombuds-
man has power to investigate cases 
where discretionary power has been 
exercised for an improper purpose· or 
on irrelevant grounds. In Norway, he 
has no power to deal with complaints 
against discretionary decisions unless 
it appears that the decision has been 
so abused as not to amount to a genuine 
exercise of discretion; where the dis-
cretion exercised is "clearly unreason-
able".lfi 

CONBmERATIONS: FOR AND AGAINST 

Several countries are now becoming 
more interested in the institution of 
the Ombudsman. Canada and Greece 
are seriously considering the possibility 
of establishing one. In Netherlands, 
the matter is engaging attention. In 
the Pqmppines a Complaint Committee 
has tJeen appointed to receive and 
investigate complaints against official 
actions. In Singapore, a Central Com-
plaints Bureau, has been set up on 
JUly 1, 1962 to investigate public 
complaints against officials.I8 

Institutions akin to the office of the 
Ombudsman, but with restricted pow-
ers and functions, exist in many coun-
tries. In the U.S.S.R., Czechoslovakia 
and Yugoslavia, for instance, there is 
Ute institution of the Procurator; in 
Spain, the Commission of Legislative 
Control and the office of the Fiscal; and 
in Austria, there exists a Court of 
Accounts (Rechnungsho/), an organ on 
behalf of Parliament to exercise con-
trol over the administration similar to 
that of the Ombudsman.1T 

laRowat, op. cit., p. 400. New Zealand, 
Act, 1962. Northey, op. cit., Terje Wold, op. cit. 

The argument for the Ombudsman 
derives from the fact that all democra-
tic countries in the twentieth century 
have represented a shift from the 
laissez-faire to the positive State. The 
accompanying tremendous growth in 
the range and complexity of govern-
ment activities has brought with it the 
need to grant increasing powers 01 dis-
cretion to the Executive; and Dicey has 
warned, "wherever there is discretion, 
there is room for arbitrariness". In this 
age of the Welfare State, thousands of 
administrative decisions are made each 
year, and if some of these decisions, it 
is said, are arbitrary or unjustified, 
there is no easy way for the ordinary 
citizen to gain redress.18 In the pre-
face to the Whyatt Report, Lord 
Shawcross expressed the situation in 
the following words: 

The general standards of administration 
in this country (U.K.) are high, probably 
indeed higher than in any other. But 
with the existence of a great bureaucracy 
there are inevitably occasions, not 
insignificant in number, when through 
error or indift"erence, mjustice is done 
--or appears to be done. The man 
of substance CR.l deal with these situa-
tions. ...... But too often the little 
man, the ordinary humble citizen, is 
incapable of asserting himself .... 11. 

It is argued. that the ordinary courts 
have lost their flexibility and are no 
longer an effective instrument for 
remedying. the wrongs of modern ad-
ministrative action. The courts are too 
costly, cumbersome and slow. Gene-
rally, they review an administrative 
decision only on a question of legality 
and refuse to review its content, wis-

The Parliamentary Commissioner (Ombudsman) 

The importance of these differences in the investigation of discretionary powen by the Om-
budsman, need not be exaggerated, however, because the Danish Ombudsman has UBecI this 
p'?wer lparingly, while the Swedish Ombudsman has usually managed to intervene on grouDda of 
iUeplity where a decision was patendy unreasonable. 

IIS.M. Huang : Control of the Executive 0fIicers of Government, JOIII'Jfal of tire IrIIIian 1.-
lrurittul, Vol. S, NO.2, April-June 1963, p. 184; Indian Law Institute: Ombudsman, TIae Third 
AU India Law Conference, New Delhi, August IC}62; and Rowat, op. cit., ~  401-402. 

ltU.N. SemiDar, op. cit., pp. 16-18. 
uRowat, op. cit., p. 402. S" also An Ombudsman Scheme For Canada by D. C. Rowat, Cap4jtll' 

10fn711Jl of BcoltOlfIic tI1I4 Political Scilncl, Vol. 28, NO.4, November 1C}62, pp. 543-S56. 
IIWhyatt Report, op. cit., p. xiii. 
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dom, or even reasonableness. For these 
reasons, in most common-law countries 
special administrative appeal bodies 
have been created, to which an aggriev-
ed citizen may take his case. But 
these bodies cover only a small portion 
of the total field of administrative 
action, and the vast majority Of ad-
ministrative decisions carry no formal 
right of appeal.-

The ~  to complain to one's Mem-
ber of Parliament does not meet the 
problem, because of the cumbersome 
process involved in ~  a redress. 
Moreover, while Parliament does exer-
cise general control of administration, 
particularly in matters of wide public 
interest, it is considered doubtful whe-
ther it can play a really effective role 
in affording redress to individuals in 
specific cases. The work of Parliament 
in modem times has become increas-
ingly complex, and in some countries 

~  it is said, do not have either 
the time or the means to examine indi-
vidual complaints and see if any abuse 
has been committed by civil servants.·J 

In view of the shortcominJlS of all 
these traditional protection!'! against 
administrative artbitrariness. the office 
of Ombudsman, in the words of the 
Whvatt Report. has a number of desir-
able characteristics which argue for its 
_option: 

Pint, there is the princi!,te of impar-
tbJ iDvestiptioa.. 'If a citizen ma1aes a 
~ 1IIPiMt the ecmduct or a ~  
semot. the matter is investiaated and 
reoorted uoon bv the Ombudsman, 
wit" is an imll8rrial authoritv entirely 
independent of the Administration. 
Secondlv. the imoartial authoritY acts 
on behalf of Parliament although he Is 
a1." ~ the interr1Its of the 
individual complainant. Thirdlv. the 
investiaation is conducted openly .•.• 
Pourthly, the method of lubmitting 

"'Ito_t, tIP. cit., p. 402. 

complaints and the investigation of 
complaints is very informal. iii 

At the U.N. Seminar, referred to 
earlier, the Scheme of Ombudsman 
was fully discussed. While participat-
ing countries considered that the 
Ombudsman had proved to be an effec-
tive safeguard in the Scandinavian 
countries against misuse or abuse of 
power bv administration, many of them 
felt that the introduction of the insti-
tution in their own countries was not 
necessary or appropriate to local con-
ditions. It was also felt that there 
would be many ~  which 
would arise if the Ombudsman was 
adopted in a federal State. There 
would be needed, apart from the 
Omibudsman with jurisdiction over 
federal matters, an Ombudsman for 
every canton or province. There was 
a possibility of conftict of opinion ~ 
the various Ombudsmen, which would 
result in confusion and detract from the 
value and effectiveness of the institu-
tion.·' 

The working of the Ombudsman suc-
cessfully in a large country with a 
heterogeneous population is considered 
doubtful. While the essence of the 
supervision of the Ombudsman is its 
personal nature, in a laree country 
there is no surety that this feature 
could be maintained. Besides, com-
plaints will be numerous aDd it might 
not be possible for the Ombudsman t.o 
attenc! personally. to most of them. 
Also. the ofllce is too personal and muCh 
too dependent upon one man's integtfty, 
understandin« and daily time; and the 
nature-of the office demands for its 
suc('ess a virtual ~ 

exactly the right man for the job, in 
narticular, one who combines a pro-
found knowledge of the law with wide 

a lbi4., p. 402-403. U.N. SemfDar, rt6Z, tIP. cit., pp. 14-ld. 
IIWhym Report, tIP. cit., p. S2. 
-U.N. SemiDar, r96z. p. r6. 
In DeD1D8l't, a redenl COUDtry. the ~ <'II OmbadllDlll hal beeJl wortdq ' ~ 
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experience in various types of adminis-
tration. These arguments have been 
met by others equally substantial: 

(i) Too much bas been made of Ombudsman's 
~ touch. The principle of 
unpartiality is far more important 
than the personal touch. Certainly 
citizens need to know that there is an 
independent authority to which they 
can turn for an impartial investigation., 
but this objective can be achieved 
without the paternalism inherent in a 
personal office. 

(is) There are good grounds for the view 
that important and complex cases of a 
judicial nature should not be decided 
by a single penon. In fact they are 
not 10 decided under the Ombudsman 
Scheme. Although the Ombudsman 
. deals with all important cases personally 
he and his expert staff discuss all such 
cases before he reaches a final 
conclusion, so that in effect they work 
as agroup. 

(iii) The field of supervision of the office 
should be divided between several 
Ombudsmen, a, in Sweden and Norway, 
where there are separate offices for 
military affairs. 

(if) f.lie nature of cases which the Ombudsman 
hal to handle should be restricted;  he 
should not have to deal with all ad-
ministrative complaints likely to arise; 
and 

. (fI) Other resourCes should be opened to 
the citizens to have their complaints 
heard and their grievances redressed." 

Doubts have also ·been raised regard-
,ing the ability of an Ombudsman to 
discharrge' his functions without J!etting 
. involved in political questions. To be 
.effective, he must keep himself above 

~  It .is, . however, 
1iouIbtfui whether that· is possiale, par-
ticularly in a country where a two-

UllNl .• Rowat. tip. cit., pp. 404-405. 
-00. 

Party System and Government exist 
and the principle of ministerial respon-
sibility prevails.211 

It has, however, been pointed out by 
Rowat that the office of Ombudsman 
itself cannot be considered as panacea 
for administrative ills: 

The age-old problem of the individUal is 
far too complex to be solved by one 
simple scheme. We need ~  wh!>le 
variety of controls over admmlstrattve 
actiOli, and the Ombudsman Scheme 
must be acconlpanied by It .number 
of other ref oms that are needed to plug 
the gap in oursystenlsofcontrol. Other-
wise, the Scheme may fail because we 
are trying to make it do too much. 
We must remember that in Nordic 
-countries the Scheme only ~
ments a battery of other effective 
controls and New Zc!aland is adding 
this Scheme to an already well-develap-
ed parliamentary grievance. system. 
On the other hand, the danger in setting 
up a network of controls is that if the 
administration is surrounded with ·too 
many controls it will be unable to move. 
This is the danger in extending court 
review too far or in judicializing the 
administrative ~  too much .... 
What we need is a fence along the 
administrative road, not· a gate ·to 
cross it. The great virtue of the 
Ombudsman Scheme is that the wea • 
pons are publicity and penuasion 
rather than cumbenorne controls; it is 
in the category of the fence rather than 
the gate.·1 

POSITION IN INDIA 
. In India the idea of im Ombudsman 
has been gaining interest following the 
publication of the Whyatt Report in 
. Britain. The institution of· the oftlce 
. has since bee1l reeomm:endea at '\I'ariOU9 
seminars and conferences-" 

1IR0wat: The Parliamentary Ombudsman, op. cit., p. 405. 
"The institution of Ombudsman was recommended at the Seminan on ~  held 

by the Third' All India Law ~ New Delhi in August 1962; and Madras . Provincial 
Bar Association, Madras, in October 1963, and discussed at the Third All India Law Ministen 
Conference. In his Convocation Address at the Indian Instirute of Public Administration, OD 
July IS, 1963. Chief Justice P. B. Gajendrlpdkar recommended the institution of Ombudsman in 
this countrY. He said: 

AI .in the case of the administrative law. 10 in the case of Public administration in smeral the 
confidence of the public is the main asset and it may well be that if an Ombudsman or in authority 
corresponding to him is appointed in this country, citizens would feel that their pie9anoIa 
lapinst corrupt 01licWs can be speedily ventilated before. BUCb . an authority.. As the 
experieDce Q( the Scandinavian countries shows, once the Ombudsman begins to function, 
his esistence turnlout' to be' mOre iI source . of' etreDftb to tilt ~ aenan!& than • 
IIOUI'ce of weakness. 
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The question of appointing a Parlia_ 
mentary Commissioner on the pattern 
of Ombudsman in Scandinavian Coun-
tries was discUSsed in Lok Sabha on 
ApriJ 3, 1963, during the debate on the 
Demands for Grants of the Ministry of 
Law. It was observed that such an in-
stitution could possibly be the real 
solution for the various problems which 
arise in respect of injustiJces done in 
particular cases. In his reply, the 
Minister for Law, in.ter alia, stated: 

There are various points of view to be 
oonsidered, . and all that can be said 
is that this matter should be kept 
under oonsidetation. And Parliament 
may discuss it from time to time .... In 
~  country, to make it dective, a 
oonstitudonal provision should be 
made, as for the office of the Election 
Commissioner or the ofIice of the 
Comptroller and Auditor-General. So, 
there are many things which have 
to be considered. AD that I can say 
is that-my view on the 'lepl side of 
the matter is that we have to amend 
the Constitution to set up any such 
oflice and define its functions and 
possibly even the procedure which it 
has to follow.- -

In 1962 Rajasthan Government 
appointed an eight-member Committee 
under the Chairmanship of Shri H. C. 
Mathur to suggest administrative re-
form. In its report to the Government 
presented in September 1963, the Com-
mittee recommended for the -State the 
appointment of lin Ombudsman, or a 
Commissioner to inquire" into. com-
~ ~  against high ofBcials, including 
JJUnlstere .. _. • "". -_" •....• 

The Committee said that the 
Ombudsman should be appointed by 
the President on the recommendation 
of the Chief Justice of India and should 
. have the status of the Chief Justice of 
a High Court and be ~ I  to the 
State Legislature, to whom he should 

submit annual reports. He should be 
removable only by a two-thirds majo-
rity vote of the legislature. He should 
hold office for three years. The p.rinci-
pal functions of the Ombudsman would 
be to keep a watch over executive 
actions and investigate cases in which 
action taken by Government agencies 
was either megal, unjust, or arbitrary. 
He would not, however, be required to 
inquire into any matter that lay within 
the purview of law courts.1II 

While addressing the A.I.C.C. on the 
working of the Kamaraj Plan, at Jaipur 
on November 3, 1963, Prime Minister 
Jawaharlal Nehru emphasised that he 
was seized seriously of the problem of 
cGtnbating corruption in administra-
tion, for it was not enough for those in 
authority to be incorruptible but they 
must be kno-wn to be so. Only a clean 
and efficient administration would be 
in a position to deliver the goods and 
help in ushering in the new social order 
based on equity and justice and ~
tunity for all citizens. In this connec-
tion, he said that the system of 
Ombudsman fascinated him for the 
Ombudsman had overall authority to 
deal with charges, even al!ainc;t a 
Prime Minister, and commanded respect 
and confidence of all. But he felt that 
£n a big countrv like India that system 
might not be the right solution." 

In pursuance of the recommendations 
of the Committee on Prevention of 
Corruption (known as Santhanam 
Committee), the Government of India 
apoointed a Central Vi,nlance Com-
mission (with Shri N. Srlnlvasa Row, 
Retd. Chief Justice of Mysore High 
Court as the First Central Vi,nlance 
Commissioner), to deal expeditiously 
with cases of corruPtion in Central and 
All-India Services. II 

.. Lot Sabba Debates, Vol •. XVI. dated the 3M April, 1963, cc. 7S92-93. 
i ~ September' 23, . 1963. " 

-Hitt4usum Time. &: StllUmllM, November 4, ~  

IIStatement laid by the Minister of Home Aft"airI 011 the Table of Lok Sabba and RaJya Sabha 
po Pecember 16, 96~  



Explaining the scope of functions of 
the Commission,. the Home Minister in 
his statement laid 'before Parliament, 
said: 

The imponanc:: and urgency of proyi-
ding machinery for lookill8 into the gl"le-
vance, of ~  ~  the ~
tration and for emurin,; jUit and fair 
exercise of administrative POWer'll, is 
fully reCOlJlized. But it i, eonsideftd 
that this problem is big enough tci 
require a separate agency or machinuy 
and that apart from this the Central 
Vigilance Commission would be over-
burdened if this responsibility were 
to be placed upon it, and the Co!'l-
mission might as a result be less effective 
in dealing with the problem of corrup-
tion. . 
The Govemment have, therefore, deci-
ded that for the present action should be 
taken only on such of the recommenda-
tions of the (SanthlllUllll) Committee 
88 relate to prevention of corruption 
and maintenance of integrity in the 
public services. Accordingly, the 
Commission will not have a Directorate 
of General Complaints and Redress. 
The question of avolvina a machinery 
for dealing with the Srievances of 
citize", qainst the administration is 
~ sepG'lltely examined, and the 
Ol!pU1Dc1ll: of Adminisaative Reforms, 
which is contemplated, will work out 
the details of such a machinery.· 

In ~ the Commission the 
Government had kept in view that the 
functions of the Comm'ssion should be 
fitted into the constitutional structure 
and. Ministers' responsibilities and their 
accountability to ~  ~  

remain unaffected. It was pOinted out 
that the existing vigilance arrangements 
under which each Ministry, Depart-
ment or Undertaking is ~  for 
'preventing corruptiott and ltlaintaininJ! 
integrity fn its ~ of activity wo,uld 
continue and there IS to be centralIza-
tion of powers and responsibilities in 
the Central Vigilance Commission only 
to the extent necessary to make it 
effective. For the rest the Commtssion 
is to have the reserve power to inter-
vene when it considers it neeessary to 
do so and the Commission Is to' be kept 
fully in the picture by the Ministers 
and others so as to enable it ~ exerc15e 
that power.·1 

The appointment of 'an Officer of 
Parliament to be known as the People's 
Procurator (Lok Ayukta), broadly ana-
logous to the i1'lstitutiOD of Ombudsman 
in Sweden Denmark and New Zealand 
...... for • the purpose of providing 
effective and impartial investigating 
machinery for public grievances, for 
eradicating corruption at all levels, for 
redressing adlllinistrative wrongs and 
excellM!S, for securing the liberties of 
citizeD.s, aDd generally for strengthen-
ing the basie foundatiou ot Parltameut-
ary deInOaacy as a system of govern-
ment' was again urged OD a private 
M-ember's resolution by 1>1". L. M. 
Singhvi in Lok Sabha. Expressing 
agreement with the objects of the 
Resolution, the Minister of State 
in the Ministry of Home Affairs 
(Shri Jaisu.khlal Hathi) said that 
the question only was as to what 
type of machinery it ~~  The 
Central Vigilance CommISSion was 
already performing the functions of 
the Ombudsman in respeet of corrup-
tion amcmg public servants and the 
Department of Administrative Reforms 
to be set lip would be eonsiderinJt the 
question of evolvinp' a suitable machi-
Dery for I ~ with the ~  of 
citizens against the administration. 
The Report of the Santhanam Commit-
tee was there. whose recammendations. 
the MiIHstel' said, cGUId be considered 
and a suitaJale machinery evolved. In 
view of the reply, the resolution wu 
withckawn." . 

Vigilanee Commissions bn t1te tines 
of the Central Vigilance Commissioll 
now function in the States of Andhra 
Pradesh Maharashtra. Gujarat, Madhya 
Pr.adesh' aDd Rajuthan. Kerala. 
.Mysore, Orissa. Assam, Nagaland and 
Punjab have also decided to set up such 
Commissions. while the ~  of 
West 13e1U!8l is ~ the aues-
tion. Madras, Bihar. Jammu Ir Kash-
mir and Uttar Pradesh have O1'jlaniza-
tions ccliIIarin« in some ~' from 
the Central VigiIaDee Qmmtiri=L-

"Ibid. -Di4. 
"L.S. Deb., 22-4-1964, cc. 12,4o&-r6. 
-VitU Repl)' to SQ No. 357 jq Lot Sabba OIl September 23, 1964. 
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Informai Consultative Committees of Members 
of Parliament· 

StaBdiBI C(JiI!DIIlittees composed of 
JReJD8eI's of the Legislature, constituted 
itt !WIped of the wrious Departnlents 
of the Gowrnment fJf ItlCHa for the first 
time in the yeH 1922,1 were .a feature 
wbieb -continued. kern year to year 
right up to· the eomm, into being of 
the First Parliament URder the Consti-
tution in ltJ53.. WheR the First Lok 
Sabba met and tbe GovernmeRt did not 
move for the constitution of these 
Committees, some members raised the 
matter (on July 4, 19$2) duril'lR the 
debate 0l'1 the Appropriation (No.2) 
Bill, 1952. Announcing the decision of 
the GovernmeDt to cliacoratinue these 
Standing Committees, the Prime Min-
ister (Sbri Jawaharlal Nehru) imeT 
. alia obIerftd: 

to consider certain projec:tB whidt 
they rc<:Om.IIIended or passed to the 
Finance Committee or whatever it 
~  ~ wn hardly any real insiaht 
mto the administratiOll, Illy opportuaity 
for ~ It.was a. furmUity and a 
certain cbeck, If you like, on the ~  
Government that we used to have. 
Now, as we function today, that parti-
cular type of Standing Committee has 
~ ~  it wa. an advisory com-
mlltee, now It has no meaning what-
soever .... 

I am not taltina of ~  in this 
House but actual consultations etc. in 
regard to important matten. I am 
perfectly prepal'Cd to censider any 
proposal. But I do think that this aid 
system of Standing Committees as 
they \Vere is completely out of place. 
It.. does not give that real co-operation, 
,ive those real opportunities, aDd it 
was a relic of the old British da)'l which 
has no placc today. ~  we 
deeided to do away with it, but not to 
do a_y with the possibility of con-
lukaticm or co-opcration.1 ... Theae Staadm, ComllliltCCS were 

funned, III 1922 or thCildbClUtS I tbiDk, 
under very special circumstances which 
obviously no longer exist. I am not After the abolition of the old Stand-
ewvc of Ifty C08II!I"y Mvi, pRlia- ing Committees, the Government con-
~~  ~ ~ tinued to consider the question of 
not mean, of course, that we should not association of members of Parliament 
have them or ~ like them. with the activities of the Government 
Bat if hOD. Memben think that these with a view to giving them adequate sa:ColIlmittees toot piIrt in the knOWledge of the working of the Gov-
day-to- admiDistratioJl. of the 
various ., tries, as Bome Members emment in its various Departments 
laid, they 8ft mistaken-they do nothing and providing them wjth opportunities 
of the tiDIl. TIley met. roUIhIJ- for discussion of the broad policies of 
arcept for the St-u.. PiMIK:e Com- tL- G t  .  . f  1 mince which met more frcquently- . In: ovemmen In an In orma manner. 
two or three times a year and they met And, in the year 1954 in pursuance of 

----------------------------------.-----------------------------------------------
~  a.y o-iuce Brmc:h alLot Sabha Secretmat. 
ISIiadiDt Advilory Commitlees wae for the fll'it dme OOftItituted ir. August, 1922, al a conlC-
~ 01 tlfefeUewioa remllldoll IIIOtJIe.t ." Shri K. C. Heagy,. priYIIC Member, and IICkIpted by 
cbe CcDtral Uaialative Asscuably .on JlDury 19, 19U : 

""This Assembly recommends to the Goftmor General in. Council that Standing Committees, 
elected bY die Mc!lDben· 01 fbe LePIatuIe, be InOCiIted with the lfift'erent Departments 
oldie ~ ell'" 0Iher tbM •. <\rnIy ad die ~  and Political Departments.'. 

-L.A. Deb.· 19-1-1922, pp •. 1755-1789 . 

..... P. Deb. Pt.. II. 4-7""'" cc. ~ 6  

•• 
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a decision of the Cabinet, Informal 
Consultative Committees consisting of 
Members of Parliament were set up. 
Instead of having formal Committees 
of Parliament, it was felt, Ministers 
might meet and discuss informally 
with Members of Parliament matters 
of general importance concerning their 
respectlive Ministries and this would 
promote contacts between members 
and Ministers and also help closer 
understanding by members of the prin-
ciples, problems and working of Gov-
ernment policies and public administra-
tion.a . 

COMPOSITION 

Initially the informal Consultative 
Committees consisted of 30 to 40 mem-
bers each drawn from all the parties 
and from both Houses of Parliament. 
They contained members from Lok 
Sabha and Rajya Sabha in the ratio of 
2:(""and from the various parties in 
approximate proportion to their 
strength in Parliament. In the year 
1956 these limitations were relaxed and 
since then members have been allowed 
to join these Committees according to 
their interests and preference and also 
to serve on more than one Committee, 

Committee for Central Railway to 20 
in the case of the Committee in respect 
of the Department of Atomic Energy 
(Vide Appendix). 

FUNCTIONS AND MODE OF WORKING 

Informal Consultative Committees 
differ from the earlier Standing Com-
mittees attached to different Minis-
tries/Departments of Government in so 
far as their functions and mode of 
working are concerned. The earlier 
Standing Committees had no adminis-
trative power and had no right or 
access to information which Govern-
ment did not want to supply. The main 
pupose of those Committees was to 
"familiarise the elected members with 
the process of administration" and to 
"assist in the political education of 
India".1i They were" elected by the 
House every year and they functioned 
in a formal way. Altliough their func-
tions were merely of an advisory cha-
racter, they recorded for the considera-
tion of Government their opinions on 
matters of policy, new schemes involv-
ing expenditure above a fixed limit and 
on the annual reports of the Depart-
ments to which they were attached. 

if they so liked. At present, member- Informal Consultative Committees, 
ship of these Committees is based upon on the other hand, are not expected to 
the preference indicated by members take decisions or functions on the basis 
of Parliament who are invited, soon of any formal agenda, proceedings or 
after taking oath, to inform the Depart- conclusions. They serve as a forum for 
ment of Parliamentary Affairs of their informal discussion between members 
choice of the Committee or Committees and Ministers and senior officers of the 
in the order of their preference. Ministries concerned on the principles 
Attempt h made to nominate members and problems of Government policy 
on the ~  of their first two prefer- and the working of the administrative 
ences unlelS it leads to overcrowding departments in a manner not possible 
in any particular Committees in which on the floor of the House. No rigid 
case ~  are nominated on subse- rules of work govern their working. 
quent pref"i!rences.4 The membership Ministers are left free to decide "how 
of these Committees now varies they would like to share with members 
widely-from 152 in the case of the their information on questions and 
• Report of the Department of Parliameltuy Aft"airs (19S6-S7). p. S. para 16. 
, Tbil .• p. 6. para 17; and also Report of the Department ofParlilmentary A1Wrs (19S8), pp. 4-S, 

Para 13. 
' ~ ~  n.ta'tll::-C,,":lm,rord Report (1918) on the Indian ConstitutioDal Reforms, para 28S; 

R:P:>fts or lite ~'  of Parliamentary Mars (19S!J-60), p. s, para IS ; 1961-62, p. 6, para 18.' " 
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Dl'oblems concerning their Depart-
ments.8 For instance, in one or two 
cases, Members have been taken round 
installations and projects for first hand 
appreciation of problems. The mem-
bers of the Consultative Committee for 
the Ministry of Works, Housing and 
Supply were invited to attend and par-
ticipate in the Housing Ministers' Con-
ferences held in the years 1957-1961. 
Members of the Consultative Commit-
tee for the Ministry of Irrigation and 
Power were taken to the Bhakra 
Nangal Project in 1958. Invitation was 
extended to the members of the Con-
sultative Committee for the Ministry of 
Steel, Mines and Fuel for the inaul!Ura-
tion ceremony of the first Blast Fur-
nace at Durgapur and the commission-
ing of Billet Mills at Bhilai in 1959. In 
the same year. members of the Consul-
tative Committee for the Department 
of Atom;c Energy upon inv;tation visit-
pd the Atomic Energy Reactor!'l at 
Trombay.T 
To start with, there were 17 or 18 
Committees-constituted for the 
various Ministries or Departments. 
Later, these Committees came to be 
appointed also for the various Zonal 
Railways and P. & T. Circles. 

Special Consultative Committees8• 
have also sometimes been constituted 
to consider specific matters. For 
example, a special Consultative Com-
mittee consisting of representatives of 
various parties and groups in Parlia-
ment was formed in 1958 to discuss the 
Food problem. A special small Con-
sultative Committee was set up in 1959 
to consider questions connected with 
the formulation of the Third.Five Year 
Plan. In 1959 the Informal Consulta-

tive Committee for the Ministry . of 
Community Development and Corpora-
tion created four sub-committees for 
closer study of the subjects of Pancha-
yats and Democratic Decentralisation. 
training and education, cooperation and 
community development. An Infor-
mal Consultative Committee was cons-
tituted in 1961 to consider the Report 
of the Commissioner for Scheduled 
Castes and Scheduled Tribes for the 
year 1959-60, which was laid before 
Parliament on April 24, 1961. 

Sittings of the Consultative Commit-
tees are usually held during sessions, at 
an average of ~  one and three 
sittin2s per Committee. In 1963-64 in 
all 149 sittings of these Consultative 
Committees were held.' 

Though there is no formal agenda, 
quite often mattet'S for discussion at a 
meetin(t are specified in advance by the 
Ministries or members. It is not also 
unusml for Ministries sometimes to 
invite members to suggest subjects for 
discussion. ~  material on 
the points to be discussed is circulated 
by the Ministries through the Depart-
ment of Parliamentary Affairs. The 
Ministers concerned preside at these 
sittings. The ~  are held in 
private although gIsts of some of ~ 
discussions have appeared in the press 
The ~ are not recorded or 
published. Similarlv. nefther are 
m;nutes of the ~  of these Com-
mittees prepared nor anv report draft-
ed. Only, officers of the Ministries 

~ thefle meetings keep some 
notes. Some of the Ministries at times 
circulate to the members brief records 
of the discussions held. to 

'Reports of the ~  of Padiamen:tary Affairs 9~6  p. 5, para 16; (1958), pp. 4 ~  
para 13; (1959-60), pp. 7-8, para 21. 

's. ReportS of the Department of Parliamenta" A1ralrs (1957), (1951), (1959-60) aDd 1961-6%). 
'S_ Reports of the Department of Parliamentary ~  (1958), (1959-60) aDd (1961-6.2). 
'Report ohhe DePartment of ParHamentaiy Aft"ain, 1963-64, pa..;" 22. 
DReporta of the Department ofParJiameDtarJ ~ (1958), P.5. para 13; and (1959-&1), P.1·8. 

PGaaI. "'; ... 

1851 (C) LS--8 
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The Department of Parliamentary 
Affairs works as a coordinating agency 
between the members and the Minis-
tries. The meetings of these Commit-
tees are arranged by the Department 
of Parliamentary Affairs after consult-
ing the convenience of the Ministers 

concerned. The papers desired to be 
circulated to members by the Minis-
tries are prepared by the Ministries and 
circulated through the Department of 
Parliamentary Affairs. 

APPENDIX 

Sta,.".,,,t sllofllint the ".,mbmhip 0/ the Informal ComuluJtiw Commitreu 0/ Parliament in 1963-64-· 

I. Department of Atomic: Bnergy 

z. Defeoce 

3. Education 

4- Bxtemal AfI'llin . 
S· PiDaDce 

6. ~ &: Agriculture 

1· Hedtb. 

8. Home Affain ,. Iaduttry 

010- Infol'lDllioD &: Broadcasting 

II. Intematioaal Trade 

0- 0 I:l 0 Irriplion &: Power 

13.. I.abour &: Bmployment 

-14- Petroleum &: Chemicals 

IS. Steel, Mines &: Heavy Bngineering 

16. Trmsport • 

17. Works, HOUIiul &: Rehabilitation • 

18. PlaIlDinl Commission • 

IQ. Department of Community Development 

20. Department of Co-operation 

al. Depu. of POits &: Telqpapbl 

a2. Ceatra1 RaUway -
.. Report C)f ~ ~ ofParliameDtsry AfI'ain (1963-64). pp. INa. PJI8 34-

a 

No. of 
Members 

81 

II3 

IZ30 

44 

135 

75 

6z 

100 

68 

86 

1I9 

104 

47 

95 

lIS 

53 
104 

15z 

(P.T.O. 



Ministry No. of 
Members 

23· Eastern Railway 95 

24- Northern Railway 136 

25· North-Eastern Frontier Railway 50 

26. North-Eastern Railway 81 

27· Southern Railway 128 

28. South-Eastern Railway 79 

29· Western Railway 103 

30. Delhi P & T Circle 104 

31• Bihar P & T Circle 67 

32. Assam P & T Circle 34 

33· Punjab P & T Circle 52 

34· Rajasthan P & T Circle 3S 

35· Madras P & T Circle 55 

36. Andhra P & T Circle 38 

37· U. P. P & T Circle 83 

38. Central P & T Circle 54 

39· Bombay P & T Circle 65 

40. Wesl Bengal P & T Circle 64 
41. Mysore P & T Circle 54 

42. Orisla P & T Circle 25 

43· Gujarat P & T Circle 26 

44· Kerala P & T Circle 29 



Estimates Committee of Lok Sabha 
A REVIEW OF REPORTS PRESENTED BY THE COMMITTEE 

DURING THE PERIOD 9 ~ 6  

[This is the sixth instalment of the Re·· 
view oj the Reports of the Estimates 
Commtttee during the peTiod 1950-
57, serialisation of which commenced 
with Vol. VII of the Journal.. The 
Review, it may be recalled, is in six 
parts: (i) Economy and E1Jiciency; 
(ii) Financial Matters; (iii) Staff; 
(iv) Stores; (v) Certain Important 
Matters including Policy; and (vi) 
Miscellaneous. The current instal-
ment, which completes the third 
Chapter of the Review, deals with 
such StafJ matters as Cadres, Discip-
line, StafJ Welfare, Indianisation and 
other general matters.-Editor.] 
r 

III STAFF 

E. CADRES 

In several of their Reports the Com-
mittee have recommended the forma-
tion of separate services or cadres for 
belonging to particular fields working 
in several Government Departments 
and organisations. Some of the recom-
mendations made by the Committee 
are given below: - . 

Special cadre of Trade Commissioners 

In their First Report on the Ministry 
of Industry and Supply the Committee 
recommended a special cadre of Trade 
Commissioners.1 In this connection 
they observed: 

We were informed that the Trade 
Commissioners and Commercial representa-
tives were selected from peRona who 
bad qualified for Indian Foreign Ser-

vice. We feel that since the fuBctions 
of the Trade Commissioners are mostly 
technical and specialised in a particaJar 
activity of the Government, it is neces-
sary .that they should have the requisite 
training and calibre to carry out thOSe 
functions. We, therefore urge that the 
possibility of appointing persons with 
business experieace as Trade Commis-
sioners should be explored and a suitable 
~  formed ~ which properly 
tramed persons mIght be forthcoming 
for the better discharge of their duties 
and responsibilities. 

lIt the Third Report, reiterating2 this 
recommendation, the Committee said: 

We recommend that not only such 
persom as have special knowledge of trade 
conditions and industries both in this 
country and abroad be appointed to the 
integrated commercial-cum-diplomatic cadre 
but those already in service should 
be so trained as to discharge the trade 
functions in the best '~  of the 
country. One of the imponant func-
tions assigned to the Trade Missions 
abroad is to work for the promotion of 
the country's export trade. A close 
watch should therefore be kept after 
the integration of the two functions to 
see that the export trade is r.ot affected 
advarsely. The question of creatins 
a special service for trade and industries 
011 the lines of the ~I  Administrative 
Service for the purpose of recruitinc 
persons to serve' in Trade Missions 
abroad should also be considered by 
Government.' 

Government in their reply stated th&t 
the Indian Foreign Service was design-
ed to include a sufficient number of 
the type of officers recommended by 
the Estimates Committee.s 

-Prepared by the Estimates Committee BranchofLok Sabha Secretariat. 

IIR (EC--ILS) para 34, p. 16. a3R (EC--ILS) para 71, p. 31. 

a3S11 (EC--ILS) p. 6 aod 37Jl (BC-ILS) P. 13. 
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CentTaZ Engineering Service 

While dealing with multipurpose 
river valley projects the Committee in 
their Fifth Report recommended that a 
Central Engineering Service consisting 
of Irrigation Engineers should be start-
ed so that all the trained engineers 
could. be pooled together and employui 
on jobs which arise in connection with 
such schemes.' 

Government accepted the recommen-
dation and stated that an All Inaia 
Service of Irrigation and Power En-
gineers was being formed. II 

Cadre of Technical Officers in Dairy 
Research Institutes and Farms 

In their Tenth Report while dealing 
with the Cattle-cum-Dairy Farm, 
Kamal, the Committee observed that 
the posts of Scientific Officers and 
Dairy Farm Specialists in the Dairy 
Research Institutes and Farms of the 
Government of India were treated as 
separate entities and that there was no 
organised cadre or regular lines of p.ro-
motions. Consequently, occasions had 
arisen when vacancies in essential posts 
could not be filled for considerable 
lengths of time, and less qualified men 
had  had to be appointed to important 
posts when posting of more experienc-
ed and highly qualified men would 
have been desirable. The Committee 
recommended that proper cadres of 
Technical Oftlcers with well dermed 
channels of promotion should be con-
stituted early.' 

Government in their reply stated as 
follows':-

The questiO!1 of setting up a Central 
cadle of Animal Husbandry Service to group 
toaether all seDior scientific pertOllDeI 
working in Central Government depelJ"-

'SR (BC-ILS) para 129. p 66. 
149R ~ I  p. So. 
IloR (BC-ILS) para 23. pp. 10-11. 

'SIR (BC-ILS) r· 7. 

menta concerned with enimal husbandry, 
dairyiDg and allied fields is under the 
con.sideration of the Government. 
The matter is, however, beset with 
certain practical di1licalties mainly on 
account of the specialised nature of the 
scientific posts at the different centres 
callina for different sets of qualifica-
tions. The N.D.R.I. is the only Institu-
tion of its kind in India and with the 
exception of a few minor posts, all the 
others require personnel with spec181 
qualifications and experience who may 
not ordinarily be found in other Govern-
ment Departments, Dairy Farms and allied 
institutions. 

Cadre of Information Se",ice 

In their Eleventh Report on the Min-
istry of Information and Broadcasting 
the Committee recommended' that a 
Cadre of Inflll"IIlation Service should be 
formed laying down definite rules for 
recruitment, promotion etc. They sug-
gested that such a cadre should be in-
terlinked with the cadres of other offi-
cers in the Ministry so as to give an 
opportunity to all officers to work on 
the various Divisions. This, the Com-
mittee felt, would also add to the effi-
ciency of the Ministry as a whole as 
the various activities of the Ministry 
could be carried on in a coordinated 
and uniform manner. The Committee 
further said:-

Staff working in the various organi-
sations of the Ministry are treated as beins in 
separate cadres with the result that Officers 
essentially engaaed on the same nature of 
duties, work in three or four water-tight 
compartments. Beside. the effect that the 
consequent monotony of work hu on the 
psychology of the staff, this also results in std 
JD one section not knowing what is being 
done in the other sections. Conse-
quently there ~ lack of co-ordination 
in the publicity efforts. The Commit-
tee consider that there shoulc:l be an 
integration of !the various cadres and 

III (BC-ILS) para 64. p. 21. 



rh8t officers· should 
transferred from one 
This will result in 
understanding of the 
Ministry as a whole 

be periodically 
post to another. 
a more thorough 
problems of the 
by all the officen.' 

Government in their reply stated 
that a News and Information Cadre 
was being constituted shortly.10 

Non-programme Staff of All India Radio 

Dealing with staff matters in their 
Twelfth Report on All India Radio the 
Committee recommended that all posts 
whose duties were not in any way con-
nected with the programme should be 
brought on the regular cadre of the 
All India Radio.ll 

Government accepted this recom-
mendation and stated in their reply 
that it was being implemented.t2 

Reseaf!h Organisation Of the Railways 

In their Thirty-third Report on ihe 
Railways, the Cor.unittee while re-
ferring to the Research Organisation on 
the Railways ()Ibserved that they had 
been informed that difficulty was being 
experienced in getting staff for the re-
search centres as the railway officers 
selected were apprehensive of losing 
their chances of promotion on the Rail-
ways. The Committee recommended 
that to overcome this difficulty, the 
Research Organisation should consist 
of men engaged permanently in re-
search work and they should be given 
reasonable avenues of promotion in the 
organisation itself.ll 

Government in their reply stated as 
follows:-

, nR (EC-yLS)]para 107, p. 34-
II 66R. (EC-ILS) pp. S7-S8 and 68. 
11 I2R (EC-ILS) para 14S, pp. SO-SI. 
II 3IR (EC-2LS) p. 37. 
II 33R (EC-ILS) para 9, pp. 2-3. 

In connection with the reorganisation and 
englargement of the Research ~  
which is already engaging. tb:e ~  .of 
the Railway Board, the quesuon 18 being examm-
ed of prescribing scales without any break to a 
person engaged in research ~  to enable him. to 
start on the time scale and finish at an approprIate 
level corresponding to what he would have 
received on the comparable cadres on the Railways. 
This should meet the Committee's objective of 
ensuring reasonable ~  of promotion for those 
employed_permanently on research work.1l 

F. DISCIPLINE 

Disciplinary action against GOVern-
ment servants 

Dealing with the problem of taking 
disciplinary action against Government 
servants, the Committee in their Ninth 
Report remarked that the plea that 
Article 311 of the Constitution was res-
ponsible for the absence or slowness of 
action was unacceptable.lll They sug-
gested that in such cases action should 
be taken soon and the process expedit-
ed and decisions arrived at without ~
lay. The Committee in this connectIon 
further said:-

If there is a defect or cumbrousness in the 
procedure which has been laid do,,:n. by 
Government under Article 3 I  I of the ConSt1t11tIOD, 
it is time that it is simplified and improved 
considerably 80 that punishmen!s are 8~  
as quickly as possible. The ~  are anxIous 
that officials who are found mefliClent. r.orrupt . or 
irresponsible are punished at the earliest 
opportunity and punished adequately. to sene as 
a deterrent to others and thereby Improve the 
general tone of adm.inistration. If evils iI? the 
services are not pumshed or eradicated quickJ.y, 
they are sure to eat into the whole system and in 
turn make energetic and efficient Officen in-
efficient and lax. 

1& 9IR (EC-2LS) pp. 77-78. 
119R (EC-ILS) para 49 Dp. 36-37. 



Estimates Committee of Lok Sabha 

Government in their reply stated 
that they agreed with the views of,:the 
Committee and that instructions had 
already been issued to ensure speedy 
disposal of disciplinary cases.11I 

The Committee also suggested that 
in cases where there was a growing 
suspicion against the integrity and 
honesty of an Officer, he should be 
either suspended or transferred at the 
earliest possible ot>t>ortunity so that he 
is checked in his evil practices quick-
ly.1T 

Government however stated that 
while it was agreed that in suitable 
cases officers under suspicion might be 
transferred elsewhere, it would not be 
desirable to suspend an officer in simi-
lar circumstances. IS Suspension would 
be justified only when there was a 
prima facie case or where the investi-
gation was likely to be hampered unless 
the officer was suspended. 

Appeals to Courts of law against Gov-
ernment decisions in disciplinary cases 

As regards the right of officials to 
appeal to the court of law against Gov-
ernment's decisions, the Committee 
felt that in order to infuse confidence 
in the public services, it was but riJ!ht. 
that thev should have an opportunity 
of appealing to Courts against the d: 
cisions of the Executive. If the admI-
nistration had behaved honestly and 
according to the procedure, there 
was no reason why the Courts would 
not uphold their decisions. The Com-
mittee "9Tent further to say:-

In any cue, if the Government are convin-
ced that an amendment is required in Article 
311 of the Constitution the Committee feel 
that it should be esamined and introduced. as 
early as possible, 80 that the ~  efliciency 
and competence of the public services are main 
tained at the higbest level. 

lsS7R (BC-ILS p . .,. 
• '9 R (EC-IT.S) para 49, p. 37· 
lsS7R (BC-IT.S) p. 28. 

The Committee also reCOIruli.ellded1" 
that the Organisation and Methods 
Division of the Government should 
analyse cases that arose and where ac-
tion could not be taken for lack of 
evidence and the reasons therefor and 
cases which went up to the Courts and 
which were decided against Govern-
ment. The Division should then point 
out what the defects in the present sys-
tem were and suggest remedies for the 
future. 

Government agreed with the views 
expressed by the Committee and stated 
that the 0 and M Division was taking 
action as suggested.20 

Discipline on the Railways 

In their Twenty-fourth Report the 
Committee dealt21 with problems of dis-
cipline amongst the Railway staff. 
On the question of discipline in general 
the Committee's remarks were:-

In any Government department. the term 
'discipline' is taken to mean strict adhe-
rence to rules and re!Nlations. Sur-
orisiOldv enoup:h. the dir.tionarv mean-
ing of this term is 'mental and moral traini"I!' 
aud in the last analvsis. this is what it really 
means. Sense of discipline cannot be imposed 
on a person merely by the severity of a law or by 
the amount of punishment imposed. It has 
to be inculcated by understanding and appreciating 
the human values ..... The stress should be more 
on creatir.g of frame of mind that will voluntarily 
follow the recognised rules of conduct than on 
enforcing such rules by creating a fear-complex. 

It is true that there has been a lowering in 
the standard of discipline amongst Railway staff 
in recent years, but this tendency is not peculiar 
to Railways alone. It is one facet of the general 
t{eterioration of discipline in other walks of 
life, for instance, ill educational institutions and 
other government and private services. Its causes 
must therefore, be looked forelsewheR' than entirely 
in the sphere of the Railways. Confininll themselves 
to the slackening of discipline in the Goverrment 
departments, the Committee feel that there are 
two main causes for this state of affairs, vi •. 

"9R (BC-ILS) para 49, p. 37. 
"S7R (BC-ILS) p. 8 • 
1124R(BC-ILS) I ~ I 4  p.80. 
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(i) conditions created during the War and 
(ii) change in.the conception of the im:a of discipline 
due to the transition from Law and Order State 
to the Welfare State. 

Government in their reply stated:-

The views of the Estim1ltes Col11JJ)ittee 
are being c:lmm'lni:a'ed to the Education Ministry 
for comiderati.m and also, at the same time;'bro"ght 
to the notice of the Railways.a 

Change in Concepts of discip!ine 

The Committee also observed23 that 
following I ~  the old narrow 
concepts of discipline had changed, 
though many departmental rules and 
regulations were not modified. The 
Committee recommended that suitable 
modifications should be made ill the 
rules and regulations wherever neces-
sary and that a somewhat liberal con-
ception of the term discipline was 
necessary. They proceeded further to 
observe:-

One r of the reasons otIered by the Ministry 
of Railways for the lowering in the standard of 
discipline amongst the Railway StatI in recent yell'S 
was the impracticability of enforcing discipline in 
accordance with the ideas and rules that were in 
force in a Law and Order State. 

This is a frank admission and it indicates the 
necessity of revising such ideas and rules as stand 
in the way of eru'orcing discipline. The old COD-
cept of discipline, as something superimposed 
frOm an outside agency under fear of punishment, 
will have to be modified. It will have to 
be replaced by a new idea of discipline, 
which should mean a proper mental and moral 
training making the adherence to recognised rules 
of conduct voluntary and spontaneous. It is 
also nece5aary to review the exiatiDg rules and re-
aulations in fol'QC carcfuUy with a view to bring 
them ;n harmony with the idea of a Welfare 
State. 

Government in their reply stated24 
that the recommendations were in con-
sonance with Government's views on 
the subject. 

------_ ... 
.. 29R (BC--2LS) p. 24 
II 24R (BC-ILS) paru IlS-II7. pp. 40-41• 
II 39R(BC-2LS.) p. 24-

Provision of a fOTUm for ventilating 
grievances 

In the same Report the CGmmitte ~ 
observed that one of the causes of in-
discipline could be traced to the exis-
tence of some discontent. 211 Govern-
ment felt that in the interest of disci-
pline Railway employees should not 
be given the feeling that. if they 
wanted anything to be done to their 
personal advantage, they could bring 
pressure to bear somehow upon the 
Officers and thereby get what they 
wanted. In this connection Committee 
observed:-

The Committee feel that there &Ie two aspects 
()f the problem, viz., (i) employees feel that 
through normal channel there IS never any p0-
ssibility of getting justice and (ii) employfts 
bring to bear outside inftuence. on matters which 
should be left to be .ettled through normal channels. 
Both these aspects have got to be ~  

studied and a solution found out to ensure that the 
sense of security and justice prevails alilobg the 
services avoiding the necessity for than to go 
outside to secure any justice. Further justice 
should not merely be done, but should appear to 
be done. 

'I'lle ~  therefore. recommc:nd that-
(a> there should be no delay in the disposal of re-
presentations, a time limit should be laid down 
during which such l'CpreseDtations should be dis-
posed of at all levels: 

(b) whateyer is due to a man should be giftn 
as early as possible; 

(c.') the Railway Minister, Members of the 
Railway Board, Geoenl ~ and HeadI 
of' Dc:.,artments should eet apart ",me time to 
give a hearing to persons, who ~ like to re-
Vresent their cases and draw attentlon to matters 
which might not otherwise reach them. 

Government in their reply stated" 
as follows:-

(a) above: The need for expeditious disposal 
of representations has been stressed on the 
Railways, etc. They have also been advised that 
such representations should be finalised within 
a reasonable time, say, two months. With a 
view . to ensuJ'C that action i. taken promptly 

• 24R (EC-ILS) paras. U8..J21 pp 41-43 • 
• 29R (BC-2LS) pp. 8:z-8'i. 



~  above: The {ostrilctioDS referred 10 in 
(a). aooye ~  ~ types."!:>T ~ '  
fnclailftig ~ i:e'latmg to ~  

(c) above: Although no specHic msttuetions 
have been issued to the General Managers, etc., 
to set apan SoDle tmie 'to gi"e B hearing to the 
represcntationists, the I ~  persons are .g!ven 
die fatilitJ' i1f hesrit.il 'tiY otfti:t:n at 'all levels 
where CODsidered 1ICCC8Sall'. 

~  'of iltaff in tire matter of dis-
cipliM 

The ~ a!sb ~  
tlla't it ~  ~  for ~ ' ~ 

~  '6~ disci ~ antorigM Riilway 
sttUf 'that a lroper sCheih'e MiOUltl be 
chalked out in the matter ot ' ~ 
through lectures and by publishing 
literature on the subject in reg.i'onal 
languages. They further remarked: 

. ~ ~  in iheir repiy .. ~ ~~  
that instructions in ~  ~ 
were already being given in· the Staff 
Ctillege; Baroda and Qther traiJUDg In-
stitbtionk. The . Raihray . Seryantt 
Ctmduct Rules was alSrJ ~
c:tiJeed . a8 a mbject in all traiDirlii . his-
titutions. 
---

H 24R (EC--ILS) para 122, p. ;,po 
M Z9R (EC-zLS) p. z;. 

1361 (e) LS-7. •• 

Proper ~ ~~~  relation; 
ift the Katlwa.va.. t 

also suggest 
ount of contact amongst 
staff. By close and infoonal contacts with the 
staff working under them, the Railway Officers 
'~  ~  them .. lVith B. new spirit of 
e'ul6lV 'Cdr the ~ Womd to tban and 
create an esprit-de-corps. 

fltJtheif ' ~  .-. . t the euui-. 
. ~ . · .. · ... ~ .. \he . !Jl' '4ftW ~
~ 8  ::arct.nl alsc!p ~ '  Uil! ·0Ht:. 
nance Factories: 
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fa 1111 strike as is believed to be the 
poIWoa in U.S.A. A third mgation 
WIt that· trade-unionism itlelf should 
be prohibited in Defence Industries 
Ul4 installations. The Committee 
wen informed by the Ministry that the question 
er slmplif)'inJ the procedure Cor disciplinary pro-
cndiDp In the CIIIe of civilians in the Defence 
iDltallations wa. under consideration as a result of 
lIle decision of three Hiah Courts that they were 
IOYemed by Art. 310 and not 311(2) of the Cons-
titution. \Vhile hopiq that a decision on. this 
.1aeation will be ezpedited the Committee fCCOD1-
acnd thatthis question ,hould be comprehensively 
aamined In the liaht of the rc:marb made earlier 
III CODIIIltation wIth Law. Labour and Home 
Ministries .. well .. Labour representatives and 
Membera oC Parliament weU-Tened with the pro-
. blem 10" to evolve for the emJ'ioyees in Defence 
IData1lationI a .. tisCac:IDry dilc:tpllnary Code which 
would take Into account the peculiar ICCUrity con-
lidCdtiou attached to them and yat meet in some 
aeslure the leptilalte aspirations of labour. 

Government in their reply stated32 
as follows:-

III the rules and inltructions relating to discip-
lin. o£Avilianemployccs of Defence in.tallations 
adCllluite pI'OYiIionI already ~ to briq them 
udar proper dilc:ipline and to punish them effec-
tiyelyforactloflndlsc:iplineoCan types. Meaaures 
ar. allO beinJ devised for further inten.ification 
of dective ~  The procedures prescribed 
for impo.inJ mmor penalties are already simple 
elOUlb. The question of ~  the procedure 
presCribed for lmpoalnf major penalties is allo 
"Dder active consideration. The existina proce-
llare.bowever.CODformstotheprinciplesof natural 
jattk:e and requilementl oC Article III oC the 
CoDItilationlDdfoUowsthepattemo rules obtaln-
'-in rapect of civilian employea in other Minis-
trIa. 

Di6cipline Of Civilian Staff in Army 
. Installations 

In their Fifty...sixth Report on Army 
Stores the Committee dealt'· with the 
quetltion. of discipline Of the civilian 
personnel serving in military installa-
tione and ~  that any deteriora-
tion in discipline among them might 
have serious consequences. The Com-
mittee recommended that the matter 
.bould be considered carefully and 

1l42R(EC-2LS) pp. 35-36. 
II s6Jt. (EC-ILS) para 107, p. 39. 

necessary steps taken to bring the civi-
lian personnel under proper discipline. 

Government in their reply stated" 
that in the rules and instructions re-
lating to the discipline of civilian em-
ployees of Defence installations, tbere 
were already adequate provisions to 
bring them under proper discipline and 
to punish them effectively for acts of 
indiscipline of all sorts. Measures 
were also being devised far further in-
tensification of effective discipline. 

G. WELFARE 

The Committee have in several of 
theill" RepoJ.'lts stressed. the need. for 
providing proper amenities to .taft 
working in Government Offices and 
organisations whether it be :in the bi, 
cities of India or in remote places 
where Government Research insti-
tutes, Farms or Pactories are situated. 
Some of the important recommenda-
tions relating tG welfare of staft are 
ahren below. 

Amenities for staff in Ministries 
In their Second Report the Com-
mittee recommended?:' that a senior 
officer should be made responsible in 
each Ministry to see that the office 
was kept olean and that the staft ~ 
1M!8Bed good. manners and etiquette. 
They aliIo recommended that there 
should ·be ~ for cheaper 
refreshments to the staff and various 
amenities in the nature of Library 
etc. should also be provided. The 
Committee felt, that these would pro-
mote better relations among them-
selves and with the ofBcens. 

Government in their reply aated" 
that departmental canteens for the 
supply of wholesome and cheap 
refreshments to the Secretariat staff 

"40R (EC-2LS) pp. 43-44. 
"'zR (EC-ILS) para 19, p. II. 

-36R (EC--ILS) pp. Jo-ll and 49-S2. 
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had been opened in several Govem-
ment OfBces. In pursuance of the 
Estimates Committees recommenda-
tion, a Secretarlat . Staff Welfare and 
Amenities Committee W88 constituted 
in 1953 to organiBe literary, social and 
recreationalacti.vities for the staft of 
the Government oftlces in New Delhi 
SO as to promote healthy relations 
between the various grades of staff. 
Sports Boards were also constituted 
to conduct inter-Ministry sports and 
tournaments and to take all possible 
measures to promote general interest 
in games. 

Amenities for staff in River Valley 
Pro;ects 

While dealing with the Bhakra 
Nangal Project in their Fifth Report, 
the Committee observed87 that the 
labourers employed in the Project had 
to work under great handicaps. The: 
existing facillities in respect of board-
ing and lodging were inadequate and 
required considerable improvement 
The Committee recommended. that in 
the interest of· efficiency it was essen· 
tial that aU legitimate facilities, such 
as proper accommodation in healthy 
surroundings, were provided to the 
labourers. Government in their reply 
stated88 that the recommendatiOn had 
been implemented. 

In the same Report, while dealing 
with multi-purpose ri-ver valley 
schemes in general, the Committee 
recommended39 as follows regarding 
provision of amenities for staft' of such 
Projects:-

The staff employed in the various projects 
should be given legitimate facilities insofar a. the if 
boarding. lodging and other amenities are con-
cerned. 

Government in their reply stated48 
that this was accepted and that the 

"sR (BC-ILS) para 9S. p. S3. 
"49R (BC-ILS) p. 10. 
I'SR (EC-ILS) para III, ~  ... !. 

"49R(EC-ILS)p.17. 
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staff employed in the various projects 
would be given reasonable facilities 
and arnellities. 

Recreational facilities fM' ,taf/ of 
Forest Rel'eClrch 1 natitute 

While dealing with the Forest Re· 
search Institute in theIIr Sixth Report, 
the Committee said41 that they were 
informed. tnat Government provided 
facility and assJstance to social or 
recreational clubs attached to the 
Institute whose man:ber&h1p was con· 
fined. exclUSively to employees belong. 
ing to a paIl"tkular elaas, and pointed 
out bow it was necessary that aucb 
facilities and BSBistance should be ex-
tended to all elasses of oIBdials. 

Government in their reply stated'llI 
that recreational facilities for the 
subordinate staff was a matter to 
which they would have to subscribe 
themselves. Government would pro-
vide them with decent premises for 
this purpose. 

Houses for staff of CentTal Potato 
Research Iutitute 

In their Seventh Report while deal-
ing with the Central Potato Research 
Institute, Patna, the Committee had 
this to sara regarding provisiOn of 
residential accom.modat.ion to the ataff 
of the Institute: 

There are no reeidential quarteR for the wlt-
ordinate ltd' with the result that they h • .,e to pay 
8smuchaI20to2,percent. oftheirpaf a. rent 
for pri.,.te houses. Thil i. hilhly anaadafactor,.. 
The CommJttee recommend that r.Lleat... 1Ie-
CODUIlodatioD for non-pzetted atafI' BhouId be p,.-
vided at reasonable rents without delay. 

Government in their reply stated" 
as follows: ,. 

With the Ihiftioa of the headquartCrl of the 
InatitUle from PatDa w Simla the requirement. of 

fl6R(EC-ILS)para 2I.P. IS. 

"S%R(EC-ILS) p. 39. 
1157R (EC-ILS) para 58, p. 36. 

"S3R(EC-ILS)p_ 13. 



The Committee appreciate that daUo.liIIlited 
fundutthe disposal of the ~ I  it may J\Q.t be' 
po •• ~  at tW .•• _e to alfo.tany aadliioar.1. .moi\ey 
on ~ aCCOUilt. 'I'My, bOiVeftr, Iftjgetr-fhitfJie' 
questIOn of the allotment of. ~~  ~  ~ 

.1. 24R (BC-ILS) para.I33 .. p. 47 .. 

... lbidpara ~4~  

Quartera b«; re-viewed every year, and more f!Jnd)l 
~  .. aDdwhen possible. 

Govemm_t in. 1rhtriJj ~  ~  
that to_ poIIition. .. ~ f9, ~ ~  
maDt of. ~ WJt$1 lmmg ~ 4 
~ y.-r aM, wJaiJ#. ~ ~ 
Bi1(Jrg. as, tnudl .. ~  WM ~ 
~ for the. ~ qt ~ 
quartali. 

~ ~~  for ~ ~ ~ ~  IWHw..cw, 
. ' '~  

Though the Drovision of educational facilities 
is the ~  respoJ).si.bilf:ty. of, ~ ' 

". 29R (EC-2 LS) P.30 • 

II. 24R (EC-I LS)"para 149. pp. ~  

II. Ibid para ISO-lSI, p. Sr. 



~~  ~ ~  ~ or tbe opinion 
that the I1lway Ministry should continue to take 
interest in the roatterof educational facilities for the 
chDdrenof;lbilwlY employeeland seetlil¢l the same 

~~ ~~ '  
~~ ~  01' by ~  

4~~  ~~ Con;lIn,ittee also suggest that 
the .. children, ofoutsider:s may ~  in the 
Railway school&.to themant ofvaCllllciw ~  

~  thochjldrcaof-Roailway employ"," 

The Committee also endQrse. the recommenda-
tion. of tho-' Railway. Corruption. Bhquiry 
C"..ommittC6 tblltt the!. schtIPo fOI\ ~ ~ of 
lubsidised hostels at educational centres for accom-
~  ~ ~ ~ I  childreQ, of. Rail,uy 

eJpi!lP.Y.OCIFwor);mg ~ SlB,iJor stations shoulct be. 
finalised wiChQut delay, that, to ~  with, al ~8  
l)nelllbsidiled,hostcl·should'be pl'OvidCldon each 
zoQe, andltlwt tbcosdteme sh9uldlhe, progrcs,iw:ly· 

II I ~  TJJe ~ ~ WQuJd,IijQc.·to SO.a..s;CP, 
fqUA". Bq(l ~ I  ~  a ~  
hosteillhoqld;be IIl'Oviqed-on el\.ch divisiortof. the 
Railway.. . 

Government! in their· reply stateciliO 
tbat a s.u.rvey of the ~  facil,!tie:s.. 
for primary educati(m. in. the Rail.way 
colonies had been made. In places 
~  sudl ~ facilities were 

npt 4~ '8  U. ij.ailwa,y. admini&-
trati'PlIS hild· ~ aske<t to ~ II  
~  the-State, GovIemments.. the need 
for. ~'  ~  scboQls. If, the State 
G9V.elVJ,IB.ellt& ~ not prepared to. 
o}Km, ~ reqUired schoo1$,. in. any. area 
tl1" ~  AcltninistrJltiOJl5.· were to-

~ the-fea$i!bility, of opening 
sc:QQOIs.. with, gr_ts-.m..a,i.d, frOlIl, the· 

~ ~ ~ The, Railway. 
~  W1!Jr& already taking 

acttosll tQ, imp1emel\.t the above decisi'On, 
Off ~  ~I  ~  and thek. final 
~  were-awaited. Gov .... 
etnmlent: WJ1lW1 further as· foUQws::--. 

Generally, the policy in force at present is ill 
Iccordance with the recommendations of the Es-
~~~ 4 :tta....,MlDisVy. o£ R.ai1wa,. 
~ '~~  a. teaDl of ~ ~ '  advise". 

to survey'ind report on die existing flcilitiell with a 

~ ------

". 29R ~  PP: 59-:6,. 

11. fb; Po-3). 

.' 
~ to eft'ectipg such .further improvements Is ma y 

be noceaaary ..•. Tbti B.o**-Jia"..,prelwnu,der 
,active consideration the qUelition of setting up one 
~ 9 '  hoatel' Oft, cach· nril..,. mDO; 'IJIle Es-
timatesC!:tmunittee'. recommeaation to:eet"ap ODe 
subllidlaed'hostehm eadi diviWonof1l!lbihray,hM 
been noted'by I' ~ 
secoRd pbas& in the provilioa-orbeatell". 

HoUdof/' Homes for Railtouy JJtnpItlJIse. 
In th. Twentyo.fotuth IlepM!t the 
Committee mentionedG2 about the pro-
~ of. bpliday, bomes,., . rest hous. 
etc. for Raihvay employees. Rest 
h!omes had been set up at Kurseong 
on the North-Eastern: Railway,. at 
Mussoorie and Bat.'Og 00l.. the. Nbrthel1l, 
Railway and: al Ranehi on. the.. &:Nth. 
~  Railway. Propasalk fOr. set:. 
ting up rest. barnes an. the. r.em.aitting 
rai.J.ways were under. consideratiOn. 
Thle Com.m.it.tee r.ecomm.endBd. that' 
these proposals should' be fthalised' 
soon: and; that proper, publicitv· shoulrl 
be l!iven about-thaa' facilities througil1 
Railway' ~ 8Irld1 MIlgmtles· and.l, 
staff encouraged'to· takefulll. ~  
of· the· same; 

GoWd'lJDleBt· in their. reply!!S ~  
that there ~  11 Holiday' ~  

the Rail\vays 'in 1958! FurtHer' E!'XJ?8O'"" 
siCUl. of'HoitdJ\.v Hbmes, WbJ.lRi'be. ~  
ned; to, keep,paee-. with, the. demand· and; 
patroRage of-such, faeilitle8i 

Staff Benefit Fund for Railway Emplo-
yees 

The Committee also reffJrred"' ~ 
~ alloc:a.tion, of ex;pen.d!tura· from".the 

Staff, Bene6t Pund1 of-the, BaiJMIf'IIm 
and ~ that MJeh' aUedMtDnTrR 
sltolllct ,be left entirely itJ., ' I ~ ~ 
the..l"C!IIPnlIS8Il1tat1ves· alr tlie railway _. . t: 
with· the· . gtIida:Dee- at. tlte· a.neMl!VI 
Manaji!er. or 1111e-8en.ior 'I~ 
rai Manager. '. ~  .:r,i. 

II. 24R (EC-ILS) para 1$7. P453. 

II. 29R (BC-2LS) pp. 34-36.: 

II. 24R (EC-I LS) para 171, pp. 54-5'. 
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Government in their reply statedll: 

The recommendation has been accepted and 
Instructionl issued to Railways that oflicen nomi-
nated u members of the Staff Benefit Fund Com-
lIIittee. should not vote on proposals (acept that 
the OfIicer Chairman may exercise a casting vote 
when necessary), and that all majority decision. of 
the Committee Ihould be acted upon acept where 
they are contrary or at variance with the objective.. 
qf the Staft' Benefit Fund. 

i\men.tties for workers in ~  
. enterprises 
" 
! In th.elr Thirty-second Report the 
Committee while dealing with the 
Chittaranjan Locomotive Works 
recommem:lEdl' that proper amenities 
sbou1<l be provided to workers in all 
Govemment enterprises. In this 
connectIiOil they observed: 

The Committee are favourably impre.sed with 
~  totheworkersat Chittaranajan. 
Ip order to raise the standard oflivingofthe people 
the Governpaent have accepted the policy of 
rapid indu.*ialisation. Care will, however, have 
tobetakento seethat inour enthusiasm to build up 

~  industry rapidly the factor of labour ex-
plo , usually associated with rapid large-scale 
indu8triali.ation, doe. not creep in. The old pat-
tem.. of unhygienic and insanitary conditions of 
HviIlJifor the workers and the slum areas must not 
be repeated. The Committee, therefore, recom-
mend that the living conditions and amenitie. pro-
vided at Chittaranjan should be accepted a. the 
basic minimum for worker. in an the Government 
enterprises in future. 

Government in their reply stated"; 
as follows:-

The' two Sub-Committees set up under Sec-
reqIIies' Standfng Committee on Welfare StlJldard. 
1ft, ~ to lay down ,tandardI of Welfare 
ftIc:IJitief. 0, be liven to workers in the public lector 
tor enabHnl that sector to become is coune of time 
~' employer for the pmate BeCtorto follow. 
~  ,Ia'yina down stand8Ids of welfare fIciIties 
there .•• ..0 1I&1ihood of IJOiIII below any caliDa 
.taiadaidi obtaiDfnS at ChittUanjan. 

Leave for staff for Lighthouses 

In their Forty-seventh Report on 
Lighthouses the Committee ;reoom-
mended.1I1 that lightk:eepers and head 
lightkeepers should be encourage4 to 
take leave periodically to reUeve the 
monotony of their jobs. Adequate 
leave reserve should also be provided 
to ensure that there was no hardship 
in getting leave when. required. 

Government in their reply stated" 
that in the Madras and Calcutta 
Lighthouse Districts, the staff were 
usually encouraged to take leave. lnI 
,the remaining two Districts, leave was 
invariably granted as and when 
applied for by the Lightkeepers. 
After the proposed leave reserve had 
been sanctioned in all districts, matters 
would be facilitated further. 

Scholarships to Children of Staff of 
Lighthouses 

In the same Report the Committee 
observedSO that the Class III and Class 
IV Lighthouse personnel ~  entitled 
to an education allowance of Rs. 15 
p.m. and Rs. 10 p.m. respectively Lor 
each schOOl going child below the age 
of 18 years, subject to a maximum of 
thiree children, provided that no suit-
able school was available within a 
distance of 3 miles of the light-station 
and, the child had to be sent away for 
edUcation. The Committee suggested 
that the question of giving suitable 
scholMshiPs to children of low-paid 
employees of the department and 
'arranging hostel accommodation for 
them should ,be sympathetically consi-
dered. 

Govemment in their reply stated'1 
the pay structure and other amenities 

--------------------------------------------------
". 291t (EC-2LS) p. 62. 
'". 321t(BC-ILS) p. 22. 
17. 74R ~  p. 7. 

u .• 71t (EC-ILS) para 59, p. 21. 
II. <fIR (EC-2LS) pp. 5-6. 

N •• 71t (EC-ILS) para 62, p. 22. 
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to the staft would be consi.dered after 
the Pay Cmn.miS6ion bad submitted 
their Report. 

Hounng faT staff of Calcutta P01't 

In their Forty-eighth Report on 
Major Ports, the Committee dealtll2 
with . staff welfare measures and ob-
served that ,the Port Com.missiooers 
of the Calcutta Port had provided free 
quarters to about 50 per cent of their 
23,645 Class IV employees. A sum of 
Rs, ~ lJ5 crores was provided f()r con-
struction of 3000 units ()f quarters f()r 
Class IV employees in the Fint Five 
Year Plan and these quarters when 
completed would house about 66 per 
cent. of the Class IV employees, In 
the Second Five Year Plan one crore 
had been provided. for construction of 
quarters for Class IV and Class III 
empl()yees. The Committee made the 
following remarks regarding this 
matter:-

The Sub-Committee during their visit noticed 
that the old one-roomed hutments at Kiddepore 
Docks had insufficient accommodation without any 
separate provision of kitchen, latrine and bath. 
The newly constructed quarters at Taratolla though 
one-roomed, had provision for kJtchcn, latrine and 
bath and were neat and clean, with provision for 
recreation of children and parks. It is understood that 
ISOO new quarters have been constructed and lZOOO 
employees have been provided with quarters so far 
out of a total number of 23,000 employees. The 
Committee recommend that in future the minimum 
slllndard of accommodation for a family should be 
It least a two-roomed tenemem. 

Government in their reply stated88 
as follows: 

The Calcutta Port Commissioners WJlI keep 
this objective in view. Due to shortage of quarters 
however, in the first instance eachfamily will be 
allotted • sinale-roomed tenement with individual 
titc:beD but with a semi-detadted W.e. and 
baIh which would be shared by two famiJies. It will 
tbercfore. be poslible It a later I_ to allot 
two 100IIII with iDdi\idual W.e. and bltb to 
each ramily. 

U • .fIR (BC-ILS) pua 110, p. 37. 
-. 67R (BC-aLS) p. 9. 
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Houaiag for Staff oj Bomba, POR 

In the same Report while dealing 
with the Bombay PGrt the Committee 
referredM to the housing facilities 
;iven to the staft of the Port: 

The total number of residential quartcu plC-
vided by the Trust for Port Trust ~  ar.d 
their families (excluding oflicers,the maximum of 
whose scale of pay is above Rs. 500) is a,576. In 
addition, about IISO are aa:ommodatcd in dormi-
tories. The percentage of employees (excluding 
dock casual mazdOOIs) housed to the total number 
of ltaff .8 on 31-la-19S4 ",as only about IC% 
In 1955 the followinl consuuc:tior.s have been sar.c:-
tioned : 

I. 290 flats for clerical staff at an estimated cost 
of Rs. 40' 5 lakhs. 

a. 120 flats for railway gangmcn at an estimated 
cost of Rs. 13·9 lakhs. 

On suggestion of the Governmer.t of India, 10 
a target of 40 per cent, for housinl the staft durinl 
the SecondFiveYearPlan,thetruateesin May, 19S5 
provided a block allotment of 4 crores for the cons-
truction of quarters for the various catelore8 of 
staff. The Committee suongly reCCDlmCLO that 
suitable steps should be taken to eLu.1C thal 
allotment of Rs. 4 crores is fully utilised for the 
construction of staft quarters duril.& tt.e Suud 
Plan period. The ~  ~  nitel"I,1l".eir 
earlier recommendation that the miLin.\ m luDdard 
of accommodation for a fal1lily should be atv.o-
roomed tenement. 

Government accepted" this recom-
mendation and stated in their reply 
that efforts would be made to ensure 
that the provision of Rs. 4 crores for 
housing the staff of the Bombay Port 
'firust was utilised as far 88 possible 
during the Second Fh·e Year Plan 
period. As regards the minimum 
standard of ~  for a 
family. the Bombay Port Trust Board 
had considered the question of c0n-
structing two-roomed tenements. ID 
fact. certain quarters COI18tructed at 
W1.ldala measure 443 square feet and 
comprise two living rooms, a ldtchen, 
bath and W.C., fully enclosed and self-
contained. It was however found 

' •. 48R (BC-2LS) para 136, p. 46. 
... 67 R (BeaLS) pp. 9-10. 



~  . .at-mmnlatiOh was being 
misused.as it was sUlblet on a wide 
"scale 1n outsiders. ''!'he Port Trust 
laoow: leadets li'lso agreed that it was 
, desira'b1e. 1» ~ S's, large a number 
of ~  constructed as early as 
possible by reducing the scale of 
acoomm.od.ation.The Port Trust had 
tberefure decided that' each unit 
sftould. (.'OUis.t of '8 l:ivmg l'OOJb, a kit.-
chen, a bath 't'Otml and w.e. Co'\Tering' 
an area of "270 ~  feet. This"COnl-
.pued favourably, with. the scale 
adopIled by severN o1iter authorities 
locally. 

Staff Welfare, in Ordnance FactOries 

Dealing with welfare atrangemcnts 
for the staff Oif Ordnahce Factories, the 
Connntttee obset"Ved.-that in the Fac-
tories, while gazetted. and non-guetted 
staff were provided with quarters to 
the extent of 80 per c:ent, the WGl'kers 
were provided with 'houses only to the 

~  ~  per cent in ten ~  
The Committee commented on this as 
foll6ws:-

The Committee regard this state 0{ affailt as 
Dot very satisfactory. They consider that accommo-
dation for this category of sta1f, especially the low 
paichtalf, should have been provided to a greater 
exteI\t than1lt presC1tt 88 in their opItrion, produc-
tiQJt CIIIlDotbe maiMaiMd .t pmper It\fds, if ade-
cute mickntia1 accommodation is not provided 
(or the sta1r, particularly because in most DlSes al-
ternative acoommgcfation Withtfi rtIIlonlble ~ 
of the Paetories, wtriI::h 1IJ'C generally situated far 
""J fruIa c:itieI, is flOt aftiJab1t. 

Go'f'ernment in their reply stated" 
that the sugaestion had been not .. ancl 
WI! alread,¥ being given effect to as 
tar as POSSIble. 

Dealing with educational facilities 
for the children of the staft of Ord-
~  I' ~  thl! Committee noted'8 
that"the Factories had ~  schools 

... SSR (BC-ILS) para 51, pp. 26-27. 
It. 04ZR (BOzLS) p. 15., 

-. SSR (BOILS)' put ~  p. 27. 

in ' ~  ,Ia'ol1iet Jllaes tIhe 
State GoveI"ftl1lnenits ~  apptoacb-
ed to put up schools, whiell ~ '~
rally done. The Committee observed 
as follows regarding this matter:-

They would like to emphaai&e that it 
should be eDlured that ac1eq.-e eduatlonal faci-
lities mit fOr ~  cliiIdtm 'of the I~ of 
FiIttOttes lit -au ~  pdtKWarIY lIKiiki IIIItile to 
traftsfet ltom 'OllC McOl'y 'fO timdlcr 1mC1 tl$ the 
nme lift ~  OJ!. * pk;a that ed1lCatica is 
the ~ ~ of th, ~  'They .... C'ODnfji:l\d 
thel b'iJi1&hp lRay. 'Whe'ItVcr pi:Is's'iblt, t1e ~ I  
by 'FlIctoty 'tUdtoridI!!t tot bl!ib8 1iBetI as \@d61slly 
the StMt GoverBllRllO 10 61cilifate 1IIfltm. 

, Government in their "repiy s'f.\ean 
that, the l'ecbmmenciatiotl he beeB 
noted. 

R-esidentitJ.I acoom11l.6dlltiOO, tOt staff 'ef 
Cent'rtl.l Road Resel!rch I ' ~  

While tlealihg with the Central Read 
ResearCh In.stitute, the ComnUUee in 
their Fifty-ninth Report obsetVE!iaTO 
that they had been informed that re-
search work in the Institute had been 

~  hampered in the previous years 
~ to the shortage Of residential 

accornlnbdatioft for the 3t8ft Within 
reasonable distance frOtil the ~  
Most -of the research stair resided at 
a distanCe ranging from 9 to 12 miles 
ftorn the Institute. Within the UftlU'" 
~  grant allotted for the construetidh 
of statt quarters, 32 small type quar-
ters were recently cOnstructed &dja;; 
cent to the Institute. Efforts were be-
ing made to acquire a suitable plot of 
land near the Institute and "CORStrUct 

~ quarters during 1956-07. The 
Committee made the following recom-
mendation in this regard:-

, The .Committee ~ that tins "'''Ii. "et./d 
be expedited. They rccommer.C: tJ;lt in futan: 
~ a, scheme of this nature ia drawn up, pre-

vision of stiB' quarteII (in the yicinity of ~  U( II 
should a1so be fDcorpolatcd as a part of the IChtme) • 

... 42R ~  p. 16. 

ft. S9R ~  ... th, ~ ~~ 
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Government in their reply statedu 

as follows:-
A suitable plot of land has been acquired near 

the Central Road Research Institute, Ntw Delhi, 
for the construction of quarters for the staff 
and the layout plan has been prepared by the Central 
Public Works Department. A sum of Rs. 8 lakhs 
has been provided for expenditurt: on this wort 
during 1959-60 and 1960-61. Necessary estimates 
for the work are being prepared and the workis 
expected to be started rarly next financial year. 

The general recommendation of the Estimates 
Committee that, in future, whenenr a scheme of 
research is drawn Up', provision for staff quarters 
should be included in the scheme, has been brought 
to the notice of the Ministry of Scientific Research 
and Cultural Affairr who are primarily concerned 
with the matter. 

WeZfare Of Indian seamen 

In their Sixty-second Report on 
Shipping, the Committee while dealing 
with the welfare of seamen observed'-
that the Seamen's Welfa:re Officer at 
Bombay was also required to arrange 
sea passage for Government Officials 
and others to every part of the world. 
This entailed large correspondence 
with shipping companies, Ministries of 
the Government of India, Departments 
of the State Governments, Customs, 
Income-tax etc. In this connection the 
Committee observ('(l: 

The Committee do not regard this as a legiti-
mate function of the Welfare Officer, and suggest 
that it should be taken away from him and trans-
ferred to some other officer. Tht; social and econo-
mic condition of Indian seamen is very much below 
the standard of their counterparts in other countries, 
and the Welfare Office! will ha"ve ample work to do, 
if he does his job with tl"llP. devotion. 

Government in their reply stated13 

that the recommendation had been ac-
cepted and that steps were being taken 
to transfer the work connected with 
the booking of passages from the Prin-
cipal Seamen's Welfare Officer, Bom-
bay, to an officer in the Directorate-
General of Shippint{, as early as possi-
ble. 

ft.66R (EC-2LS) pp. 36-37. 
ft. 62R (EC-ILS) para 67, p. 16. 
ft. 53R (EC-2LS) l' 3. 

1351 (C) LS-8 
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The Committee had this to say" re-
garding the Seamen's Employment 
Offices which had been set up in Bom-
bay and Calcutta:-

The establishment of the Seamen's Employ-
ment Offices has resulted in the rationalisation of" 
the available employment opportunities to the wait-
ing seamen on an equitable basis. The Commit-
tee understand that prior to the establishment of 
these Offices, the seamen had to undergo a lot of 
hardship and become victims of corrupt practices 
for securing jobs. Chances of suclr mal-practices 
have now been considerably reduced. The SIIb-
Committee of the Estimates Committee which 
visited Seamen's Employment Office at Bombay 
were favourably impressed with the workig 
of that office. The action of the MinistrY in the 
setting up of these offices is commendable. The 
Committee suggest that the feasibility of setting 
up similar offices at other major ports should also 
be examined. 

Government Ifeplied711 that it was 
only very rarely that seamen were re-
cruited from Madras, Cochin and Kan-
dla. As such Government felt that the 
seamen's employment offices set up at 
Bombay and Calcutta provided all the 
necessary machinery to regulate em-
ployment f)f seamen in India and that 
there was no other major port in India 
where a Seamen's Office need to be set 
up for the time being. 

In the same Report the Committee 
referred78 to the hard life of seamen 
which was due to the unstable social 
and economic conditions in which they 
had to live. There W8'S no steady in-
come and they had to leave their fami-
lies for long spells of time. They were 
often in financial difficulties and the 
conditions of service on the ships were 
also strenuous and full of hazard. Hav-
ing regard to all these factors the 
Committee urged:-

It is, therefore, the moral responsibility of the 
society to improve the socio-economic c:onditiona 
of the seamen in such I war. that our YOUJlllDCD 
can take the career of lea-hfe without any handi-
caps and privations. Provision of a few sea-men'. 
hostels at important portl should not bl 
regarded IS adequate for this purpose. 

fl. 62R (EC-2LS) para 73, p. 17. 
,.. 53R (EC-2LS) pp. 13-15. 
N. 62R (EC-ILS) paras I15-u6, pp. 30-31. 



In i941-4i. the United Kingdom bfOUlht into 
opention the Merchant Navy Establishment Ser-
Vice Scheme after terminating the war time pool 
mailgeii1ents. This scheme, which coven a large 
proportion of seamen, ~ for continuity of 
service to seamen irrespective of whether they are 
at lea or not. In the absence of any parallel 
scheme in India, it is dimcult to o1'er employment to 
aeJJDCn on a continuous basis without any interrup-
tion. The Committee consider that the introduc-
tion of a scheme on the same lines as in United 
Kingdom is necessary to improve the hard lot of 
Indian Seamen. 

Government in their reply stated" 
that Government was fully alive to the 
question. of improvinJ[ the socio-econo-
m1c conditions of seamen. The activi-
ties of Government were not confined 
only to putting up a few seamen's hos-
tels at important ports but other effec-
tive steps had been taken to improve 
their lot. Seamen's Welfare Officers 
had been appointed at Bombay and 
Calcutta. In Maaras this duty was 
performed Iby the Principal Officer, 
Mercantile Marine Department. A re-
gular office with a seamen's welfare 
officer hlJl: also been opened at Sydney. 
Similarly tliree Seamen's Welfare Offi-
~  were working in U.K. to look after 
the welfare of Indian Seamen. 12 
months following their discharge, sea-
men were provided with free medical 
treatment. Employment offices had 
been set up in Bomba, and Calcutta. 
To bring about more llDj)rovement in 
this matter a National Welfare Board 
for Seamen had been established to 
advise Government on all matters re-
lating to welfare of seamen. 

As regards continuity of employ-
ment, Government statedTi as follows: 

This Ministry is in full agreement with this 
recommendation and have, in fact, already made 
adbstatltial proF-IS in this direction by setting 
up the leamen s employment ofllces at Bombay 
and Calcutta. The new scheme being worked ib 
terms of the I.M.S. (S.B.O. Bomay/Calcutta) 
Rulea 1954 has to a very great extent ensured rea-
sonable 'regularity of employment' to the seamen. 

"S3R. (BC-aLS) pp. 16-20. 
"Ibid pp. 3::a-33. 

EiCh of them an eJPeCt ftIrther I ~  .au 
a waiting period of about 3 to 4 ·monthi. The '<tiD-
tinuity of employment' as visuliiea tiy·tIle Mer-
chant Navy ~  Service is not possible at 
present. The ClDSting demalid and suPPlY 
position would not perinit iny such 

8 I ~  The total number of seamen regis-
tered at Bomba) and Calcut"..a is 63223 lIS agaidat 
39109 jobs. It may be inentioned here tbat tbt 
special sub-committee appointed by die Nationlll 
Welfare Bod to inveatigate into the VarioUs prob-
lems pertaining to welfare of seamen·iiI. Ports Is 
also examining the possibilities of havmg 'cOltd-
nuity of service' for seamen. The problem .wouIcl 
be re-examined in the light of the recolJlJ1leJ1dations 
received on the subject from the National WeU'are 
Board. 

Amenities far stat! of Mi1itm"!/ Daft1l 
Farml 

Referring to amenities provided to 
the staff of the Military Dairy farms 
the Committee in their Sixty-fourth. 
Report observedTI as follows:-

There is an Amenlty Fund in the Military 
Famts. There is also • sports fund. In certain 
places, there are IK'hools and also small liospitlils. 
The Committee were l1tfotined thst Govem-
ment fotmetlY paid • contribution to the 
Ainenity Fund, but that it has now been dis-
continued. In ~ cases, ezpenditure is said to 
be met from the Regimental fund, to which aBO 
there is no Government contribUtion. 'the 
Committees feel that the deail'llbllity of collttibUt-
ing to the Amenity Fund by Government should be 
euniined so as to give an incentive to the ~  

to increase their oWn contribution to the fund. 

Government in their reply stated80 
as follows:-

The 'Arqenity Fund' referred to in die report 
is the 'Labour 'Welafre Fund' c:oDItituted in 1948-49, 
Govenlment contributions to this fund "ere limit-
ed to a period of five years initiall)·. They wire 
subsequently sanctioned for the 6th. 9th anl:l loth 
years mo. It is l!!amt that the Duration of idikfng 
the contributioaa for the 7th ai1d 8th Jt*B is UIIdtt 
COiIsideration. Grant for the nth ~ i.e. 1958-59 
has been recently agreed to by the GoverDJDeDt. 

"64R. (BC-ILS) para Ib, p. 24. 
"3SR. lBC-2LS) pp. ~  



B. hmwosADON 

The Committee have on several DC-
cesions poiDted out the desirability of 
appointing ludiuns in posts where 
foreigners were employed. Where Gov-
ernment had stRted that adequatel) 
trained or experienced Indians were 
Dot available the Committee have re-
commended that suitably qualified In-
dians should be recruited and given 
adequate training by !lending them 
abroad or appointinJl them as under-
studies to the foreigners. Some of the 
recommendations made by the Com· 
mittee are given below. 

Tea broking 

While dealing with the Central Tea 
Board in their Third Report tbe Com-
mittee remarked'l as follows regarding 
the employment of Indios in the tea 
Industry. 

Thoufh India is the world's biggest producer 
of tea, the ~  sides of it, namely, tea-tasting, 
blendq, brokinl and ~ are mostly 
in Don-Indian hands. We were informed bv the 
Ministry of Commerce that recently two Indian 
firms havebeen admitted as brokers of the Calcutta 
Tnde Association. This number is quite inade-
quate in a major industry like tea and we therefore 
uric upon Government to take effective lteps to 
train and associate Indians in an inc:rcaeing number 
n all the spheres of the industiral side. 
i 
Government in their reply stated82 
that Indians were being trained in tea 
broking by the four non-Indian tea 
broking ft.rms in Calcutta and that ut'-
to 30-4-55, hvcty"Ave IJlctiua bad NeD 
trained by the four ftnu: "Th. total 
number of foreigners employed by 
these four ftnns as on 30-6-55 was 30 
out of which 11 were directors o{ the 
firms. 

River Valley PTo;ects 
In their Fifth Report on multi-

UUl"DOIIe river valley projects, the COID-
..uttee recommendedll that whenever 
DOJ1-Indjans had to be appointect to any 

IlJR (BC-ILS) .PUI8S, p. 36. 
"37R (EC-ILS) p. 17· 
-sR (BC.-IJ.8) para M2, p. 61, 

post in the projects for any ~  

whatsoever the appointment must be 
made only after full fact$ justifying 
such appointment had been brought to 
the notice of the Central Government 
and their approval obtained. In all 
cases it must be stated why an Inditn 
was not available and why one could 
not be trained in a reason.ble ~  
of time to man the job. The Com-
mittee also recommended that wheo· 
ever it was decided to appoint a non· 
Indian, it should be ensured that he 
was appointed for the minimum period 
necessary and invariably an Indian 
should be put as an understudy to him 
to take over from him in due course. 

Government in their reply stated" 
that the recommendation had been ac-
cepted and would be given effect to in 
the projects administered by them. 
Government also stated that the re-
commendation had also been brouilht 
to the notice of all project authorities 
for implementation. 

Bombay Port Tnut 

In their Forty-eighth Report; on 
Major Ports the Committee observed" 
that there were 6 Europeans and 180 
Pakistani nation"l!l working as oftlcilll 
in the Bombay Port Trust. The Com-
mittee recommended that the Ministry 
should devise meuuns to r.place 
them by Indian natlo_lI, ~ 
possible, at an ea:ly date. . 

Government in their reply stated" 
as follows:-

There are at present two EuropeaJts Inc! 148 
PakUtani nationals employed in the BOJllbay Port 
Truet. One of the two Europelns will retire .l1fs 
l'e&I' and the other t;arly nm year OIl attafnln, tile " 
a,e 01 superannuatl<.'Q. 

A. replltll the Pakistanis, the Goverl'mrnt (If 
India accept the delizabiUty of prcll'e •• lve rJllpJry-
ment cJf more Indian natknab. ". 
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Ordnance Fa.c:toTies. 

In their' Fifty-fifth Report on 
Ordnance Factories the Committee re-
ferredS7 to the foreigners employed in 
these factories. There were 24 
foreigners in all, out of whom 14 were 
pre-war or war time employees and 
were permanent in regular Ordnance 
. Service. The other ten were original. 
1y employed in connection ~  ~  
work of setting up new factones Wltc 
the assistance of the Swiss firm t 
l.Messrs. OerlikoDS. On the expiry of 
the agreement with the firm, these. 
persons were 'engaged on contract for 
specified periods. 

The Committee's observations in 
this connection were: 

The Committee learn that the permanent forei-
III employees will be replaced by suitable Indian 
Oflic:en when the former retire from service. As 
regards the foreign technicians engaged on contract, 
arrangements are stated te have been made to post 
suitable I~ Officers.s undelstudies to them so 
that they may ecquire knowledge and experience 
under the guidance of these technicians and may 
ultimately replace them on expiry of the term of their 
enppment. The Committee were told that by 
1960, the Swiss eKperts, employed on contract are 
apected to be replaced by Indians if the under-
studies progress well but that the other foreigners 
miaht DOt be able to leave by then .... The foreign 
tecIlnica1 persollJ1el were to be replaced by Indians 
within a Cd not exceeding 36 months. It 
would have quite legitimate to expect that all 
the foreifD, technicians would have been replaced 
It, .iadials -lon,·badt as this agreement was signed 
in May. 1949. ?:he.. ~~ ~ ~ ~  of 

~ personnel 'were stated· to· lie that expenence 
~ s.bawn that Indian Officers did not have the 
neoeIiary expe'reinoe for' performing the functions 
of these foreignen' ~  weapon and machine tool 
design. Principal of the Anisan Training School 
pattern makina insuuctor etc.) and would not have 
it adequately for many yean to come and that it 
.... in the interest of the Government to retain 
these teehnician. in their service. The Committee 
repet to observe that the replacement of theae 
technicians would not be possible before 1960 .. i.,. 
eight JC&rI beyond the scheduled time. They nope 
that there would be no funher delay in this matter 
aD.d what iSlDOre important, that a sufficient number 

It. SSR (BC-ILS) paras 20-22 pp. 8-9. 

of Indians will be fully trained and given 
necessary experience for this by that time. 

Government in their reply stated88 
as follows:-

There are at present ollly 4 foreign technicians 
serving in the Machine Tool Prototype Factory 
Ambamath, whose  contracts will expire from 19-2-58 
to 30-11-59. Suitable Indian Officers have alreody, 
been attached as understudies to these officers. 
There are, however, cenain trades, the techniqe 
and know-how of which available in this country 
is still in the state of infancy and expert knowledge 
of these trades cannot be acquired except by pro-
longed application over many yean. Funber, tpc 
design and development of prototypes of Service 
armaments or of machine tools are highly specialised 
subjects. It will perhaps be unrealistic to expect 
replacement of all foreign technicians engaged on 
these items in a short period ... This is borne out 
by the fact that a large number of foreign technicians 
are engaged both in public and private undertakings 
in India. It will, therefore, be possible to replace 
only those technicians by 1960 where their under-
studies are able to adequately replace them. Other-
wise the contracts of some of these foreign techni-
cians may have to be extended  beyond 1960. 

I. GENERAL 

Appointmeftt of technical peTsons to 
administrative posts 

In their First Report the Committee 
were critica188 of the appointment of 
technical persons to administrative 
posts. On this they said: 

It has been noted that in many cases Scientists, 
Technicians, Research Scholars and Educationists 
etc., are drafted to administrative appointments on 
one pretext or the other. Till recently a Scien-
tist was employed. as a Director General under the 
~I I  .of. IndustrY,. ~  .. SRPply. _This post 
could casUy 'have been fiUe!! up by m:t Officer of 
the' Administrative Service.' tn oui' opinion 
Scientists, Technicians, Research Scholars and 
the like should be employed on their technical 
duties only and not appointed to adminis-
trative postl. This leads to waste of trained 
technical men, who are at present in great scarcity 
in our country. We, therefore, urge upon Govern-
ment to bear this point in mind when making ap-
pointments in future. 

Government in their reply stated .. 
that the recommemlatif'ft had been .. 

1t • .pR (BC-u.S) pp. 28 ,30. 
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noted and that it would be borne in 
mind when selections were made for 
appointment to administrative posts 
under the Central Government. 

In their Fifth Report also the Com-
mittee dealt91 with the same subject 
and observed that P.As., in the rank 
of Executive Engineer or Assistant 
Engineer' were sanctioned for higher 
categories of Engineers to look after 
office work. The Committee consider-
ed this a waste of talented manpower 
on a comparatively non-technical job. 
They proceeded further to say: 

The technical men as far as possible should 
be put on the technical side of the work and office 
work could as well be attended to by ordinary 
administrative personnel. Government should re-
view the whole organisation on the light of this ob-
servation and replace the technical men by admims-
trative service personnel wherever the former are 
performing office or administrative work as 
distinguished from technical work. 

Government in their reply stated" 
as rollows:-

The term 'Personal Assistant' is a misnomer 
when applied to those officers who are really attached 
to technical Officers. Their designationllhave been 
changed suitably to correspond with their func-
tiona. 

Conditions of seruice oJ staff artins of 
All India Radio 

. In their Twelfth Report the Com-
mittee tecommendedll8 that the con-
ditions of service of the sta1f artists .)f 
All India Radio should be improved. 
They observed as follows:-

The conditions of service of the staff artists 
often @lIVe them a sense of lack of security. The 
Committee feel that the conditions of IICrvice of 
these staff artists should be improved by providing 
<a> security of tenure (b) incentives for improyement 
or specialisation; (C) amenities after a specified term 
of approved service, like medical attendance, 
Goyernment accommodation and other privileges 
admissible to Government eervants. RejuJar ser-

vice books and confidential rolls should be main-
tained for each of them. In case of termination of 
contract, the Committee would suggest that, as far 
'1S possible, the papers connected with the person's 
.::areer should be examined by the Directorate 
before final orders are passed. 

Government in their reply statedl" 
as follows:-
As far as possible, conditions of service of staff 

artists have been assimilated to those of regular 
Government servants especially in the matter of 
leave, gratuity, medical attendance, accommoda-
tion, etc. It is, however, not possible to grant to 
them security of tenure of the same character as 
regular Government servants enjoy because the 
very basis of the system of staff artists is that the 
AIR should have the opportunity of drafting into 
its service the best possible material available at any 
one time. Consistent with that principle, security 
oftenure is being given by making the initial con-
tract of the duration of three years. The contract is 
renewable on the basis of the person's record. Re-
gular service books and confidential rolls are being 
maintained and services are not terminated except-
ing on a very careful scrutiny by the Directorate ot 
the person's record. 

Conditions of service of staff doing 
work connected with the Railways 
In their Twenty-fourth Report on 
Railways the Committee recommend-
ed95 that the conditions of service of 
those who were employed not directly 
by the Railways, but by others con-
nected with the Railways for works 
connected with the Railways (e.g., tlw 
staff working in dining cars managed 
by contractors) should be examined 
with a view to giving them proper re-
lief and rest . 
Government· in their' reply stated" 
that the forIl.1$ of s:onttact perscri1;led 
for catering, loading and unloading of 
goOds and parcels, etc., contained a 
clause according to which the con-
tractor would be responsible for com-
pliance with the provisions of . the 
Hours of Employment Regulations in 
respect of the staff employed by him 
in the manner that might be decided 
upon by the appropriate authorities. 
As regards works contracts, ~  

--------------------------------------:.F: 
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those contracts related to building work 
or to supply of ballast, both of which 
were subject to the Minimum Wages 
Act which ensured a reasonable 
amount of rest to the workers. Gov-
ernment stated that there was thus 
sufficient provision in the contracts to 
ensure reasonable conditions to wor-
kers engaged by contractors. 

Litera cy among Railway staff 

In the same Report the Committee 
observedllT that due to lack of attention 
by the Railways the percentage of il-
literates amongst Reilway employees 
had not shown' any improvement dur-
ing the five years 1951 to 1955. The 
Committee in this connection said. 

The Cllmmittee. therefore, recommend that. 
riltorous drive should be started by the Railway 
Ministry to reduce tihe percentage of illiteracy 
amongwt R'lilway Staff, and action taken on the 
folloWing lines :-

(a) So faTBs1:be quesion ofliteracy being made 
c:otDoullorv I6r all recruits Is conoemed, some 
eheck should be' provided to ensure that the policy 
is implemented; 

(b) Some lumo-sum literacy bonus should 
he oaid to tit· 11\iterate staff, who acquire literacy 
within a scheiuled oeriod and those who acquire 
literacy should be provided with simple, attractive 
and interesting literature, so that they mav not lapse 
into illiteracy alEBin and such literature should also 
be provided in the libraries of the Railway institutes 
for the benefit of neo-literates. The committee 
of educationists, suggested elsewhere, may allo 
eKllmine this point and offer SUnestiODI ; 

, . (C;) Por ~ f!1Min, ~  adult sehools, lbilways 
!hould empiny teaeheri trained tor adult eduCation • 
aod ' 

(4) The persons in charge of welfare activities 
should be men, who are able to bring more staff 
into the schools for training by persuasion. While 
lin the subject, the Committee aso ~  that the 
adult olasses run by the Railways should be thrown 
ooen to adult members of the families of RaHway 
S18ff. 

'Government in their reply stated" 
as follows:-

82: 

The Railway Board are doial every1hirg pot-
sible to increase du: percentage of literacy ~ 
the Railway staft'. The position in regard to errdica-
tion of illiteracy amongst the Railway worken was 
reviewed early in 1955 and it was decided to CCIQti-
nue the campaign for another 3 years i.e. 1955-S6, 
1956-57 and 1957-58. It may, however, t.e mer.-
tioned that the success of the campaign ckpeDcIa' not 
only on r.be vigorous steps tUm by the Government 
but also on the attitude of the staff concemtld, whicb 
unfortunately, has not been very eneounrging. 

- As regards the specific lines of action recom-
mended by the Conunittee the followin, remarks 
are, offered :-

(G) InslructilJUs have already b«n issved to 
the Railways that no person shc'Uld be 
employed i.o any post, temporary, or per-
manent unless he is literate. The re>-
cruitment ofilliteratn has been made per-
missible only in categories Uke sweepers 
and that too only when IiteratCl are not 
available for employment ; 

(6) The.question of granting a cash _us 
to all those who acquire literacy was 
considered by the Railway Brard and 
it was decided that before a decision is 
tab:n, it should be ascertained what the 
State Governments are doing in this 
regard, and with what results. A reply 
from the Ministry of Education to. 
reference on this subject is awaited. 

Railways have been advised that the libraries 
in Railway Institutes should be provided 
with simple, attractive and interestin, 
literature for the benefit of nco-literates. 

(c) Necessary instructions have been issued 
to the Railways to ensure that only BUell 
sf the hilwav employees, wIIo have had 
adequate trainiat in adult, ecluc:aCioa. 
I.re-.nowed m ~ the ~  

(4) Noted. Efforts of the Welfare Ita« 
on the Railways in regud to persuading 
workers to join our acliools have not beeu 
very encouraging due to the general' 
apathy of the workers. 

As regards the suggestion that the adult class-
es should be thrown open to adult members of the 
families of Railway staff, the suggestirn is 
ac:ceoted and necessary instructions have been issued 
to the Railways. 
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Con1irlncition ot temponz'l1l staff in the 
Railway, 

In their Twenty-fourth Report the 
Committee also mentionel" that they 
had noticed that in the Railways con-
firmation of staff officiating against 
temporary posts was often consider-
ably delayed. They We!'e informed by 
the representative of the Railway Min-
istry that the pertniment cadres of 
staff were being reviewed and once 
these were ~  revised, the con-
fii1nations would be expedited. The 
Committee recommended that a11 
cases of officers and staff officiating in 
the higher posts for more than five 
years should be reviewed periodically, 
and orders of confirmation issued ex-
peditiously. as far as feasible. 

Government in their reply :;tiltedlOI 
as follows:-

The clnfirmation of staff both gazetted and 
nJl1-gazetted are made ~  the available vacan-
cies on the Railways. Revised permanent gazetted 

~ f:>r all departments, except the Administra-
tbn 0 !iHrtm:nt, on the Indian Railways have been 
finlliieJ anl c:>nfirmltion of officers in the various 
grades is being made. As regards the confirmation 
of nJn-glzetted staff, instructions have been issued 
tJ th: R lil'way Administrations to review the cases of 
staff officiating in higher posts for morethim S yean, 
,,::riodica1lf and issue the orders for their confirma-
tion expeditiously as far as feasible. 

Fixation of strength of labour in 
Ordnance Factories 

In their Fifty-fifth Report on Ord-
nance Factories the Committee dealtlOl 
with the problem of surplus labour in 
the factories. They felt that the exist-
ing procedure of calculating direct 
labour requirements in Ordnance 
Factories allowed ample scope for a 
loose and liberal computation there-
of. Further, even the checks laid down 
to control bldirect labour did not seem 
to be ~  since the ratio of ex-
penditure 'ill indirect labour charges 

··Z4R (BC-ILS) para 190, pp. 62-63. 
1"29R (BC-2LS) p. 42. 
U1SSR (BC-ILS) para 2S, p. II. 

to direct labour charges had been eon-
SlStently rising during the last sill 
years. The Committee recommended 
that there should be a rationalisation 
and streamlining of indirect labour 
strength in the Ordnance Factories and 
that the strength of the various cate-
gories of staff should be fixed on the 
hasis of SCientifically determined nomlS 
and workloads. 

Government in their reply stated102 
as follows:-

As the Ordnance Factories had to retain sur-
plus men whose charges were booked to idle time 
and reflected under 'indirect charges' there was little 
that could be done to reduce the ratio between direct 
and indirect charges. The procedure of calculating 
direct/indirect labour requirements was hcwever, 
reasonably correct and can be judged b:y the fact tha t 
there has been distinct progressive faUm the ratio of 
direct and indirect labour charges since retrench-
ment took place on IS-9-S6. While in October, 
L9S6, the ratio was I: I' 9, it was I: I· S frem 
January 9~  onwards, which corresponds closely 
to that obtaming in 19S4-SS. The increase in the 
ratio frMl financial year I9SO-SI to 19S4-SS was 
unavoidable owing to tbe liberalisatien of leave 
rules of industIial workers, the increase in the dear-
ness allowance, the house rent aUc-wance etc., all of 
which went to inflate the indirect charlles and con-
sequently the ratio of illdirect to dIrect labour 
charges. 

Works Committees in Ordnance Factor-
ies 

In the same Report the Committee 
stated loa that they understood that in 
~  practice the discussions of the 
Works Committee in Ordnance Fac-
tories were mostly confined to ameni-
ties in regard to the working and ser-
vice conditions of workers and their 
welfare measures and that sufficient 
attention was not paid by the workers 
to suggest improvements in production 
matters. The Works Committees did 
not play any effective role in vital 
issues such as preventing workmen 
from going slow, preventing unions 

1-42R (BC-2LS) pp. 30-31. 
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from going on any unjustified and 
irregular strikes or stoppage of work, 
high absenteeism, etc. The Committee 
observed that the Works Committees 
had not been as effective ;md compre-
hensive in their working, as they wt!re 
intended to be. They observed in this 
connection as follows: 

They feel that the success of such Committees 
would depend largely on mutual goodwill, c0-
operation and understanding which could only be 
secured by a sympathetic approach to the problem 
of labour. They, therefore, considered that a 

r 

reorientation of attitude towards the employees II 
called for, whereby they should be made to realise 
that they were partnen in the national development 
and production programmes. The Committee hope 
that the Government would take steps to forge the 
Works Committees into effective instruments of 
mutual consultation not merely for removing any 
grievance of work en but also to inculcate in them 
an attitude of co-operation WIth the management 
and loyalty towards their industry and the nation. 

Government in their reply stated10i 
that the suggestion had been noted. and 
would be examined by Government in 
detail 

(To be continued) 

The first duty of a Member of Parlia-
ment is to do what he thinks in his 
faithfUl and disinterested judgment is 
right and necessary for the honour and 
safety of his country. 

-SIR WINSTON CHuRCIDLL 

-. 42 R (EC-zLS) pp. 36-37. 



Short Notes 
(a) Parliamentary Events and Activi-

ties 

Secretary Mukerjee passes away-
Reference in Rajya Sabha 

~  S. N. Mukerjee, Secretary to 
Ralya Sabha, passed away on OctObeI 
8, 1963. 

Shri Mukerjee had been Secretary to 
the House ever since its constitution in 
1952. Earlier, he was associated with 
the Constituent Assembly where a3 
draftsman he received fulsome prailoc 
from the Chairman of the Drafting 
Committee, the late Dr. B. R. 
Ambedkar for 'his ability to put the 
most intricate proposals in the simplest 
and clearest legal form'. From the 
Constituent Assembly he went over to 
the Ministry of Law and as principal 
Draftsman to the Government was 
~~  for some major lp.gis-

S. N. Mukeljec: 

lative measures. In recognition of hU 
services Shri Mukerjee was honoured 
with the award of Padma Bhushan ill 
1962. 

In a feeling reference to Shri 
Mukerjee in Rajya Sabha when it re-
assembled on November 18, 1963," the 
Chairman Dr. Zakir Husain said: 

Occupying the Secretary's chair at the Table for 
nearly twelve years, Shri S. N. Mukerjee seta unique 
record of service, to our Parliament and assisted in 
mamtaining high parliamentary traditions. He 
helped 10 moulding and shaping Rajya Sabha proce-
dure in such a way that while it absorbed in it all that 
was good in established practice and rules, it enabled 
new and better conventions to develop. While he 
was an orthodox constitutionalist, he believed in the 
progressive evolution of constitutional principles and 
constitutional proprieties particularly where these 
concerned Parliament's powers and functions. 

With his extreme counesy and great humility, 
Shri Mukeriee made himself a friend and counsellor 
to every member ofthe Rajya Sabha who sought his 
help. 'He placed whole-heartedly at the service of 
this House his Vllht ~  good judgement and 
sense of fair-mindedness. He built up a loyal ~ 

efficient Secretariat which has become a living instru-
ment in the hands of Members to enable them to ful-
fil their parliamentary role adequately . 

. . . . This House owes him a debt of deep grati-
tude for the devoted service he rendered to it.· 

Shri B. N. Banerjee, Joint Secretary, 
Rajya Sabha Secretariat has succeeded 
Shri Mukerjee. 

Demise of S. C. Gupta (Central Assem-
bly Secretary)-Reference in Lok 

Sabha 

Reference was made in Lok Sabha 
on September 9, 1964 to the demise of 
Shri S. C. Gupta, the first Indian 
Secretary to the Central Legislative 
Assembly. He had passed away at 
Calcutta on September 7, at the age of 
87. 
Shri Gupta was Secretary to ~  
Central Legislative Assembly durmg 

--------------------------------------
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the years 1929-33. Born 1876, the 
eldest son of Shri Behari Lal Gupta 
(one time Dewan of Baroda State), 
Shri Satish Chandra Gupta was educa-
ted at Cuttack and Cambridge, and was 
called to the Bar in 1902. He practised 
at the Calcutta High Court for about 7 
years before he was appointed as sec-
retary to the Bengal Legislative Coun-
cil. After serving for about four years 
in that capacity, he came over to Delhi 
as Deputy Secretary in the Law De-
partment, and was appointed Secretary 
when the Legislative Assembly Depart-
ment was created. in January 1929. 
Shri Gupta was Secretary during some 
of the momentous years of Shri Vithal-
bhai Patel's presidentship of the Cent-
ral Assembly. 

On retirement in 1933 Shri S. (;. 
Gupta settled down in Calcutta and. 
lived a quiet life until his death re-
cently. ~  of his sons, Shri Indrajit 
Gupta, rs a sitting Member of Lok 
Sabha. 

Fifty-second Inter-Parliamentary Con-
ference 

The 52nd Inter-Parliamentary Con-
ference was held in Belgrade (Yugos-
lavia) in September 1963. The delega-
tion to the Comerence from India was 
composed of-

Shri P. Govinda Menon, M.P (Leader). 

Shri K. K. Warior, M.P. 
Shri Vijay Singh, M.P. an 

Shri B. N. Banerjee, (then) Joint Secretary 
Rajya Sabha. 

The following subjects were dis-
cussed at the Conference:-

I. The World Problem of Development: 
(i) Eq\lality betw<.'en States as an essential 

basis 01 international co-operation "nd 
development. 

(ii) Relations between industrialised coun-
tries, and particularly those of the Euro-
pean Economic Community and States 
m the process of development. 

iiii) The problem of Political Institutions and 
~ '  Structures in Develop-
ing Countries. 
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z. Space Law. 

3. Racial Discrimination. 

4. Safeguarding Peace: 

(J) Methods of increasing th.: effectiveness 
of United Nations action'in maintain-
ing international peace and security. 

(il) The creation of denuclearisedand limit-
ed armament zones as a first step to-
wards general and complete disarma 
ment. 

s· The representation of economic and social 
interests within Parliament. 

. During the Conference period, mee-
tmgs of the Inter-Parliamentary Coun-
cil, Standing Study Committees and 
Executive Committee of the Inte:-Par-
liamentary Union were also held. ' 

The Association of Secretaries-Gen-
eral of Parliaments also met in Bel-
grade during this period. 

Ninth Commonwealth Parliamentary 
Conference 

The Ninth Commonwealth Parlia-
mentary Conference was held in 
Kuala Lumpur (Malaysia) in Novem-
ber last year. The Indian Delegation 
to the Conference led by. Sardar 
Hukam Singh, Speaker of Lok Sabha. 
included: 

Shri S. V. Krishnamoorthy RIC', D:puty 
Speaker. Lok Sabha; 

Shri U. M. Trivedi, M.P.; 

Kwnari Shanta Vasisht, M.P.; aad 

Shri ,S. L. Shakdher, (then) JOint Secretary 
Lok Sabh.. ' 

Satdar Kapur Singh, Chairman Pun-
jab Legislative Council, Shri -k. N. 
DWlup, M.L.A. Maharashtra and 
Shri M.P. Eswarappa, M.L.C. Mysore, 
also attended the Conference as dele-
gates respectively of the Punjab, 
Maharashtra and Mysore Branches of 
the Commonwealth Parliallumtary 
Association. 



The following subjects 
cussed at the Conference: 

Shm1 Notes 

were dis- objectionable portions of the Statement of 
Objects and Reasons of a Bill which has 
already been introduced in the House? 

I. Technical and Educational Co-:lperation. 

2. Promotion and Expansion of Trade between 
Commonwealth Countries. 

3. International Affairs and Defence. 

Pre-Conference tours for about two 
weeks had beeI;l arranged by the 
Malaysia Branch of the Commonwealth 
Parliamentary Association. 

~  of Presiding ~  of 
Legislative Bodies in India (Patna-

1964) 
The 29th Conference of Presiding 
Officers of  Legislative Bodies in India 
was held for two days on January 6 
and 7 this year in the Legislative As-
sembly Hall, Patna. Sardar Hukam 
Singh, Speaker of Lok Sabha presided. 
The Conference opened with welcome 
speeches by Shri Lakshmi N arain 
Sudhansu, Speaker, Bihar Legislative 
Assembly a1ld Shri Ravaneswar Misra, 
Chairman, Bihar Legislative Council. 
This was followed by Sardar Hukam 
Singh'., address to the Conference. The 
Agenda was then taken up and the fol-
lowing points were diseussed:-

I. The ~  of the Speaker/Chairman 
flis-a-vis the political party which nomina-
ted him lor election to this office. 

:l. Whether, if any action is Intended to be 
~  against a Speaker/Chairman in the 
form of a privilege motion or a resolution 
for his removal, the party intending to take 
such action should obtain the prior n 
sent of the Speaker/Chairman ? 

3. Can an amendment be moved to an Appro-
priation Bill so as to provide for the pre-
sentation of excess demands, if any, be-
fore the Lower House within a time limit 
fixed by the amendment? 

4· (a) Can a Bill dependent whollv or partly 
upon another bill be introduced" and pass-
ed in till: House simultaneously? 

(b) Whether one Bill can refer to another 
Bill as an Act even though the first Bill 
has not become an Act? 

s· Has the Presiding Officer of a State Legis-
lature the power to expunge ofrensive and 
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6. Whether mter-State tours of the members 
of the various Committees of State Legis. 
latures are desirable? 

7. (a) What is the significance ofamotionthlt 
the report of the Privileges Committee 
be taken into consideration? 

(b) Are both the motions (I) that the report 
of the Privileges Committee be taken iDte 
consideration and (2) that the House agIees 
with the report, necessary? 

(r) What is the scope of ciJsCUBsioD on, and 
amendments to, these two motions? 

(d) What is the proper stage for moving the 
amendments that the matter be recommitt-
ed to the Committee? 

8. When a Committee of an Assembly desires 
to examine a document in COIInection with 
a matter under Its examination and Gov-
ernment claims privilege in respect of that 
document what attitude should the Com-
mittee adopt? Is it not desirable that a 
convention should be established whereby 
the document in question is placed before 
the Speaker whose decision as to whethtr 
it be produced before the Committee or nt't 
should be final? 

Conference of ~  of Legislative 
Bodies in India (patna-1964) 

The Secretaries of Legislative 
Bodies in India met in conference in 
the Legislative COUDcil Hall, Patna on 
January 5, this year with Shri M. N. 
Kaul, Secretary of Lok Sabha in the 
chair. Secretaries from . molt "of the 
State Legislatures attended the Con-
ference, the eleventh to be held siDee 
its inception in the year 1953. 

After the welcome to the delegates 
by Shri Enayetur Rahman, Secretary 
of the Bihar Legislative Council fol-
lowed an address by Shri Kau! as" 
chairman of the conference. There-
after the Conference proceeded to dis-
cuss the following points on its agenda: 

I. Whether it is in order for the Sme Gov-
ernment to simply make provison for In 
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expenditure in the ~  Bill 
without bringing in a separate Bill so as 
to apprise and take the approval of the 
Legislature as to the policy of the Govern-
ment Decessitating the expenditure? 

2. Whether in view of Supreme Court judg-
ment in Pan4;t M.S.M. SIumn'J fI'. Dr. 
Shri Krishna Sinha anti others,· it is Dot 
necessary to amend the Rules of ~  
of Legislatures in regard to the. provI-
sions relating to Committees, speCially' the 
Committee of Privileges? 

3. Whether the Committee on ~  
Legislation is not competent to ~  

rules which have not been framed In pur-
suance of the Power delegated under any 
enactment but are so to say administrative? 

4. Whether it is valid for a State Government 
to frame rules without any statutory autho-
rity, especiaay when the term 'rule' has 
been defined in the Punjab General 
Clauses Act, 1888 as a rule made in exercise 
of the power conferred by any enact-
Irent and includes a 'regulation' made as a 
rule under any enactment? 

Parliamentary Delegations from 
Abroad Be=g from October 1963 par-

liamen delegaJtions from a number 
of countries visited Indi:a. 

BRITISH DELEGATION 

The first among these to arrive was 
~  Delegation from Britain 
'1e'dby Mr. 'Bern.aro Braine, M.P., 
. which reached Delhi on October 16, 
• 1963. The delegatiOn.' stayed in the 
~ Capital for four days. The delegates 
: Visited th& -Parliament House On. Octo-
. her 18, and were entertained art; a 
dinner by the Speaker, Lok Sabha. 

HUNGARIAN DELEGATION 

In the last week of November 1963 
~ a 6-member Delegation. from 
Hungary, led by Mrs. Istvan Vass, 
Speaker of the National Assembly of 
Hungary. Besides Delhi, their itin-
. rary included Agra, Bhakra N angal, 
Chandigarh and Calcutta. The dele-
gates watclled the proceedings of the 

two Houses of Parliament on Novem-
ber 26. The Chairtnan of Rajya Sabha 
and the Speaker of Lok Sabha gave a 
lunch in their honour. 

EUROPEAN DELEGATION 

The next to arrive was the European 
Parliamentary Delegation, which 
reached Delhi on December 8 for a 
week's stay in the country. This 12-
member Delegation was headed by 
Mr. Gaetano Martino, President of the 
Europelan Parliament. The delegates 
were shown round some of the places 
of cultural and industrial importance 
in the country. They saw Chandigarh, 
Agra, Madras and Bombay. The dele-
gates visited Parliament House on 
December 9 and witnessed the pro-
ceedings of the two Houses of Parlia-
ment. The delegati:on was ·entertained 
at a lunch jointly by the Chairman of 
Rajya Sabha and the Speaker of ~ 
Sabba. 

AFGHAN DELEGATION 

The Mghan Delegation, led. by H.E. 
Dr. Abdul Zahir. President of the 
National Assembly of Afghanistan, 
arrived in India on December 14, 1963. 
During their extensive tour of the 
country for over a fortnight the ~ 

gati'Oll visited Bhakra-Nangal, Chandl-
garh, Agra, Aligarh, Banaras, Hydera-
bad, Bombay and Auranga'Qad. The 
delegates paid a visit to Pal"liament 
House and witnessed the two Housee 
in se33ion on December 16. The Chair-
Ir'ln of R ~ .-. ., Sabha and the Speaker 
of Lok Sabha arranged a lunch in 
their honour. 

SovIET DELEGATION 

The Soviet Delegation arrived on 
February 24 this year. This 14-member 
Delegation was led by H.E. Mr. I.V. 
Sniridonov, Chairman of the Council 
of the Supreme Soviet of the U.S.S.R. ----_._-._--"-._-------

-The reference: here is to the 9 ~ of the Court on the ~  a, to the effect of prorogation 
IIpoD. business pending before a House of Legislature and Com,lI\ittees thereof. 
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In their two-week tour of the ooun. 
try, which took them to Bombay, 
Aarangabad, BhiIai, TrivandrUJIl, 
Madras, Calcutta, Ranchi and Agra, the 
dellegates had an opportunity of seeing 
the many faces of India-Past and Pre-
sent. During their stay in the Capital 
the delegates watched the proceedings 
of Lok Sabha and Rajya Sabha on Feb· 
ruary 25, 1964. The delegates were en· 
tertained at lunch and dinner, arrange-
ed in their honourbyt the Chairman of 
Rajya Sabha and the Speaker of Lok 
Sabba. 

Simultaneous Interpretation in 
Lok Sabha 

There had been a growing feeling 
among members of Lok Sabha for some 
time that some suitable arrange-
ments should be made for simUiltaneous 
interpretation of the proceedings of the 
House from English to Hindi atnd vice 
versa so as to enable all members to 
follow the proceedings of the House 
properly. The Speaker after discussing 
the matter with the leaders of the vari-· 
aus GroupS and the Minister of Parlia-
mentary Affairs announced in the House 
on December 2, 1963 that a system of 

~  interpretation of spE'ecfi'es: 
would soon be introduced. 

Necessary equilpment was ~  instal-
.led in the Chamber during the recess 
following the Eighth Session, and the 
reQui'3ite interpl'P.tation staff was also 
trained up simultaneously. And. with 
the commencement of the Ninth Session 
on September 7 this year began simul-
taneous interpretation of proceedings in 
Lok Sabha. 

Thp. Hindi and English interpreters 
seated in two separate booths in the 
House listen to the proceedin0J through 
head-phones and render English spee-
ehes into Hindi and Hindi into Enl{lish. 
Zvery seat is provided with a head-
Mone and a language-selector switch. 
Turning the language-selector knob, a 
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Member can listen to the, ~ 
in the language of his choice. ' 

(b) Constitutionttl and Electoral 
Matters. 

The Constitution (Seventeenth Amend-
ment) Act, 1964 

Under Article 31A of the Constitution 
no law in respect of the acquisition by 
the State of any estate ·or of any rights 
therein or the extinguishment or modi-
fication of any such rights shall be 
deemed to be void on the ground that 
it was inconsistent with. or took away 
or abridged any of the rights conferred 
by article 14. 19 or 31. The expression 
"esta'te", however, bore different defini-
tions in different States and, as a result 
of the reorganisation of States, the ex-
pression had come to bear different 
meanings in different parts of even the 
'same State. Further, many of the land 
Teform enactments in the States rE>-
lated to lands which were not included 
in an 'estate' with the result that seve-
ral State .Ar.ts relating to land reform 
had been struck down as violative of 
articles 14, 19 and 31 of the Constitu-
tion. 

In the circl1mstances a need was felt 
to enlarge the definition of "estate" in 
artide l'IA by including therein lands 
held under ryotwari settlement and 
other lands which were normally in-
cluded in land reform enactments. It 
was at the same time considered desir-
able to enjoin provision for oompensa· 
tion at a rate not less than the market 
value in all State legislations relatinl! 
to acquisition of land, where such land 
was held within the ceiJdnJ!' limit and 
was under pel"SOIlal cultivation. It was 
~ 9  felt expedient to add in the Ninth 
~  to the Constitution cprtain 
State enactments relating to land re-
form 90 as to remove any uncertainty 
or daubt regarding their validity. 
The Constitution (Nineteenth Amend-
ment) Bill [enacted as the Constitution 
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(Seventeenth ~  Act, 1961] 
was brouJ;(ht forward for the above pur-
poses.. The Bill, which was introduced 
in Lok Sabha on May 27, 1964, was dis-
cussed by the ~ on June 1 & 2 and 
by Rajya Sabha on June 4 & 5, 1964. The 
Bill, as passed by both Houses, was 
assented to by the President on June 20, 
1964. 

Pollowing is the text of the enactment: 

Be it entCte.i by Parliament in the Fifteenth 
Year of the Republic of India as follows:-

Short title.-

t. This Act may be called the Constitution 
(Seventeenth Amendment) Act, 1964. 

Amendmellt ,,/ Article Jl A.-
3. In Anicle 31 A of the eon,titutiOll.-

(I) in clause (I), after the existing proviso, 
the following provi'lo shall be insened, namely :-

"Provided funhec that where any law 
makes a.,.y provision for the acquisition by the 
State of any estate and where any land com-
prised thelSi!, is held by a person undec his 
peraonal ~  it shall Dot be lawful for 
the State to Acquire any ponion of such land 
as is within the ceiling limit applicable to him 
under any law ~  the time being in force or any 
building or str.lcture standing thereon or 
appurtenant thereto, unless the law relating to 
the acquisition of such land, building or struc-
ture p'rovides for payment of compensation at a 
rate which shall not be less than the market 
ftIue thereOf." j 

(a) in ~  (z), for sub-clause (a), the follow-
ing sub-clause shall be substituted and shall be 
deemed ·alwIlys to haft been substituted; namely:-

. : (ci) the eXpression "estate" shall, in relation 
to any local area, have the same meaning as that 
expression or itllocal equivalent has in the exist-
ina law relating to land tenures in force in that 
area and shall. abo include-

(') any jagir, in4m or mll4fi or other 
similar grant and in the States o( Madras and 
Kerala, any jtlllmlJm right j 

(i.) any lan:t held under ryotwari Settle-
ment, 

(ii.) any Ian:! held or let for purposes 
of qriculture or for purposes ancillary theretO, 

including waste land, forrst land, laDd for 
pasture or sites or buildings and other strud1'-
res occupied by cultivators of 1aDd, fgriculture 
labourers and village art'sans:. 

3. (Ammdmmt of Ninth Schedule).-In the Ninth 
Schedule to the Constitution, after entry 20, the 
folloWing ent.ries shall be added, namely:-

"21. The Andhra Pradesh Ceiling on AJEri-
cultural Holdings Act, 1961 (Andhra 
Pradesh Act X of 1961). 

2Z. The Andhra Pradesh (Telangana Area) Ten-
anCy Agricultural Lands (Validation) 
Act, 1961 (Andhra Pradesh Act XXI of 
1961). 

23. The Andhra Pradesh (Telangana Area) 
Ijara· and Kowli Land Cancellation of 
Irregu!ar Panas and Abolition of Con-
cessional Assessment Act, 1961 (Andhra 
Pradesh Act XXXVI of 1961). 

24. The Assam State Acquisition of Laads Be-
longing to Rdigious or Charitable Insti-
tution of Public Nature Act, 1959 (Assam 
Act IX of 1961). 

zS. The Bihar Land Reforms (Amendment) 
Act, 1953 (Bihar Act XX of 1954). 

26. The Bihar Land Reforms (Fixation of Ceil-
ing Area and Acquisition of Surplus Land) 
Act, 1961 (Bihar Act XII of 196z), (except 
section 28 of this Act). 

2.7. The Bombay Taluqdari Tenure Abolition 
CAmendment) Act, 1954 (Bombay Act I of 
19S5)· 

28. The Bombay Taluqdari Tenure Abolition 
(Ameotdment) Act, 1957 (Bombay Act 
XVIII of 1958). 

29. The Bombav lnams (Kutch Area) Abolition 
Act, 1958 (Bombay Act XCVIII of 1958). 

30 The Bombay Tenancy and Agricultural 
Lands (Gujarat Amendment) Act, 1960 
(Guiarat Act XVI of 1960). 

3I. The Gujarat AgricultuJ:II1 Lands Ceiling 
Act, 1960 (Gujarat Act XXVII of 1961). 

3z. The Sagbara and Mehwassi Estates (Pr0-
prietary Rights Abolition, etc.) Regqlation, 
196z (Gujarat Regulation I of 19(2). 

33. The Guiarat Surviving Alienations Aboli-
tion Act, 1963 (Gujarat Act XXXIII 01 
1963), except in so far as this Act relates to 
an alienation referred to in sub..clauae (d) 
of clause (3) of section 2 thereof. 

'An earlier Bill 11;'., the Constitution (Seventeenth Amendment) Bill introduced in Lot Sabha 
on May 6, 1963, wa. referred to a Joint Committee of both Houses and on the motion for considention 
of the Sin as reported by the 10int·Committee (ailing to obtain the t'CqlIiefte ~  majorily ~ WII 
~~  .  . . 
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34. The Mabarashtra Agricultural Land 
(Ceiling on Holdings) Act, 1961 (Maha 
rashtta Act XXVII of 19(1). 

35. The Hyderabad TenancY and Agricultural 
Lands (Reenactment, Validation and 
Further Amendment) Act, 1961 (Maha-
rashtra Act :XLV of 1961). 

3!i. The Hyderabad Tenancy and Agricul-
tural Lands Act, 1950 (Hyderabad Act XXI 
ot 1950). 

37. The Jenmikaram Payment (Abolition) Act, 
1960 (Kerala Act III of 1961). 

38. The Kerala L&nd Tax Act, 1961 (Kerala 
Act XIII of 19(1). 

39. The Kerala Land Reforms Act, 1963 
(Kerala .\ct I of 1964). 

40. The Madhya Pradesh Land Revenue Code, 
1959 (Madhva Pradesh Act XX of 1959). 

41. The Madhya Pradesh Ceiling on Agricul-
tural Holdings Act, 1960 tMadhya Pradesh 
Act XX of 1960). 

42. The Madras Cultivating Tenants Protection 
Act, 1955 (Madras Act XXV of 1955). 

43. The Madras Cultivating Tenants (Pay-
ment of Fail Rent) Act, 1956 (Madras 
Act XXIV of 1956). 

44. The Madras Occupants of Kudiyiruppu 
(Protection from Eviction) Act, 1961 
(Madras Act XXXVIII of 19(1). 

oJ:s. The Madras Public Trusts (Regulation of 
Administration of Agricultural Lands) Act, 
t961 (Madras Act LVII of 19(1). 

46. The Madras Land Reforms (Fixation of 
Ceiling on Land) Act, 1961 (Madras Act 
LVIII of 19(1). 

47. The Mysore Tenancy Act, 1952 (Mysore 
Act XIII of 1952). 

48. The Coorg Tenanti Act, 1957 (Mysore 
Act XIV of 1957). 

49. The Mysore Village 'Offices Abolition Act, 
1961 (Mysore Act XIV of 19(1). 
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50. The Hvderabad Tenancy and Agncuitunl 
Lands (Validation) Act, I96t (M,.ore 
Act XXXVI of 19(1). 

51. The Mysore Land Reforms Act, 1961 
(Mysore Act:X of 19(2). 

52. The Orissa Land Reforms Act, 1960 
(OrissafAct XVI of 1960). 

53. The Orissa Merged Territories (Vi1Jaae 
Offices ~  Act, 1963 (Orissa Act 
X of 19(3). 

54. The Puniab Security of Land Tenures Act, 
1953 (Punjab Act X of 1953). 

55. The Rajasthan Tenancy Act, 1955 (Rajas-
than Act III of 1955). 

56. The Rajsthan Zamindari and Biswedari 
Abolition Act, 1959 (Rajasthan Act VIII 
of 1959). 

57. The Kwnaun and Uttaralthand Zamindari 
Abolition and Lar.d Reforms Act, 1960 
(Uttar Pradesh Act XVII of 1960). 

58. The Uttar Pradesh Imposition on Ceiling 
on Land Holdings Act, 1960 (Uttar Pra-
desh Act I of 1961). 

~9  The West Bengal Estates Acquisition Act, 
1953 (West Bengal Act I of 1954). 

60. The West Bengal Land Reforms Act, 1955 
(West Bengal Act X of 1956). 

61. The Delhi Land Reforms Act, 1954 (Delhi 
Act VIII of 1954). 

62. The Delhi Land Holdings (Ceiling) Act, 
1960 ~  Act Z4 of 1960). 

63. The Manipur Land Revenue and Land 
Reforms Act, 1960 (Central Act 33 of 1960 ; 

64. The Tripura Land ~  and LaJJd Re-
forms Act, 1960 (Central Act 43 of 1960.). 

&pUJnation.-An,y acquisition made under the 
Rajasthan Tenancy Act, 1955 (Rajasthan 
Act nI of 1955), In contravention of the 
second proviso to clause (I) of article ,1 A 
shall, to the atmt of the contrave11tlon. 
be void.". 
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. Memitenhip of Lecislature: Prospective resigned his seat in the manner re..' 
Resignation Permissible: Kerala High quired under Art. 190 (3) (:b) of the 
Court Judgment Constitution and he should therefore 

be allowed to continue as a member. 

A member of a Legislature may re-
sign his seat from a specified future 
date and in that event the resignation 
would 'become operative only on the, 
date so specified-this was what the 
High Court of Kerala held recently in 
M. Kunjukrishnan Nadar vs. Speaicer, 
Kerala Legislative Assembly and 
Others. 

Facts 0/ the Case 

Shri Kunjukrishnan Nadar, by a 
letter dated NOV'eIJl!ber 23, 1963, inform-
ed the Speaker of the Kerala Legisla-
tive Assembly that he would not be 
able to continue as a member because 
hE: wmbed to devote more time for 
meditation_,;w:td religious purposes and 
that it migHt be accepted as his resigna-
tion from December 1, 1963. Later, on 
November 29. Shri Nadar wrote to the 
Speaker a second letter withdrawing 
his earlier letter of resignation and this 
was received by the Speaker on Nov-
ember 30, 1963. On the 5th December. 
Shri Nadar wrote another letter stating 
that on reconsideration he felt that his 
letter of resignation might stand and 
no withdrawal was called for. A noti-
fication dated December 5, 1963 was 
issued by the Kerala Assembly ~ 

cing the resignation by Shri Nadar of 
his seat in the Assembly with effect 
from December 1, 96~  This notifica-
tion appeared in the State Gazette of 
December 10, 1963. Under date ~ 

ber 12, 1963, Shri Nadar wrote to the 
Speaker again stating that he had not 

Shri Nadar thereafter filed a writ 
petition for quashing the notification 
issued by the Kerala Assembly Secre-
tariat. 

The points at issue in this case cen, 
tred on the interpretation of Art. 
190 (3) * of the Constitution which 
reads: 

If a member of a House of the Legislature of a 
State-

• • • 
(b) resigns his seat by writing under his band 

addressed to the Speaker or the Chairman, 
as the case may be, 

his seat . shall thereupon become vacant. 

The petitioner's contention was that 
a letter of resignation under Art. 190 (3) 
must operate in presenti and not in 
futuro and the letter of November 23, 
expressed to take effect on a future date, 
was not a valid letter of resignation 
and even if it was held to be one. it 
had been withdrawn: before the day 
it was to take effect. 

The arguments on behalf of the 
Speaker were: A letter of resignation 
took immediate effect, the words "his 
seat shall thereupon become vacant" in 
the Article being significant. The only 
requisites of a valid resignation were 
that it should be (i) in writing (ii) 
under the member's hand and (iii) 
addressed to the ~  Strictly 
speaking, it was enough if it was shown 
that the letter was addressed to the 

----_._----_._----------
*The corresponiing Article for ·Parliament il Art. 101 (3). So far'; as Lot Sabha is concerned, 

there is a direction by the Speaker (Dir. 47B) which clarifies that a letter of zesignation will bealme effec-
tive only after it is ~I  in the Lot Sabha Sccrctariat and that it will take-elfect from any de'" 
that may be specified in the letter in that behalf; if no such specific date is mentioned, from the date of 
'110: letter; and if the letter ibclf docs Dot bear any date, from the dare ofthe:ftlCeipt of the ~  in 1}1r 
f..ok Sabha Secretariat. 
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Speaker and even its actual receipt by 
the Speaker was not necessary, but in 
this case the letter had been conveyed 
to the Speaker who had accepted and 
also announced it in the House. In the 
circumstances the letter had taken 
effect and could not be recalled. 

Judgment 

Allowing the petition, the High Coun 
ruled on the various points raised, as 
follows:-

(a) The expression "ad:1resse:1 to the Speaker" 
in Article 190(3) means "conveyed to the 
Sp:aker" , and not mere naming of the 
Speaker in the heading of the letter. 

(b) In the context of Article 190(3) 'shan 
thereupon become vacant' means 'shall in 
consequence of the resignation become 
vacant'. It then follows that if the letter 
of resignation is expressly made to take 
effect on a specified day the seat would 
consequently become vacant on such speci-
fied day only and not immediately on its 
receipt by the Speaker ..... 

I do not agree with the contention that a 
leter of resignation to be valid must operate 
as soon as it is put in to the hands of the 
Speaker and not a moment later. It bristles 
with innumerable practical difficulties and 
is not consistent with reason or the ruIes 
made by the Parliament and the Assembly. 
I hold therefore that it is open to a member 
ofthe Legislature to tender his resignation 
on a prior date to take effect on a subse-
quent date specified therein. The letter 
of resignation has then to be construed 
as having been deposited with the Speaker, 
on the earlier date, to be given effect to only 
on the date specified by the Member there-
in. 

Viewed thus, the petitioners letter of Nov-
ember 23, 1963, has to be held a letter re-
signing his seat in the Asaembly on Dec-
ember I, 1963.... It remains a mute 
letter till December I, 1963. when alone 
it can speak with effect. On November 
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29, 1963, the petitioner has withdrawn tha 
letter .... It is in effect the neutralization 
of the latent vitality in the fonner letter 
deposited with the Speaker. The \\ith-
drawal nullifies the entrustment or deposit 
of the letter of resignation in the hands of 
of the Speaker, which must thereafter be 
found to have become non est in the eye of 
law. 

As for the subsequent letters (viz. 
those of 5th and 12th December 1963) , 
the Court's observations were: 

The subsequent letters addressed on ..•• 
December 5 and 13 contained no fresh 
resignation by him but only referred to his 
letter of November 23, 1963. If that letter 
has died out even before it breathed effect 
and was become non est in law, the later 
cannot revive or resuscitate it. It then 
follows that there was no valid letter of 
resignation on the material date, !Jiz •• 
December I, 1963, to be given effect to and 
therefore ·the petitioner's seat in the 
Assembly has not become vacant. 

Bye-eledions to Lok . Sabha and As-
semblies in StatesjUnion Territories 

Ten bye-elect.ions to Lok Sabha and 
thirty-nine to the Legislative Assem-
blies in StateslUnion Territories haw 
been held during the period of just 
over a year since the I8st report in the 
Journal. 

Of the 10 Lok Sabha Seats. one went 
to an Independent candidate, 7 to Con-
gress, and 2 to the Maharashtra 
Gomantak Party. 

Of the 39 Assembly Seats, 4 were 
secured by Independents; 26 by Con-
gress; 2 each by Jan Sangh, P .s.P. 
and Communists; and one each by 
Swatantra, M'aharashtra Gomantak 
and Socialists. 

The Tables that follow present an 
analysis of the results of these bye-
elections: 
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ANALYSIS OF RESULTS OF BYE-ELBCTIONS HELD TO LOK SABHA AND 
ASSBMIJLII!S IN STATBS/UNION TBRRITORIES FOR THE PBlUOD JUNE 10, 1963 to 

JUNE 30, I!)64· 

LOK SABHA 

Name of State/UniOll Total No. of bye elections No. of seats won by di1feerent parties/Independents 

Territory in which held held 
Cong. M.G.·· Ind. 

I. MatIIr 
Prades • 2 2 

2. Madras I I 
3. Maharashira 1 I 

4. RajutbaD 1 1 

S. Wat Beapl 2 1 I 

6. Goa, Daman 
& Diu. z 2 

7. Poadichcrrv I 

TOTAL 10 7 2 I 

AssI!MBLms 

-.. -----
Name of StateIUnion Total No. of seats won by different parties!Independents 
Territory in which held No. of 

bye-
elections 
held Cone. Swa. J. S. M.G .•• Soe. P.S.P. Com. Ind. 

~ 

I. Andhra Pa4esh • 3 2 

2- As ... I 

3- Ribar 2 2 

4· Gai- I I I 

S· MJdhya Pnt1esh S 3 2 

6. Maharashtr 4 3 J 

7· Mysore 4 

8. Oriasa 

9- Puaiab 3  3 
10. RIIjesthm I 1 

II. ~  2 1 I 

12. WestBeDpJ 3 2 I 

f3· Manipar I J 

14. Tripara 1 

IS· Goa, Daman & Diu I 1 

16- HiIUChal Pl1Idcsh 2  2 

17· Pnndic:berry J 3 

TOTAL 39 26 I 2 1 I 2 2 4 

.Bued CID ~ IlIPp1ied by the BIec:IIio'Il Oommi.1iaIl ~ ladia. 
"M. G.-Maharuhtra Gomantak Party 
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C. Procedural Matters 

Calling of troops by Magistrate in aid 
of civil authority in a State: Adjourn-
ment Motion Inadmissible, as no Cen-

tral Responsibi6ty involved 

On February 18, 11164 notices of ad-
journment motions and. calling atten-
tion were received over the requisi-
tioning of troops and imposition of 
curfew in Shillong. A statement about 
the incident was made on behalf of 
the Government the next day. 

Members who had tabled the ad-
journment motions argued that in the 
absence of any indication that the 
troops had been summoned by a Magis-
trate, under the provisions of the 
Criminal Procedure Code·, it appeared 
trate, under the provisions of the 
Ministry of Defence) were utilised 
without any legal authority. Since 
in that case Central responsibility was 
involved, the adjournment motions 
were admissible. 

Giving the facts as further ascer-
tained from the State Government, 
the Minister of Home Affairs on the 
following day stated that, on a requisi-
tion by the District Magistrate, the 
state Government had arranged with 
the Army authorities in Shillong to 
have a company of troops to stand by 
as a precautionary measure so that in 
case the District Magistrate found it 
necessary to utilise their services, they 
might by readilv available. Actually, 
however, the troops were not used. 

The Speaker ruled: 

If the District Magistrate thought that he 
should have the aid of the military, aDd he got it-
it was given to him-that WII in exercise of the 
powers that he had .... 

. . " I do not find there has been any occasiOD 
where Central respoIIIibility has been bed or 

there ba beeD any failure on the part of the Central 
Government, by the Ma,iatrate sUDlDIonillg thole 
troops at that moment. Therefore, I CIJ1J1ot give 
my consent to the adjournment motions. t 

Lok Sabha: Grounds for postponement 
of AdjoUl'DDlellt Motion 

On February 24, 1964, a notice of 
adjournment motion and twelve call-
ing attention notices were receiWd re-
garding ambush of 23 Indian Police 
patrolmen by Pakistan troops. The 
Deputy Speaker informed the House 
that the Minister of Defence would be 
making a statement at 16.30 hours and 
till then these notices would be held 
over. 

The Minister of Defence accordingly 
made a statement and thereafter the 
Speaker gave his COD8eDt to the mov-
ing of the adjournment motion. He 
asked the member concerned to move 
for leave of the House. 

The Opposition members submitt-
ed that, as it was not known that the 
Speaker would give his consent to the 
motion and the attendance in the 
House was thin, the matter might be 
postponed till after Question Hour on 
the next day. The Speaker, then ob-
served: 

It is DOt possible on thisground to ~  
it to tomorrow .... Now, the Deputy Spelker, an 
order to enable himself to find out whetlJer he sho-
uld give consent or Dot, said that the Defence 
Minister would make a ItltelDCDt. Now tha t 
the statement has been made, I bne aiftIl that 
CODIeDt, and I have said that the Member miPt 
ask for the leave of the HOUle ••.• 

When a member argued that under 
the rules jt wu mandatory that an . 
adjournment motion should be taken 

.Under Cr. P.c., if it is necessary for the public security to disperse an unlawful assembly, the 
Magistrate of the biabest rank praent may cause it to be dispened with umcd forceI, if it cannot 
otherwise be done. ~ Magistrate may, for the pnrpoee, require any oftlcer of the armed forcee to 
disperse thr. asllelJlbly with the forces under his command. Any o1Iicer so c:aUed upon aball obe7 
ucb requisition from the Magistrates.-(See 8.. 139 &: 130.) 
tLS Deb. 30-3-1964. ceo 11147-55. 
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up in the morning after the Question 
Hour,· the Speaker observed:·· 

If the question comes up in the momin!!, it 
can be postponed to an)' time later in the day. 
hon. Member should reahse that when a r'lrticu1ar 
hour has been fixed for that purpose, it is the duty 
of hon. Memben to remain  present at that time. 
The hour was specified as 16' 30 hours in the mor-
ning itself and It was the Member's duty to keep 
other Members present in the House. 

Advance publicity in newspaper LV 

notices of 'QuestiollS etc.: Not a breach 
of privilege but Improper 

On September 10, 1963, a member of 
Lok Sabha (Shrl Prakash Vir Shastri) 
raised a question of privilege regard-
ing disclosure in the Blitz of Septem-
ber, 7, 1963 of a short notice question 
tabled over raids by the police under 
the Defence of India Rules of the 
houses of certain film stars at Bombay. 
It was urged that the subject matter 
of a question could not be disclosed to 
the Press either by the members who 
tabled thf"' question, or by the Office 
where notices were given, before the 
question was answered in the House. 

The Speaker observed: 

.... the question .. is .• whether when 'a 'notice is 
given to the office .... , be it of a resolution or of a 
question or of any discussion or in any other form, 
.. it can be published in the newspapers. 

. . . . . . if notice of a question is Itiven. then not 
only before it is admitted or disallowed, but also be-
fore it is answered in this House. it is not desirable 
that Publicity to it should be Itiven in the newspa-
pen. No hon. Member should resort to that prac-
tice. That is what has been adhered to in ~ 
HOUle. 1t is a matter of propriety and desirability, 
and no breach of ~ is ~  in this. 

So far as other notices are concerned •.... it 
IS desirable that they should not be leaked Ollt or 
!liven to the press before their allowance or ~

ance has been detided by the Speaker and intima-
tion given to the memben ab('ut it .••• 

Statement by Minister outside the 
House on a subject already fixed to be 

. taken up in the Bouse 

On December 18, 1963 a member 
alleged, in Lok Sabha, that the Prime 
Minister had made a statement to the 
press reporters and also in the other 
House on a subjectt on which a call-
ing attention notice had already been 
admitted and thereby committed a 
breach of privilege of the House. 

The Prime Minister (Shri J awahar-
lal Nehru) said that after General 
Taylor had met him on December 17, 
and he was on his way to the House 
some newspapermen surrounded him 
and he had to say one or two phrases 
in answer to their questions. He added 
that at that time he did not know that 
the Speaker had fixed the date for the 
calling attention notice. It was only 
afterwards that the Speaker had in-
formed the House about taking up the 
calling attention notice on December 
19. 

The Speaker ruled.: 
T have studied all rulinl[S upto this time not only 

in India but also in the United Kinlldom. They 
are all uniform in this ~  that ' ~ .b,,· 
Ministers outside the House in regard to their pohcy 
matten or some such things do not constitute a 
breach of privilege ofthe House, thoujrh it ~ a mat-
ter of propriety, and courtesy also demands. that 
they would be made in the House when the House 
is in session . 

I had the benefit of looking into decisions 
where really the matter had been on !he lI!!erda 
itself. Then too it has been held tt>at It ~ r('t 
constitute in any case a breach of pri,,;lege at all. 

.. I am not taking notice of anything that miyht 
have happened in the other place. As regards the 
obiection that it had been gil'en to the ~  liS the 
Prime Minister has just now explained, the press-
men had met him before he entered this House. 
Therefore, there is no question of any breach of 
priviletre in this respect so far as this matter is con-
cemed.tt --------------_.-._._-,---------

·Rule 60 l .. ys down that if the Speaker efves consent, he 'shall, after the Questions and before 
the liat of business is entered upon', call the member concerned who shall ask for leave to move the ad-
,eamment of tbe House. 
··LS Deb. 24-2-1964, cc. 2144, 2249-64. 
···L.S. Deh. 10-8-11)63, ce. ~ 4  
tReported deployment of U.S. Seventh Fleet in Indian Ocean. 
tt LS Deh. 19-12-11)63, cc. 5792-93. 
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Bills: Restriction on moving third read-
ing motion on the same day c1ause-by-
clause consideration is concluded: 
Speaker explains purpose of Rule 93 

(2). 

On June ~  96~ after the clause-by-
clause consIderatlon of the Constitu-
tion (Nineteenth Amendment) Bill 
was over in Lok Sabha, the Minister 
in charge moved the motion for the 
third reading. Objecting to this, a 
member, on a point of order, submit-
ted that where a Bill had been amend-
ed during its second reading Rule 
93 (2) imposed a restriction that the 
third reading motion could not be 
moved on the same day on which the 
clause-by-clause consideration of the 
Bill was concluded, unless the Speaker 
allowed such a motion to be moved. 
The member urged that the restriction 
had been imposed in order to give 
time to members to consider the 
changes made in the Bill and, as such, 
the third ~ motion should be 
moved only on the following day. 

The Speaker, thereupon, ruled: 

...• "Unless the Speaker allows the motion 
to be made" contemplates that there might be 
circllmstances in which the Speaker might 
allow the third reading on the same day. Now, I 
have to consider whether there are circumstances .. 
for allowing this motion to be made today, or whe-

~  I should put it oft'to the next day. 

.... we ought to take the spirit and substance 
why this rule has been made. When many 
amendments are adopted, we have to see that the 
members are given time to become familiar with the 
changes that tlte Bill has undergone during the 
second reading, so that they might be ready to make 
their comments in the third reading. That is the 
purpose why this rule has been inserted. But 
then, only one amendment was accepted in this 

case, and that was for the insenion of <'ne 
entry. There are no substantial amendments that 
the Bill has undergone during the sccC'!:d MElle. 
Then again, .... the amendment was accepted yes-
terday. I think in this case I should alk.w this 
motion to be made at this moment.· 

Demands for Grants: No Postponement 
of Guillotine Without Suspension of 

Rule 

Financial business in Lok Sabha 
follows a rigid schedule. Every year, 
soon after the Budget is presented. 
the House, on the recommendations of 
the Business Advisory Committee. 
adopts a time-table for the general 
discussion on the budget and discus-
sion and voting of the various de-
mands for grants. And, on the last of 
the allotted days, at the appointed 
hour, the guillotine is applied. Ruk 
208(2) is specific and mandatory in 
this regard; it lays down: 

On the last day of the allotted days, at 17-00 
hours, the Speaker shall fonhwith put every ques-
tion necessary to dispose of all the outstanding mat-
ters, in connection with the demands for grants. 

During the last Budget Session, 
however, a somewhat unusual situa-
tion arose. On April 15, the last of 
~  ~ days, there was a gencr:11 
demand in fhe H'1use for a day',; ('x-
tension for completion of the discus-
sion and voting on the demands for 
grants-in other words, for the post-
ponement of the guillotine to the next 
day. This, the Speaker held, would be 
possible only by suspending Rule 208 
(2) .•• A motion in the following 
terms was then moved 'by the Minister 
of Parliamentary Affairs and adopted 
by the House. 

--------
• LS Deb. Z-6-1964, cc. 682-84. 
• ·Before, however, a motion for suspension of this rule was moved, the Speaker pointed out, it 

was necessary also to move for suspension of Rule 338 (which pJ't'hibited raisin, in the sIDle BeBsien 
of a matter already decided by the House), since in this case a motion for extension of time had been 
moved in the House the previous day and negatived. A motion to suspend Rule 338 was also accordingly 
moved [See LS Deb. 15-4-1964 c. IJZ371 
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That !Iub-rule (z) of -rule z08 of the Rules of 
Procedure Bnd Conduct of Business in Lok Sabha 
in its application to the disposal of all the outstanding 
matters in connection with the Demands for GTants 
today, be suspended and the time for discussion 
and voting of Demands for Grants be extended till 
the 16th April, 1964.* 

A similar suspension of this rule 
was resorted to also on an earlier oc-
casion. That was done in the year 
1950 to enable the outstanding De-
mands being disposed of at 18.30 hours, 
instead of at the prescribed hour 
(17.00 hllUcs), on the last of the allott-
ed days.--

Lok Sabha: Lengthy Resolutions-Ordi-
narily not Permissible 

With reference to a private mem-
ber's resolution regarding appointment 
of a People's Procurator, under dis-
cussion in Lok Sabha on April 22, 
1964, the Speaker observedt: 

.... the length of the resolution is certainly 
open to objection. J allowed this as a special case. 
Ordinarily I wouf'l'liot allow such a long resolution 
in this formtt.'-

Quotations from Proscribed Book: 
Chair Revises Expunction Orders 

That certain passages quoted in the 
House are from a oroscribed book 
need not per se be a -ground for their 
expunction was what emerged from a 
recent instance in Lok Sabha. During 
the last Budget Session in Lok Sabha, 
while speaking on the Demands for 
Grants of the Ministry of Home 
Affairs, a member quoted certain pas-

sages from a proscribed book Peking 
vs.Delhi by George N. Patterson. On 
a point being raised over the propriety 
of allowing passages from a proscrib-
ed book to be read out in the House, 
the Deputy Speaker ordered expunc-
tion of the passages from the day's 
proceedings. 

A point of order was then raised 
that the passages in question could 
not be expunged under Rule 380@, 
since they were neither defamatory 
nor indecent nor unparliamentary nor 
undignified, and there was no other 
provision in the rules of procedure 
under which the Chair could order the 
expunction. Some discussion ensuing, 
the Chair promised to look into the 
matter and give a decision.@@ 

After the House had adjourned that 
day, the Deputy Speaker on reconsi-
deration decided to revise his earlier 
order of expunction and, consequently, 
the passages were allowed to stand 
unexpunged as part of the proceed-
ings of the House. 

Stranger in the House 
Recently in Lok Sabha, on the after-

noon of May 4, a member complained 
of the presence of a stranger in the 
Chamber. The member said that it 
was an offence and wanted the Chair 
to go into the matted( Another mem-
ber endorsing this said that he too 
had noticed a stranger and on enquiry 
in the lobbies was informed that he 
was a member of Rajya Sabha. 

------------------ ------ ------------ -------------- ------------------------
*L.S. Deb. IS-4-1964 c. IU38. 
**P. Deb. :n-3-19So, c. 1889. 
tLS_ Deb. 22-4-1964, c. 1%400. 
ttThis resolution, which ran to over SOO words and opened thus : "This House is of opinion 

(a) that an Officer of Parliament to be known as the People's Procurator (Lok Ayukta), broadly analagous 
to the institution of Ombudsman in Sweden, Denmark and New Zealand, be appointed, under sui-
table lCirislation ..... , proceeded to detail the purposes of the office; the qualifications for appointment, 
powers, functions, etc. 

rwRule 380 lays down that-
• If the Speaker is of opinion that words have been used in debate which are defamatory or in-

decent or unparliamentary or undignified, he may, in his discretion, order that such words be expunged from 
the proc:eedirlg5 of the House." 

(ii}@LS neb. 14-4-1964, cc.Kindly see at Slip D. ,Art. 104 of the Constitution imposes a penalty of Rs. SOO per day on any person who sits or votes as a 
member of either House of Parliament, knowing that he is not qualified to do so. 
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Later, towards the close of the day, 
the Deputy Speaker announced in the 
House that the Speaker had received 
a letter from Rajya Sabha member 
Shri Ajmal Khan stating that he had 
entered the Lok Sabha thinking it to 
be Rajya Sabha and immediately on 
realizing his mistake had left the 
Chamber. S'mce the member had also 
expressed his a hpologies, it was agreed 
to treat the matter as closed. 

Preveation of Member from entering 
Parliament House, by Watch & Ward 

Staft under Speaker's Orders 

On March 18, 1964 the Speaker in-
formed the House that he had receiv-
ed notice of a question of privilege on 
the ground that on the previous day 
at about 7 P.M. a member of the House 
(Shri Bagri) had been prevented from 
entering Parliament House by the 
Watch & Ward staff, while on the 
other hand a meeting of the Congress 
Parliamentary Party was being held 
inside the building and newspaper cor-
respondents were also allowed to 
enter. 

After hearing the views of several 
members the Speaker ruled: 

The first thing is whether a member has a right, 
of his own accord, to remain within the precincts 
of Parliament when Parliament is. not sitting or 
after the time of its adjournment. . .. and how long 
he can stay and in what circumstances. If a member 
has something to do in connection with his parliam-
entary work, he is allowed to stay in the Parliament 
House for a reasonable time after the House adjourns 
for the day; but when a member wants to stay there 
for something which has no connection with Parlia-
ment and when the House is not even sitting, the 
Speaker has the discretion to allow him or not to 
allow him .•.. When Shri Bagri first expressed 
his desire to stay here .•.. I had allowed him to stay 
upto 7 p.m ..•.. He had neither asked for ~ ~  
to stay in after that hour nor had he any permIssIon 
to enter. 

Now the question is whether any discrimination 
was made in favour of the Congress Parliamentary 

Party. The Congress Parliamentary PaJl\' had 
taken my permission in writing to hold a meeiin g .. 
the two things cannot be linked up .... 

The question of privilege does not erise at all 
because no member has a right to stay here without 
obtaining the Speaker's permission.· 

Madras Legislative Assembly: Proposed 
burning of a Part of the Constitution 
by certain members-Circumstance 
uader which a member vacates his seat 
and/or incurs disqualification for con-

tinuing to be a member 

In the Madras Legislative Assem-
bly on March 15, 1964 a member 
sought, on a question of privilege, to 
enquire whether the members of the 
House belonging to the D.M.K. Party, 
who had publicly announced their 
policy to burn a part of the Constitu-
tion, could be allowed to function as 
members of the Assembly. 

The Speaker (Shri S. Chellapan-
dian) ruled that the matter did not 
invlove breach of privilege. He inter 
alia observed: 

A member can function as a member as long 
as he continues to be a member. ~ Articles 190 and 
191 of the Constitution provide under what cir-
cumstances a member vacates his seat and under 
what circumstances he incurs disqualification for 
connuing to be a member. Further, a member can 
also be expelled by the House if he has committed 
a contempt of the House. The proposed act of the 
said members does not amount to VBt"IItion of the 
membership under Article 190 or incurring any 
disqualification. 

Article 188 provides that every member before 
taking his seat in the Assembly should take an oath 
or make an &ffirmation. Every member of Assembly 
belonging to the D.M.K. Party has taken his oath 
or made his affirmation before taking his seat in the 
Hause. These members have affirmed that they 
will bear true faith and allegiance to the Constitution 
of India. The contention of the member is that 
burning a part of the Constitution will be against 
the spirit of the affirmation made by the members. 
Burning of the Constitution has been made an offen-
ce UDder an Act of this Legi&lature. If anybody 
commits the offence, the law win take its course. The 
House UDder the circumstances cannot do anything. 

----_._----------.... -----
·0riaPnal rulinc in Hindi-LS Deb. 18-3-1964, cc. 6076-93. 
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(d) PaTliamentaTY Committees 

Committee on Public Undertakings 

With the constitution of a full-fledg-
ed Committee on Public Undertakings 
from May 1 _this year, a third FiI.1an-
cial Committee has now come mto 
being in the Parliament. ~ Com-
mittee, which comprises 10 members 
,from Lok Sabha and 5 from Rajya 
Sabha, will hold office for the dura-
tion of the remaining period of the 
third Lok Sabha. 
According to the motion setting up 
the Committee, the functions of the 
Committee are: 

(a) to examine the reports and accounts of the 
Public Undertakings· specified in the 
schedule to the motion ; 

(b) to examine the reports the Comptroller 
and Auditor-General may make on the 
Public Undertakings; 

(c) to exarniDe, in the context of the autono_ 
munft efficiency of the Public Under 
ta1fngs. whether the affairs of the Pubic 
Undertakings are being managed in 
accordance with sound business prin-
ciples and prudent commercial 
practices; and 

(d) perform such other functions vested in 
the Public Accounts Committee or 
the Estimates Committee in relation to 
the Public Undertak ngs by or 
under the Rules of Procedure and 

Conduct of Business of Lok Sabha 
as are not covered by (a), (b) and (c) 
above and as may be allotted to the 
Committee by the Speaker frem time to 
time. 

The Committee is precluded by its 
terms of reference from examining-

(i) matters of major Government policy 
as distinct from business or commercial 
functions of the Public Undertakings; 

(ii) matters of day-ta-day administration; 
and 

(iii) matters for the consideration of which 
a separate machinery is provided by the 
statute under which a particular public 
undertaking is established. 

The follOWing is the present mem-
bership of the Committee: 

LOK SABHA 

Shri Panampilli Govinda Menon (Chairman) 
Shri Homi F. Daji 
Shri Surendranath Dwivedy 
Shri S. Hansda 
Shrimati Subhadra Joshi 
Shri Harish Chandra Mathur 
Shri Kashi Nath Pandey 
Shri Krishna Chandra Pant 
ShriN. G. Ranga 
Pandit D. N. Tiwary. 

RAJYA SABHA 

Shri Abid Ali 
Shri Lokanath Misra 
Shri M. N. Govindan Nair 
Shri T. S. Pattabiraman 
Shri M. Govinda Reddy. 

_. __ ._----------------. __ ._------
·These include all Government companies whose annnal reports are placed befere tte Heuses 

of Parliament under sub-section (I) of Section 6I9A of the Comapnies Act, 1956 and the following seven 
statutory corporations N., the Damodar Valley Corporation, the Industrial Finance Corporation 
of India, the Indian Air lines Corporation, the Air-India, the Life Insurance Corporatioa of India, 
lhe Central Warehouaina Corporation and the Oil Be Natural Gas Commission. 
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APPIDIDIS D 
Ust af Bills ", .. 111 6" tl' RIJ'.4sU af Parliam".t arulAIUIIU4 Ta by tM Pruidmt lwitw tM,mad ISt It111114f'Y 

ta 3I1t DIumbIr. 1963. . 

81. 
No. 

'title of Bill 

I The Hindi Sahitya Sammelan (Amendment) Bill. 1963 
2 The Representation of the People (t\mendment) Bill. 1963 
:3 The Indian Tari1r(Amendment) Bill. 1963 
4 The Delhi Rent Control (Amendment) Bill, 1963 
5 The Appropriation (Railways) Bill, 1963 • 
6 The Appropriation (Rallways) NO.2 Bill, 1963 • 
7 The Appropriation Bill, 1963 • 
8 The Central Sales Tax (Amendment) Bill, 1963 • 
9 The Appropriation (Vote on Account) Bill, 1963 

10 The Agricultural Refinance Corporation Bill, 1963 
lIThe Marine lDsurance Bill, 1963 
b The Appropriation (NO.2) Bill, 1963 
13 The Finance Bill, 1963 • 
14 The Super Profits Tax Bill, 1963 
15 The Bengal Piaanc:e (Sales Tax) (Delhi Amendment) Bill, 1963 • 
16 The Appropriation (Railways) NO.3 Bill, 1963 
17 The Appropriation (Railways) NO.4 Bill, 1963 
18 The Appropriation (No.3) Bill, 1963 
19 The OfBcial Languages Bill, 1963 
ao The Government of Union Territories Bill, 1963 
21 The Compulsory Deposit Scheme Bill. 1963 
22 The Expon (Quality Control and Inspection) Bill, 1963 
23 The Indian Emigration (Amendment) Bill, X963 
24 The Iron Ore Mines Labour Welfare Cess (Amendment) BiD. 1963 
25 The Appropriation (No.4) Bill, 1963 
26 The Code of Civil Procedure (Amendment) Bill, 1963 
27 The All-India Services (Amendment) Bill. 1963 
:a8 The Employees' Provident Funds (Amendment) Bill, 1963 
29 The Institutes of Technology (Amendment) Bill, 1963 
30 The Customs and Central Excises (Amendment) Bill, 1963 
31 The Appropriation (Railways) NO.5 Bill,I963 • 
32 The Special Marriage (Amendment) Bill, 1963 . 
33 The Indian Sale of Goods (Amendment) Bill, 1963 
34 The Warehousing Corporations (Amendment) Bill, 1963 
35 The Dramatic Performances (Delhi Repeal) Bill, 1963 
36 The Limitation Bill, 1963 

106 

Date of Assent by 
the President 

• .25-1-1963 
• 25-1-1963 
• 2 5-1- 1963 

8-3-1963 
• 18-3-1963 

23-3-1963 
23-3-1963 
23-3-1963 
23-3-1963 
24-3-1963 
18-4-1963 
27-4-1963 
28-4-1963 
4-s-1963 
4-s-1963 

lo-S-I963 
lo-S-1963 
10-s-I963 
lo-S-I963 
lo-S-I963 
22-S-1963 
24-8-1963 
24-8-1963 
24-8-1963 
31-8-1963 
4-9-1963 
6-9-1963 
7-9-1963 

12-9-1963 
12-9-1963 
12-9-1963 
22-9-1963 
22-9-1963 

• 22-9-1963 
26-9-1963 

• 5-10-1963 



Appendices 

SI. 
No. Tide of Bill 

Date of Assent by 
the President 

~
37 The Constitution (Fifteenth Amendment) Bill, 1963 • 

38 The Constitution (Sixteenth Amendment) BUI, 1963 • 

39 The Personal Injuries (Compensation Insurance) Bill, 1963 • 

40 ""'t \kjor Port Trusts Bill, 1963 
41 'rhe Industrial Bmployment (Standing Orciers) Amendment Bill, 1963 

5-10-1963 

5-10-1963 
8-10-1963 

• 16-10-1963 

• 2-12-1963 
42 rhe Public Premises (Bviction of Unauthoriaed Occupants) Amendment Bill, 

2-12-1963 

3-12-1963 
1963. 

43 The Textiles Committee Bill, 1963 • 
44 The Drugs and MatPc Remedies (Objectionable Advertisements) Amendment 

BilI,I963 • 7-12-1963 

45 The Income-tax (Amendment) Bill, 1963 • 9-12-1965 
46 The Appropriation (No.5) Bill, 1963 • 11-12-1963 

47 The Administrators-General Bill, 1963 • 11-12-1963 

48 The Appropriation (Railways) No.6 Bill, 1963 • 12-12-1963 

49 The Specific Relief Bill, 1963 • • 13-12-1963 
50 The Requisitioning and Acquisition of Immovable Property (Amendment) Bill, 

1963' • . • . • • • • • 14-12-1963 
51 The Bast Punjab Ayurvedic and Unani Practitioners (Delhi Amendment) Bill, 

1963. • 14-12-1963 

52 The Indian Tari1f(Second Amendment) Bill, 1963 • 20-12-1963 
53 The Preventive Detention (Continuance) BUI, 1963 • 30-12-1963 

S4 The Unit Trust of India BUI, 1963 • • 30-12-1963 
S5 The Companies (Amendment) Bill, 1963 • 30-12-1963 

S6 The Central Boards of Revenue Bill, 1963. • 30-12-1963 
57 The Baaking Laws (Miscellaneous Provisions) BUI, 1963 30-12-1963 

S8 The Drlhi Development (Amendment) Bill, 1963 • 30-12-1963 

IOf 

-
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ADMIN:IS'tRATID.N 

druJhra Prada" 

(I) The ADdhra ~  Gram ~ Bnt,I962. 

(2) ~ ~ Pradesh Prevention of Couchiag BUl, 1963 • . , . 

(I) TIle BibIr District BPards JIDd Local B,oards (Control aud ~  ~ II ~  \Jqt, 96~ 

(2) Tbc BiIw Pauchayat Raj (Ameqdment) Bill, 1963: 
(3) Tbe ~  (Bihf,r ~  !Jill, 15»63· 

(4) Tbe u.. P,rovindaJiption of' Rqads ~ ~  ~  lt4!J., 1963· 

68iarat 

(I) The Gujarat State I I ~II I 6  

(2) The Bombay Public Trust. (Guj_rat Amendment).BiII, 15»63. 

fi') The Gujarat Pancbayat Laws (Amendment) Bill, 1963. 
(4) ne B3mblY Public Conveyances (Gujarat Amendment) Bill, 1963. 
(5) The Gujarat Local Authorities (Bxtenlicm of Term) (Ilepael) IIDd me Gujarat ~  

(A1IJendmept) Bill. 15»63. . 

(6) TlIc GujaIIt Panch&)'ItB (Second ~  ~  ~  

(7) Tbc Bombay Police (Gujarat ~ I I  JiU,I963-
(8) De Qui_ Panchayats (Third Amendmenl) Bill, 1963,. 
(9) The GujUlit State Guaranteea (Amendmenl) Bill, 1963. 
(IO) The Bombay Non-Trading Corporations (Gajarat Amendment) Bill, 1963. 

(II) The Gujarat Local Fund Audit Bill, 1963. 

Kmrla 

(I) The.Kenla Police (Amendment) Bill, 1963. 
(2) The Kerala ~  (Second Amendment) Bill, 15»63. 

(3) The Kera1a Public Servants (Inquiries) Bill, 1962. 
(4) The Kerala Identi6cation ofPrisonen BnI, 15»63. 
(5) The Kerala Public Service Omunission (Additional Pum:tions) BnI,I963. 
(6) The Kerala Money Leuden (AmeDdment) BUl, 1962. 
(7) The Kenla Public Accountants BUl, 15»62. 

JlfIIdIoIa PrtMl.,,, 
(I) The Madhya Pndeah Paoc:hayats (Ameodment lad Validation) BnI, 1963. 
(2) The Madhya Pradesh Town Improvement Trusts (Amendment) Bill, 15»63. 
(3) The MJdhya Pradeah Municipal CorponIion (Amendment) Bill, 15»63. 
(4) The Mldhya Pndeah Town Area (Amendment) Bill. 15»63. 
(5) The Madhya Pradeah Municipalitiea (Amendment) Bill. 15»63. 

~ Tbc ~  Pndeah Local Authoritiea (PoItp JlPDlCIlf ~  ~ Bill, I~ 

'loll 



ADMINISTRATION--(Contd.) 

(7) The Madhya Pradesh Local Authorities School Teachers (Absorption in Government Service) BDJ. 
1963· .. 

(8) The Madhya Pradesh Panc:hayats (Amendment and ~  ~ I 96  

(9) The Madhya Pradesh Salaries and Allowances of ~  (Amendment) JiUl, :1963 • 

• Kadnu 

(I) The Madras Home Guard Bill. 1963. 

(2) The Madras District Police (Amendment) Bill. 1963. 
(3) The Madras Municipal Authodtiel ('Fezm of Office and B1ectiOD .f CQuac:iIlon) Mill. 1963. 

Maitmulltra 

(I) The Bombay Municipal Corporation (Amendm,ent) Bill. ISII63. 
(2) The Bombay State Guarantees (Amendment) BUI. 1963. 

(3) The Hydenbad District Municipalities (Maharuhtra Amendment) Bill. 1963. 
(4) The ~ 8 Local Authoritks (postponement of B1ections for the DUl'!ltion of the EmergeDCJ) 

(Repeal) Bill. 1963. . 

(5) The Hyderabad District Municipalities ~  Second Amendment) Bill. 1963. 

(6) The Mahsrashtra Removal of Disqualifications (of Holders of Offices in Cooperative Societies) 
Bill. 1963. . . 

(7) The Mahsrashtra Zilla Parishads and Panchayat Samitis (Amendment) Bill. 1963. 

(8) The Bombay Provincial Municipal Corporatjons (Amendment) Bill. 1963. 

(9) The Bombay Service Inams (Useful to Community) Abolition (Amendment) Bill. 1963. 

(10) The Bombay Public Trusts (Amendment) Bill, 1963. 

(II) The Bombay Municipal Corporation (ThUd Amendment) Bill, 1963. 

~ ... 

em-

(I) The Mysore Cable Trespass Bill, 1960. 
(2) The M)'8Ofe police Bill, 1963. 
(3) The City ofBangalore Municipal Corporation (Amendment) BUl, 1963. 

(4) The Mysore Municipal Bill. 1963. 

(S) Robert:sonpet Municipality Formation and Miscellaneoua ProviaioDa Bill, 196'. 
(6) The Mysore Prisons Bill, 1963. 

(7) The M,aare Prisoners Bill, 19.62. 
{8) The Mysore official ~ Bill, 1963. 

(I) The Orissa Estates Abolition (Amendment) Bill, I •• 
(2) The Onssa Local Bodies (Suspension of Blection) (Repeal) Bill. 1963. 

(3) The Orissa Public PremIses I~  of I ~ ~~  (A,mendment) Bill. 1963. 

(4) The Orissa Pancbayat Samitj and Zilla Parishad (Amendment) Bill. 1963. 
(5) The Oris .. o.Jicial Language (Amendment) Bill, 1963. 
(6) The Orissa Revenue Administration (Unit&) ~  1963. 

(7) The Ori ... Meqed Territories (Village 0fIices Abolition) Bill. 1962. 

Plmjab 

(I) ~ Punjab PandIayat Semitis and Zita Parilhade (AmendmlDt) Bill, 1963. 

(2) Tht Punjab GrIm Pucbayat (AmcDdmcnt) BiU, 1963. 
(3) The Bast Punjab Urban Rent Restriction (Amendment) Bill. 1962. 

(4) ~ Punjab SJaops and ~  ~  Bill,I963. 

(5) ~ Punjab Sc:bcduIed ~ ~ c;ontroUed ~ ~  ofUanpllled Dcvd ...... Bill, 
I,..: ., 

¥l9 
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ADMINISTRATION-(Contd.) . 

Roianlum 
(I) The Rajasthan Municipalities (Amendment) Bill, 1963· 

(2) The Rajasthan Home Guards Bill, 1962. 

(3) The Rajuthan Public Trusts (Amendment) Bill, 1963. 

(4) The Ajmer Shamlat Committees (Dissolution) Bill, 96~  

(5) The Jaipur Sadabarat Fund ~  Bill, 1963. 

(6) The Rajasthan Money Lenders Bill, 1963. 
(7) The Rajasthan Urban Improvement (Second Amendment) Bill, 1962. 

Uttar Pradah 

(I) The Opium (Uttar Pradesh Amendment) Bill, 1963. 

(2) The Uttar Pradesh Electricity Bill, 1963. 

(3) The Uttar Pradesh (Temporary) Control of Rent and Eviction (Sanshodban) Bill, 1963· 

(4) The Uttar Pradesh (Temporary) Accommodation Requisition (Amendnlent) Bill, r963. 

(5) The Uttar Pradesh Nagar Mahapalika (Sanshodhan) Bill, r963. 

(6) The Uttar Pradesh Sthaniya Nikaya (Alpakalik Vyvastha) Bill, 1963. 

(7) The Uttar Pradesh Muslim Waqfs (Amendment) Bill, 1963 

(8) The Uttar Pradesh Antarim Zila Parishad (Dwiteeya Sanshodhan) Bill, 1963. 

(9) The Unar Pradesh (ReiUlation of Building Operations Amendment) Bill, 1963. 

(10) The Uttar Pradesh Home Guards Bill, 1963. 
(II) The Uttar Kshettra Samitis and Zila Parishads (Sanshodhan) Bill, 1963. 

~  The Hastinapur Town Development Board (Amendment) Bill, 1963. 
(13) The Uttar Pradesh Antarim Zila Parishad (Sanshodhan) Bill, 1963. 
(14) The Uttar Pradesh Gavernment Electrical Undertakings (Dues Recovery) (.<\mendment) Bm, 

19'53. 
(15) The Uttar Pradesh Laws (Replacement of References to Old Coinage by New Pecimal Coinage 

Bill, 1963. . 

(16) Th ~ Uttar Pradesh Shri Badrinath Temple (Amendment) Bill, 1963. 

(17) The Uttar Pradesh High Court (Ellelcise of Jurisdiction) Bill, 1963. 

HiM4JdIIIl Prada" 
The Salaries and Allowances of Ministers (Himachal Pradesh) Bill, 19'53. 

~ 

The Mahe Stay of Eviction Proceedings (Amendment) Bill, 1963. 

COMMERCE AND INDUSTRY 

..4IIcIArG Pradall 

The ADdhra Pradesh Coopemtive Societies Bill, 1963. 

AIIMs 

B_ 

(I) The AlIIm Replated and Licensed Warehouse. (Amendment) Bill, 1963-
(2) The A,sam Khadi and Village Industries Board (Amendment) Bill, 1963. 

. (,,) Tbe Bihar Sua-FICtDriea ContIoI (Amendment) BiD, 1963. 
(2) The Bihar KhIdi IQCS Villllp IDdustriea (Amendment) BiD, 1963. 

110 



A.l'pendicU 
COMMERCE AND INDUSTRY-(Ccmtd.) 

c;"jarGt 

(I) The Bombay Weights and Measures (Enforcement) (Gujarat Amendment) Bill. 1963. 
(2) The Gujarat Cotton Control Bill. 1963. 

(I) The Kerala Warehouses (Amendment) Bill. 1962. 
(2) The Kerala State Aid to Industries Bill. 15'62. 

Modhya Pradesh 

(I) The Mldhya Pradesh Industrial Relations (Amendment) Bill. 15'62. 
(2) The Madhya Pradesh Industrial Relations (Amendment) Bill. 1963. 

Madrtu 
(I) The Midras Bssential Articles Control and Requisitioning (Temporary Powen) Amendment Bill, 

15'63· 
(2) The Madras Irrigation (Levy of Betterment Contribution) Amendment Bill. 1963. 

Maht6ashtra 

(I) The Maharashtra Cooperative Societies (Amendment) Bill. 1963. 
(2) The Bombay Khadi and Village Industries (Amendment) Bill. 15'63. 

Mysur, 

(I) The Mysore Industrial Disputes (Mysore Amendment) Bill. 15'63. 
(2) The Mysore State Aid to Industries (Amendment) Bill. 15'63. 

Punjab 

The Punjab Khadi and Village Industries Board (Amendment) Bill. 15'63. 

Ptmdicherry 

The Pondicherry Weights and Measures Enforcement (Amendment) Bill. 15'63. 

EDUCATION 

A.ndhra Pradesh 
The Andhra Pradesh Agricultural University BiU. 1962. 

Bihar 

The Bihar School Examination Board (Amendment) Bill. 1963. 

Gu,larat 

(I) The Bombay Primary Education (Gujarat &tension and Amendment) Bill. 15'63. 
(2) The Gujarat State Universities (Amendment) Bill. 15'63. 
(3) The Bombay Primary Education (Gujarat Amendment) BiU. 1963. 
(4) The Bombay Secondary School Certificate Bulnmation (Gularat Amendment) Bill, 1963. 
(s) The Bombay Primary Education (Guiarat Secood Amendment) Bill 1963. 

Kerala 

The Karala University (Vali:tation of Proccediqs ;X Vice-Chancellor) BiU. 196z. 

III 
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BDUCATION.:....cCo..td.) 

MtMJrya PradGIs 

(I) The Raipur UDivenity Bill, 1962. 
~  The IDdore UDivemty Bill, 1962. 
(3) The Gwalior UDiversity Bill, 1962. 

(4) The Madhya Pradesh UDiversity for AgricaItunlIDd Allied'Scieaa:s Bill, 1962. 
(5) The Madhya Pradesh Indira Kala Sangit VisbwavidJ8laya(Amcondment) BiD, 96 ~ 

(6) The Madhya Pradesh Secondary Bducatien (Amendment) BiD, 1963. 

MahaTtUhtra 

(I) The Maharuhtra ~I I ' '  1963. 

(2) The Shivaji UDiversity (Amendment) Bill, 1963. 

NlYJIIff 

(I) The UDivenity'of ~ Sciences Bill, 1963. 
(2) The Mysore Borstal School Bill, 1963. 

OriIsa 

The UtkaI UDiversity (Amendment) Bill, 1963. 

RajtUt""" 

me Rajasthan Agricultural University (Amendment) Bill, 1963. 

FINANCE 

AIItDara PratMs" 

(I) The Indian Treasure-trove (Andhra Pradesh Amendment) Bill, 1963. 
(2) The Andhra Pradesh Appropriation Bill, 1963. 

(3) The Andhra PradeIh Appropriation (No.2) Bill, 1963. 

(4) The Andhra Pradesh State Co-operative Bank (Formation) Bill, 1963. 
(5) The Andhra Pradesh General Sales Tax (Amendment) Bill, 1963. 

(6) The Andhra Pradesh Sales of Motor Spirit TlIDllon (Amendment) Bill, 1963. 

(7) The Andhra Pradesh (Telengana Area) Land Revenue (Amendment) Bill, 1963. 
(8) The Andhra Pradesh Appropriation (No.3) Bill, 1963. 

(9) The Andhra Pradesh Contingency Fund (Amendment) BiD, 1963. 

Auam 

(I) The Assam Appropriation (No. II) Bill, 1963. 

(2) The Assam Appropriation (No. III) Bill, 1963. 
(3) The Assam Appropriation (No. I) BiD, 1963. 

(4) The Assam Finance Bill, 1963. 
(5) The Assam Motor Vehicles Tuation (Amendment) Bill, 1963. 

(6) The Assam Sales Ta (Amendment) BiD. 1963. 
(7) The Assam Finance (Sales Ta) (Amendment) Bill 1963. 

(8) The Assam (Sales ofPetrolewn and Petroleum Products including Motor Spin"! mid LubricaDb) TI-
Dtioo (Amendment) Bill, 1963. 

(9) The Assam Urban Immovable Property Tax Bill, 1963. 

(10) The AsIIm Loca1 Fuuds (Acx:ounb IDd Audit) (AmeddmcDt) I 'I~  
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('11) The Assam F1IWlCe (Amendment) Bm. 1963. 
(12) The Assam Appropriation (No. IV) ~  1963. 
(13) The Assam Appropriation (No. V) Bill, 1963. 

(14) The Assam Amusements and Betting Tax (Amendment) Bill 1963. 
(IS) The Assam Excise ~ 1963. 

BihaT 

(I) The Bihar Appropriation Bill, 1963. 

(2) The Bihar Appropriation (NO.2) Bill, 1963. 

(3) The Bihar Sales Tax (Amendment) Bill, 1963. 

(4) The Bihar Motor Vehicles Taxation (Amendment) Bill, 1963. 
(S) ·The Bihar Electricity Duty (Amendment) Bill, 1963. 

(6) The Bihar Appropriation (No.3) Bill, 1963. 

Gujarat 

(I) The Bo:nbay Motor Vehicles (Taxation ofPaasengers) (Gujarat Amendment) Dill, 1!}l'3. 
(2) The Gujarat (Supplementary Appropriation) Bill, 1963. 

(3) The Gujarat Education Cess (Amendment) Bill, 1963. 

(4) The Bombay Motor Vehicles Tax (OWarat Amendment) Bill, 1963. 

(S) The Gujarat Appropriation Bill, 1963. 

(6) The Bombay Sales Tax (Gujarat Amendment) Bill, 1963. 
(7) The Gujarat Appropriation (Excess Expenditure) Bill, 1963. 

(8) The Gujarat E:iucation Cess (Second Amendment) Bill, 1963. 

(9) The Bombay Money Lenders (Gujarat Amendment) Bill, 1963. 
(10) The Gujarat (Second Supplementary) Appropriation Bill, 1963. 

(II) The G.ljarat Imp;)5ition of Taxes by Municipalities (Validation) Bill, 1963. 

(12) The Bombay Entertainment Duty (Gujarat Amendment) Bill, 1963. 

Kerala 

(I) The Kera1a Contingency Fund (Amendment) Bill, 1963. 
(2) The Kerala Appropriation Bill, 1963. 
(3) The General Sales Tax (Third Amendment and Validation) Bill, 1962. 

(4) The Kerala General Sales Tax Bill, 1962. 
(S) The Madras General Sales Tax (Turnover and Assessment) Rules Validation Bill, 1962. 
(6) The Kera1a Appropriation (No.2) Bill, 1963. 

(7) The Kera1a Additional Tax on Entertainments and Surcharge on Show Tax Bill, 1963. 
(8) The Kera1a Appropriation (No.3) Bill, 1963. 
(9) The Kera1a Electricity Duty Bill, 1963. 
(10) The Kera1a Genera1 Sales Tu (Amendment) Bill, 1963. 
(II) The Kerala Motor Vehicles Taxation Bill, 1963. 
(12) The Kera1a Motor Vehicles (Taxation of Passengers and Good.) Bill, 1963. 
(13) The Kera1a Appropriation (No.4) Bill, 1963. 
(14) The Kera1a Appropriation (No. S) Bill, 1963. 

MtIIl1tya Pradesh 

(I) The Madhya Pradesh Appropriation Bill, 1963. -------------------,--------------
• Auent withheld by the President. 
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(2) The Mdll)1I PcadeJh Appropriation (No.2) Bill, 1963. 

(3) The Mdh, .. Pradesh General Sales Tax (Amendment) Bill, 1963. 
(4) The MlCihya Pradesh Sales of Motor Spirit Taxation (Amendment) Bm, 1963. 

(5) The Madhya Pradesh Abolition of Cash Grant Bill, 1962. 

'6) The MI:lhya Pradesh G=neral Sales Tax (Second Amendment) Bill, 1963. 

(7) The Madhya Pradesh ~ (No.3) Bill, 1963. 

(8) The Madhya Pradesh Appropriation (No.4) Bill, 1963. 

Madra 
(I) The Mdras Appropriation Bill, 1963. 

(2) The Ma:1ras A:l:1itional Assessment and Additional Water-Cess Bill, 1963. 

(3) The Madras General Sales Tax (Amendment) Bill, 1963. 
(4) The Madras Appropriation (No.2) Bill, 1963. 

(s) The Madra Appropriation (No.3) Bill, 1963. 
(6) Ti1= Mdras G=neral Sile. Tax (Sp!::ial Provisions) Bill, 1963. 

(7) The Mdras Appropriation (No.4) Bill, 1963. 

(8) The Ma:lras G=neral Sile. Tax (Sec:>ni Amen:1ment) Bill, 1963. 

(9) The Madras Appropriation (No. s) Bill, 1963. 

(10) The Madra Urban Land Tax Bill, 1963. 
(II) The Madras Sugarcane Cess (Validation) Bill, 1963. 

(12) The Mldras Appropriation (No.6) Bill, 1963. 

MtJlwJ(iUhtN 

(I) The Mlbarashtra Tax on Sale of Electricity Bill, 1963. 

(2) The Bombay Blectricity Duty (Amendment) Bill, 1963. 
(3) The Mabara.htra (Supplem!ntary) Appropriation Bill, 1963. 

(4) The Bombay Sales Tax (Amendment) Bill, 1963. 

(s) The Bombay Sales Tax (Second Amendment) Bill, 1963. 
(6) The Maharuhtra Appropriation Bill, 1963. 
(7) The Maharashtra Tax 0:1 G.,.,:1s (Curied by Road) (Amendment) Bill, 19«13. 
(8) The Mlharashtra (SeO:.l!l:i S.1p"leme:1tary) Appropriation Bill, 1963. 

MY''''' 

(I) The Mysore Appropriation Bill, 1963. 
(2) The Myaore Appropriation (No.2) Bill, 1963. 

(3) The Mysore Sales Tax (Amendment) Bill, 1963. 
(4) The MYlore A!lricultural Income-Tax (Amendment) Bill, 1963. 

(s) The Mysore Appropriation (No.3) Bill, 1963. 

(6) The Mysore Land Revenue (Surcharge) (Amendment) Bill, 1963. 

(7) The Mysore Appropriation (No.4) Bill, 1963. 
(8) The Mysore Land Revenue Bill, 1963. 

0riarI 

(I) The Orissa Appropriation Bill, 1963. 
(2) The National D:t"ence Pun:! (OriSII Collection) Bill, 1963. 

(3) The Ori ... Appropriation (NO.2) Bill, 1963. 
(4) The Orissa Appropriation (No.3) Bill, 1963. 
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FINANCB-(Ccmtd.) 
(S) The Motor Vehicles Taxation Laws (Amendment) Bill, 1963. 
(6) The Orissa Motor Spirit (Taxation on Sales) (Amendment) BiU, 1963. 

(7) .The Orissa Appropriation (NO.4) Bill, 1963. 

(S) The Central Provinces lAnd Reven".lc (Orissa A'11endment) BilI, 1963. 

(9) The Orissa Bntertainment Tax (Amendment) Bill, 1963. 

Punjab 

(I) The Punjab Taxation Laws (Amendment) BiU, 1963. 
(2) The Punjab General Sales Tax (Amendment) Bill, 1963. 

(3) The Punjab Appropriation BiU, 1963. 

(4) The Punjab Pa''lCngen and Goods Taxation (Amendment) Bill, 1963. 

(S) The Punjab Appropriation (NO.2) BiU, 1963. 

(6) The Punjab Commercial Crops Cess BiU, 1963. 

(7) The Punjab Blectricity (Duty) Amendment Bill, 1963. 

(8) The Punjab General Sales Tax (Amendment & Miscellaneous Provisions) Bill, 1963. 

(9) The Punjab Passengen and GJOd, Taxation (Amendment & Miscellaneous Provisions) Bill, 196J. 
(10) The Punjab Lsnd Revenue (Special Asses'menta) Amendment and Validation Bill, 1963. 

(II) The Punjab Bxci"e (Amendment) BiU, 1963. 

(12) The Punjab Appropriation (No.3) Bill, 1963. 

(13) The Punjab Appropriation (NCI. 4) Bill, 1963. 

(14) The Punjab Motor Vehicles Taxation :Amendment) Bill, 1963. 
(IS) The Punjab Passengen and G;)")da TUlItion (Second Amendment) Bill, 1963· 

(16) The Baft Punjab Urban Rent Restriction (Amendment) Bill, 1962. 

(17) The Punjab Excise (Second AmendmeDt) Bill, 1963. 

(IS) The Punjab Bnte'rt8inmeQrs Duty (Amendment) BiU, 1963. 
(r9) The Punjab Lsnd Revenue (Special Charges) Amendment BiU, 1963. 

RajtUlhan 

(I) The Rajasthan Finance Bill, 1963. 
(2) The Rajasthan Sales Tax (Amendment) BiU, 1962. 

(3) The Rajasthan Appropriation (No. I) Bill, 1962. 

(4) The Rajasthan Appropriation (NO.2) Bill, 1963· 
(S) The Rajasthan Appropriation (No.3) Bill, 1963. 
(6) The Rsjasthan Sales of M:>tor Spirit Taxation (Amendment) Bil'. I I ~  

(7) The Rsjasthan Lsnd Revenue (Surcharge) (Amendment) Bill. IS/63. 

(S) The Rsjasthan Entertainments Tax (Amendment) Bill, 1963. 

(9) The Rajasthan Appropriation (No.4) Bill, 1963. 

(10) The Rajasthan Appropriation (No. S) Bill, 1963· 

Utttlf' Pradesh 

(I) The Uttar Pradesh Appropriation (Second SupplementarY 1962-63) Bill. 1963. 

(2) The Uttar Pradesh Taxation Laws Amendment BJD, 1963· 
(3) The Uttar Pradesh Appropriation (Regu1arization of Excess 19S9-60) Bill, 1963. 
(4) The Uttar Pradesh Appropriation (Fint Supplementary, 1963-64) BiU, 1963. 
(S) The Uttar Pradesh Malguzari Tatba Legan Par Apatit Adhibhar Vidbeyak. 1963. 

(6) The Uttar Pradesh Bikri-Kar (Dwitiya Sanahodhan) Vidheyak, 1963. 
(7) The Uttar Pradesh Motor Gadi (Yatri-br) Sanahodhan vidlieyak, 1963. 
(8) The Uttar Pradesh Appropriation Bill, 1963. 
(9) The Uttar Pradesh Sugarcane (Purchase Tax) (Amendment) Bill, 1963· 

IIj 
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Himadull Pradah 

(I) The Himachal Pradesh Appropriation Bill, 1963. 
(2) The Contingency Fund of the Union Territory of Him8£ba\ Pradesh (Determination of' Amount) 

Bill, 1963. . 

Manipur 

The Manipur Appropriation BUl, 1963. 

Pondiehmy 

(I) The Appropriation (No. I) Bill, 1963. 
(2) The Pondicherry Contingency Fund Bill, 1963. 

T,.."a 

The Appl'09riation BUl. 1963. 

HliALTH & HOUSING 

Arulhra Pr'" 
(I) The Audhra Pradesh (Andhra Area) Ayurvcdic and Homoeopathic Medical Practitioners  Registration 

(Amendment) BUl. 1963. ,. .  .  . ...... ~ . 

(2) The Bpidemic Diseases (Andhra Pradesh Extension and Amendment) Bill, 1963. 

~ The Audhra Pradesh Nurses and Midwives (Extension'and AMendment) Bill, 1963. 
(4) The Audhra Pradesh Pathology and Anatomy (Extension and Amendment) Bill, 1963. 
(s) The Audhra Pradesh Leprosy (Extension and Amendment) Bill. 1963. 

(6) The Andhra Pradesh Corneal Grafting Bill, 1963. 

&I ... 

(I) The A.-am Town and C:>untry Planning (Amendment) ~  1963: 

Gujarat 

(I) The Bombay Medical (Gujarat Amendment) Bill. 1963. 
(2) The Maternity Benefit (Gujarat Amendment) Bm. i963. 
(3) The Gularat Homoeopathic Bill. 1963. 
(4) The Bombay Town Planning (Gujaiat Amendment and Validating Provisions) Bill, 1963. 
(s) The Gularat Smoke-Nuisances Bill. i963.· .. . 
(6) The Gujarat Medical Practitioners Bill, 1963. 

Clrala 

The KeraIa Corneal Grafting Bill, 1962. 

MtMlrlll 

The Madras B:lUdings (Lease and Rent Control) Amendment Bill. 1963. - .  . 
McMarllllttra 

(1) The MUlarashtra Ownership Flats (Regulation of the Promotion of Constraction. I ~ MaDagement, 
and Transfer) Bill, 1963. .  . 

(2) The B)mbay Homoeopathic and Biochemic Practitioners (Amendment)·Bill. 1963. 
(3) The Bombay Houling Board (Amendment) Bill, 1963. 

nlS 
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(I) The'A{ysore Tenants (Temporary Protection from Eviction) (Amendment) BDI, 1963. 

(2) The Myaore Veterinary Pnctitionen Bill, 1963. 

(3) The Mvsore Town and Country Planning (Amendment) Bill, 1963. 

Orissa"' 

(I) The Olissa Ayurvedic Medicine (Amendment) Bill, 1963. 

(2) The Orissa Kendu Leaves Conttol of Trade (Amendment) Bill, 1963. 

(3) The Olissa House Rent Colluol (Amendment) Bill, 1963. 

(4) The Orissa Homoeopathic (Amendment ~  ~  Bill. 1963. 

Punjab 

(I) The Punjab Corneal Grafting Bill, 1962. 

(2) The Punjab Anatomy Bill, 1962. 

(1) The Puniab State Faculty of Ayurvedic and Unani Systems of Medicine Bill, 1963. 

(4) The Punjab Ayurvedic and Unani Practitionera Bill, 1963. 

Uttar Pradesh 

The Uttar Pradesh Corneal Grafting Bill, 1963. 

LABOUR & EMPLOYMENT 

Assam 

The Assam Tea Plantations Employees Welfare Fund (Amendment) Bill, 1963. 

Bihar 

The Bihar Shops and Establishments (Amendment) BiU, 1963. 

Madhya Praded 

The In:lian Trade Union (M!ldhya Prades;h Amendment) Bill, 96~  

Madras 

(I) The Industrial Disputes (Madras Amendment) BiU, 1963. 
(2) The Payment of Wages (Madras Amendment) Bill. 1963. 

MYSOTe 

The Mysore I ~  Establishments (National and Festival Holidaya) Bill, 1962, 

Ptmjab 

The Payment of Wages (Punjab Amendment) BiU, 1963. 

LAND & AGRICULTURE 

Arulhra Pradesh 

(I) The Andhra Pradesh (Telengana Area) Ijam and Kowli Land CanceDatfoJi of Inegular Patt •• and Abo-
lition (of CooceuioQlll ~  ~~  BiU, 1963. .  . 

(2) The ADdhra ~ '~ I.e .. (A1"CQd ....... t) _ 1963. 
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(3) The Andhra Pradesh Non-Agricultural Lands Assessment Bill, 1963· 
(4) The Andhra Pradesh (ADdhra Area) Tenants and Ryots Protection (Amendment) Bill, 1963· 

(s) The Andhra Pradesh (l'e1engana Area) Tenancy and Agricultural Lands (Amendment) Bill, 15(3. 

(6) The Andhra Pradesh (l'elengana Area) Jagirdars Debt Settlement (Amendment) Bill, 19£:;. 
(7) The Andhra Pradesh (Andhra Area)Jnams (Assessment) and loams (Abolition and Conversion into 
Ryotwari) Amendment Bill, 1963. 

Allam 

(1) The Agriculturists· L:Jans (Extension to United K-J Hills) Bill, 1963. 
(2) The Land Improvement Loans (Extension to United K-J Hills Distt.) Bill, 1963· 
(3) The Assam Land (Requisition and Acquisition) Amendment Bill, 1963. 

BiluJr 

The Bihar Tenancy Laws (Amendment) Bill, 1963. 

Glcjarat 

(1) The Guiarat Diseases of Animal (Control) Bill, 1963. 

(2) The Guiarat Wild Animals and Wild Birds Protection Bill, 1963. 

(3) The Taluqdari Tenure Abolition (Guiarat Amendment) Bill, 1963. 

(4) The BJmbay Land Improvement Schemes (Guiarat Amendment) Bill, 1963· 

(s)rl'he B()mbay Land Requisition (Guiarat Extension of Duration) Bill, 1963. 

(61 The Indian Forest (Gujarat Amendment) Bill, 1963. 

K,rala 

(I) The Kerala Land Relinquishment (Amendment) Bill, 1962. 
(2) The Madras Preservation of Private Forests (Amendment) Bill, 1963. 
(3) The Travancore-Cochin Irrigation (Amendment) Bill, 1963. 

(4) The Kerala Land Reforms Bill, 1963. 
(S) The Kerala Tenants and Kadikidappulw's Protection Bill, 1963. 

~  PrtJtksh 

The Madhya Pradesh Rationalisation of Land Revenue Repealing Bill, 1963. 

MtllJra 

(I) The Madra, Commercial Crops Marketl (Validation of Cess) Bill, 1963. 
(2) The Madra. Cultivating Tenant. Protection (Amendment) BiU, 1963. 
(3) The Madras Agricultural Income-tax (Amendment) Bill, 1963. 
(4) The Madras Inam Bstates (Abolition and Conversion into Ryotwari) Bill, 1962. 
(s) The Madra, Minor Ioams (Abolition and Conversion into Ryotwari) Bill, 1962. 
(6) The Madras Lease-holds (Abolition and Conversion into Ryotwari) Bill, 1962. 
(7) The Madras Inams (Supplementary) Bill, 1963. 
(8) The Madras Preaervation of Private Forests (Amendment) Bill, 1963. 
(9) The Madras Cultivating Tenants Protection and Payment of Fair Rent (Extension to Added Territor-

ies) Bill, 1963. 

(10) The Madras Cattle Disease (Amendment) Bill, 1963. 
(II) The Madras Bstates Land (Reduction of Rent) Amendment Bill, 1963. 
(12) The MIdru Tenants and Ryoll Protection (Amendment) Bill, 1963. 
(13) The Madras Bstates (Abo1ittion and Conversion into Ryotwari) Amendment Bm, 1963. 
(14) The Madras Irription (Levy of Betterment Contribution) Amendment Bm, 1963. 

uS 



Mt.JluJrashtr .. 

Appendices 

LAND & AGRICULTURE---(CDlltd.) 

(I) The Maharashtra Agricultural Lands (Ceiling on Holdings) (Amendment) Bill, 1963. 
(2) The Bombay Land Requisition (Extension (fDuration) BiD, 1963. 
(3) The Bombay Khoti Abolition (Amendment) Bill, 1963. 
(4) The Bombay Merged Territories (Janjira and Bhor) Khoti Tenure Abolition (Amendment) Bill. 1963. 
(s) The Bombay Khar Lands (Amendment) Bill, 1963. 
(6) The Maharashtra Agricultural Lands (Ceiling on Holdings) (Second Amendment) Bill, 1963. 
(7) The Bombay Tenancy and Agricultural Lands (Vidarbha Region) (Amendment) Bill, 1963. 
(8) The Bombay Wild Animals and Wild Birds (protection) (Amendment) Bill, 1963. 

Mysore 

(I) The Mysore Tenancy Laws (Amendment) Bill, 1963. 
(2) The Mysore Land Improvement Loans Bill, 1961. 
(3) The Mysore Bhudana Yagna Bill, 1963. 
(4) The B:Jmbay Merged Territories and Areas (Jagirs Abolition) (Mysore Amendment) Bill, 1960. 
(s) The Mysore Wild Animals and Wild Birds Preservation Bill, 1963. 
(6) The Mysore Forest Bill, 1963. 
(7) The Mysore Irrigation (Levy of Betterment Contribution Water Rate) (Amendment) Bill, 1963. 
(8) The Bombay Agricultural Produce Markets (Mysore Amendment) Bill, 1963. 
(9) The Mysore Agricultural Loans Bill, 1961. 

Orissa 

(r) The Orissa G.)vemmcnt Land Bar to Acquisition of the Right of Occupancy (Amendment) Bill. 1963. 
(2) The Orissa Agricultural Year Bill, 1963. 
(3) The Orissa Preservation of Private Forests (Amendment) Bill, 1963. 
(4) The Orissa Tenants Relief (Amendment) Bill, 1963. 
(s) The Central Provinces Tenancy Laws (Orissa Amendment) Bill, 1963. 

Prmjab 

(I) The Punjab Deveiopment of Damaged Areas (Validation) Bill, 1963. 
(2) The Punjab Land Improvement Schemes, Bill, 1963. 
(3) The Punjab Tenancy (Amendment) Bill, 1962. 
(4) The Punjab Thur and Scm Lands (Reclamation) Bill, 1962. 
(s) The Northern India Canal and Drainage (Punjab) Amendment Bill, 1963. 
(6) The Punjab Agricultural Produce Markets (Amendment) Bill, 1963. 
(7) The Punjab Betterment Charges and Acreage Rates (Amendment) Bill, 1963. 
(8) The Bait Punjab Holdings (Consolidation and Prevention of Fragmentation) Amendment Illd Vali-

dation Bili, 1963. 

Rajastlum 

(I) The Rajasthan State Cattle Fairs Bill, 1963. 
(2) The Rajasthan Gramdan (Amendment) Bill, 1963. 
(3) The Rajasthan Land Revenue (Amendment) Bill, 1963. 
(4) The Rajasthan Land Reforms and Acquisition oC Landowners Estates Bill, 1963. 

Uuar Prada,. 

(I) The Uttar Pradesh Sugarcane (Regulation oC SUJ.'PI)' and Purchase) ( Amendment) Bill, 1963. 
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(2) The N')rthem India Canal and Drainage (Uttar Pradesh Amendment) Bill, 1963. 
(3) The Uttar Pradah SoD and Water Conservation Bill, 1963. 

(4) The Uttar Pradesh Vrihat Jotkar Vidhayak, 1963. 
(s) The Uattr Pradesh Zamindari Abolition and Land Reforms (Amendment) Bill, 1963. 
(6) The uttar Pndeah Paahudhan Sudhar Bill, 1963. 
(7) The Uttar Pradesh Goshala Bill, 1963 •. 

LEGAL 

Assam 

(I) The Assam Stamp (Amendment) Bill, 1963. 

(2) The Assam-Court Fees (Amendment) Bill, 1963. 

Bihar 

The Bihar Entertainments Duty Court-fees and Stamps (SurcharF Amendment) Amendment Bill, 1963. 

o"jarat 

(I) The Bambay Stamp (Gujarat Increase of Duties and Amendment) Bill, 1963. 
(2) The Gujarat Court of Wards Bill, 1963. 
(3) The Code of Criminal Procedure (Gujarat Amendment) Bill, 1963. 

(4) The Ahmedabad City Courts (Amendment) Bill, 1963. 
(s) The Bombay Stamp (Gujarat Amendment) Bill, 1963. 

K."ala 

(I) The Code of Criminal Procedure (KeraJa Amendment) Bill, 1962. 
(2) The Kerala Judicial Oflic:ers Protection Bill, 1962. 
(3) The Suits for Possession and Injunction ~  Bill, 1962. 
(4) The Kerala Gift Goods (Unlawful Possession) Bill, 1963. 
(5) The Kerala Stamp (Amendment) Bill, 1963. 
(6) The Kerala Local Authorities Loans Bill, 1962. 
(7) The Muslim Personal Law (Shariat) ApUication (Kerala Amendment) Bill, 1962. 
(8) The Madras Hindu Religious and Charitable Endowments (Amendment) Bill, 1963. 
(9) The Assumption of Management of Estates Proclamations (Repeal) Bill, 1963. 
(10) The MappiUa Muramakkathayam (Amendment) Bill, 1962. 

Madras 

The Holdings (Stay of Bllecution Proceedings) (Madras Amendment) Bill, 1963. 

Maharaslltra 

(I) The Presidency Small Cause Courts ~  Amendment) Bill, 1963. 
(2) The Maharashtra Deletion of the Term "Famine"" (From Laws applicable to the State) Bill, 1963. 
(3) The Maharashtra Repealing and Amending Bill, 1963. 

A(,/sort 

(I) The Mldras Hindu Religious and Charitable Endowments (Mysore Amendment) Bm, 1963. 
(2) Tile Bllllki Taluka (Registration of Documents), Bill, 1963. 
~  Til: M/J)re Gift G')3ds (Unlawful Possession) Bill, 1963. 
(4) The MYl:>re Civil Court ~ 1963. 
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(5) The Mysore Small Causes Court BiU, 1963. 
(6) The Mysore Court Fees and StlDlps Valuation (Amendment) Bill. 6~  

onu" 
The Orissa General Clauses (AmendInent) BiU, 1963. 

Pu";ab 

(I) The Punjab Gift Goods (Unlawful Possession) BiU, 1963. 
(2) The PaDjab Courts (Amendment) Bill, 1963. 

RajaltNm 

The Indian Soldiers (Litigation) (Eztension to Jagir Proceedings) Bill, 1963. 

Uttar PrtlllUJ. 

The Uttar Pradesh Civil Laws (Reforms and Amendment) BiU, 1963. 

~ 

The Pondicberry StIDlp Duty (Amendment) BiU, 1963. 

PARLL\MENTARY AFFAIRS 

Anlm'" Pradu" 

The Andhra Pradesh Payment of Salaries and Removal of Disqualifications (Amendment)BiU,I943. 

Au_ 

The Assam Legislative Assembly Members Salaries and Allowances (Ammdment) BiU, 96~ 

G1ljQT'" 

The Gujarat Legislative Assembly Members' Salaries and Allowances (Amendment) BiU, ~  

Madhya Pradu" 

,w ..... ' .. 

, " 

(I) The Mldhya Pradesh Legislative Assembly Members (Salaries and Allowances) Amendment BiU,',IS"" 
(2) The MlJhya Pradesh Legislative Assembly Prevention of Disqualification ~  BiD, ,1963. 

,:,. 
The Mysore ParlilDlentary Secretaries AIIo\\o1lJ1ccs Bill, 1963. 

onu" . ~  

(I) The Orissa Legislative Assembly Deputy Speabr's Salary ar.d Allcwafctf (}.mtr:t'Jr.rr.t) BiD. 1963-
(2) The Orissa Legislative Assembly Members' Salaries, Allowances ~  Bill. 1963. ' 

~ f • ", 

(I) The Punjab State Legla1ature (preventio%\ of Disqualificatioll) Amendment BiU, 1963. ~'  ' ~~' 
(2) The Punjab ~  Council Cbairma'.'s and Deputy Chairman's Salaries and ADoWIDCCI cAmeia'" 
mer;.t) Bill. 1963. ': 

(3) The Punjab Le&ialative Asaembly Speaker's and ~  Speaker's Salaries (AICcr..dment' BiD. I ~ ~~ 

Hil.W I'r.,'" . ' 
(I) The SaJaria and AIlowmces of ~  of Legislative Assembly (H'lIU!chaJ Prade,h, Bill, ~  

(2) Tbr Salaries and AIIowIIDcn of Speaker and Deputy Speaker of the LecisJative Assembly (lfl .... t .. ~  
Padesh) BiU, 1963. . " ". =. _... . .... : of 0 • • ' •••• -... 
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4.."" 

(I) The Assam LiqUl':' Prohibition (Amendment) Bill. 1963. 

(2) Tbe Maternity Bel:efit (Assam Amendment) Bill. 1963. 

lIiIIar 

The Bihar Hindu Relilioul Trustt (Second Amendmen t • ~  ~  

3ri/arat 

(I) The B:>mbay Rente. Hotel and Lodging HoUle Rate. Conttol (Amendment), Bill, 1963. 

(2) The Bombay Regiltllltion of Marriage. (Gujarat Extension and Amendment) BiiI,1963. 
(3) The Gujarat Survivina AIieDatioaI AboHtioa BilI.I9«i3., 
(4) The Bombay Rear", Hotel and Lodging House Rates Control (Guiarat Bxtension and ~ 
Bill. 1963. 

(I) The Opium (Kerall Amendment) Bill, 1962. 

(2) The Kerall Places of Public Resort Bill. 1963-

",.,.lJSIrtra 

(I) The Bombay Rents, Hotel and Lodging House Rates Control (ExteniXln of Duration and 8 I ~ 
Bill. 1963. 

F ~ IIeeIIIir GtsiWRfl ~ ell ~ 'II '  1963'· 

1iI11tJ"fI 

el) The Ms;ore PMbibitiaa. of hlolUB8 in Silow Hoaae ed PdWiC HA Bill. 1963. 
(2) The MJIOIe Children BiU, 1963. 
(3) The My'ore Cinema (Regulation) BiU, 1963. 

(4) The M'ysoie Famine Relief Fund nm, 1963. 
(5) The Mldras Hindu Religious and Charitable Bndowments (MY801e Amendment) Bill. 1;63. ,.,.. 
The Ptlojab Cinemas (Regulations) Amendment Bill. 1963 . 

.. jut-

The Rajasthan Noises Control, Bill, 1962. 

U"..,. Pr.sh 
The Uttar Pr&delh. Godan,CSansboclhan) Bm. 1963. 

TRANSPORT AND COMMUNICATIONS 

GrI rca' 
00 'l'M ...... ~  VcII.idea ~  

(2) The lIlcIian PortP(Gujarat Amendment) Bill. 1963. 

IfIfIa 

The ICenIa u.ctDey Carriage Bill, 1961. 

""1' II 

1"bc Bombay I...adini wi WJIarfaIe Pees (Amendment) Bill, 1963. 
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TRANSPORT AND COMMUNlCATlONS-(Ccmtd.) 

M.7sorw 
The Mysore Motor Vehicle (Transaction aDd PulatP'l'a Eiooda) (Amendment) JlilI, 1963. 

Orissa 

The Orissa Port Trust (Amendment) Bill, 14)63. 

RtJjtIJWm 

The Motor Vehicles (Ra;astbaa ..... dment) Bill, 1963. 



·APPENDlX, IV 

Or4inan&IJ is:-.u4 -luring th, period lit 1rmuary to 3 III DIUm""'. 1963 

.. ...-----
SPta 51. I ~  Date of Date on Date of ~~ 

No. promulgation which laid cessation 
before the 
HoUse 

-------------------.---
I 3 .. 5 6 7 

~
I. The Assam ContinFg;und 
g-ugmentation 0 rpus) 
rdinanc:e, 1963 (Assam Or-
dinance No. I of 1963) 3-7-63 19-8-63 28-8-63 

2. The Assam Appropriation 
Ordinance, 1963 (Assam Ordi-
DaDc:e No. II of 1963) 3-7-63 19-8-63 zS-8-63 

5. The Assam Finance (Amend-

r 
ment) Ordinance, 1963 
(Assam Ordinance No. III of 
1963) 8-7-63 . 19-8-63 24-8-63 

BIba, I. The Bihar School Examina-
tion Board (Amendment) 
Ordinance. 1963 . 7-5-63 lo-g-63 21-10-63 Rcrl,ccd by 

3. The Bihar Hindu Religious 
Trusts (Amendmer.t) Ordi-

legislation. 

nance, 1963 7-5-63 lo-g-63 21-10-63 Do. 

3. The Bihar Sugar Factories 
~  (Amendment) 
rdinance, 1963 .  . 7-8-63 lo-g-63 21-10-63 Do. 

4. The Bihar Panchayat Rai 
(Amendment) Ordinance 
1963 • 30-8-63 lo-g-63 21-10-63 Do. 

S. The Bihar District Boards and 
Loc:aI Boards (Control and 
M.anqement) (Amendment) 
Ordinance, 1963 • .  . 3-9-63 ~6  21-10-63 Do. 

6. The Bihar Ministers' Salaries 
and Allowances (Amendment) 
Ordinance. 1963 • .  . 21-12-63 12-3-64 22-4-64 Do. 

OaJant . I. The GUjarat Panchayats 
(Amendment) Ordinance, 1963 7-2-63 28-2-63 Do. 

3.1'be Bombay Homoeopathic 
Gujarat ~  Ordi-
nance, 1 3. • • . 14-10-63 9-12-63 19-1-64 
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I 3 4 , 6 7. 

E  E .. L 
Kerala I. The Luxury Tax on Tobacco 

(Validation) Ordinance. 1963 IS-12-63 al-l-64 Repllced by 
Ieplltion. 

2. The Trivandrum City Muni-
cipal (Amendment) Ordinance. 
1963 • 30-13-63 aB-l-64 Do. 

3. The Madras Commercial 
Crops Markets (Amendment 
and Validation) Ordinance. 
1963 . 31-12-63 al-l-64 Do. 

Mdhya Pradesh I. The Madhya Pradesh Town Im-
provement Trusts (Amend-
ment) Ordinance. 1963 30-1-63 27-2-63 Do. 

2. The Madh).. Pradesh Pan-
chayau (Amendment and 
Validation) Ordinance. 1963 . 1-2-63 27-2-63 Do. 

3. The Madhya Pradesh General 
Sales Tax (Amendment) Or-
dinance. 1963 :. 10-4-63 ' 3-10-63 Do. 

4. The Madhya Pradesh Ration-
alisation of Land Revenue 
(Amendment) Ordinance. 
1963 . : 6~ . 3-10-63 Do. 

S. The Madhya Pradesh Indus-
trial Relations ( Amendment) 
Ordinance. 1963 19-6-63 3-10-63 Do. 

6. The Madhya Pradesh Pan-
chayata (Amendment) Ordi-

Do .. nance.1963 19-6-63 3-10-63 

7. The Madhya Pradesh Munici-
pal C'.orporation (Amendment) 

Do. ~  1963 . 39-6-63 3-10-63 

B. The Madhya Pradesh Munici-
palities (Amendment) Ordi-
nance. 1?63 29+63 r 3-10-63 Do. 

9. The Madhya Pradesh Local 
Authorities (postpOnement 
of Blections) Repealins Ordi-

Do. JUIIlCe. 1963 29+63 3-10-63 

10. The Madhya Pradesh Secon-
darv Bducation (Amendment) 

Do. Ordinance. 1963 . 9-7-63 3-10-63 

n. The Madhya Pradesh ICh8df 
and Villqe Industries (Am-

Do. endment) Ordinance. 1963 11-7-63 3-10-63 

~ 
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12. The Madhya Pradesh Town 
Area ~  

Replacrdby 1963· 29-7-63 3-10-63 
JesislatioD. 

13. The Madhya Pradesh General 
Sales Tax (Second .Amead-
ment) Ordinance, 1963 21-8-63 3-10-63 Do. 

14. The Madhya P:s:il!'Sh Local 
Authorities School Teachers 
~  in GOftl'lUDa1.t 
. ervice) Ordinance, 1963 . 19-8-63 3-10-63 Do. 

IS. The Madhya Pradesh Pan-
chayats (Second AmODdment) 

De. Ordinance, 1963 . 7-9-63 3-10-63 

16. The Madhya Pradesh Indira 
K'Ila Sangit Vishwavidyalaya 
(Amendment) Ordinance, 1963 24-9-63 3-10-63 Do. 

17. The Madhya Pradesh Legis-
lative Assembly Prevention of 

r Diqqualification. (Amendment) 
Do. Ordinance, 1963 . at+65 3· J0.6J 

18. The Madhya Pradesh Legis-
lative Assembly Memben 
(Salaries and Allowances) 

Do. Ameniment Ordinance, 1963 29-9-6) 3"10.6) 

19. The M .. dhya PradesltSalaries 
and Allowances of Ministen 
(Amendment) Ordinance, 1963 ~6  3-10.61 Do. 

Madna I. The Madras Essential Ar-
ticles Control and Requisi-
tioning (Temporary ~  

AmendIDeot ~ 
6-3-63 Do. 1963 . 24-1-63 29-1-63 

s. The MIdns Home o.m 
Ordinance, 1963. 24-1-63 29-1-63 9-3-63 Do. 

3. The Madras GeuerI1 Sales 
Tax (Special Provisions) 
Ordinance, 19153 .  .  . 10-6-63 7 ..... ' 39-8-63 Do. 

Mabanabtra I. The Bombay Munk:ipal 
CorporItioD (AIIIfD'In=nt) 
Ordinance, 1963 . 2S-I-63 11-2-63 24-3-63 Do. 

2. The Maharashtra Co-open-
tive Societies (Amendment) 
OJ'diMpce, 1963. • . 110606) 3oo9-6J .10-63 Do. 

126 



I 2 

" 5 6 7 
~ __ ......... -_· .... a ................ ..-. ___________ • ___ -.. .......... ~  

3. The Maharashtra Agricul-
tura] Lands (Ceiling on Hol-
dings) (Amendment) Ordi-
nance. 1963 13·1-63 

4. The Bombay Municipal C0r-
poration (Second Amend-
ment) Ordinance, 1963 :z8-10-63 

I. The National Defence Fund 
(Orissa Collection) Ordinance, 
(96:z. 

2. The Utkal Univenity (Am-
endment) Ordinance, 1963 . 

I. The PunjabLegiakture(Ple-
vention of Disqualification) 
Amendment Ordinance. 
1!)6:z • 

2. The Punjab Taation Law. 
(Amendment) Ordinance, 
1963 

3. The Punjab General Sales 
Tax (Amendment) Ordi-
nance, 1963 

4. The Punjab Passengers and 
Goods Taaoo (Ameml-
ment) Ordinance. 1963 

,. The Punjab Cinemas (Re-
gulations) Amendment Ordi-
nance. 1963 . 

6. The Punjab Development 
of Damaged Areas (Va-
lidation) Ordinance. 1963 

7. The Punjab Entertainments 
. IMy (AmeodH.) Oadi-
nance. 1963 

8. The Punjab Motor Vehicles 
. Ttration (AlneM«knent) Or-
diDance, 1963 

9. The Punjab Courts Am-
~  0rdinaDce,1963 

10. The PuuJab Legislative &-
aembly Speaker', and De-
pu!)' Speaker', Salarica (Am-
~ ~ 96  

'-5-63 

19-a-63 

Replaced by 
legislation. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 
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r 

Uttar Pra:lcsh • 

II. The Punjab Legislative 
Council Chairman'. aDd 
Deputy Chairman', Salaries 
and AIlowauces (Amend-
ment) Ordinance. 1963' ,22-6-63 

12. The Punjab PasseDgml aDd 
Goods TaatioD (Second 
Amendment) Ordinaru:e, 
1963 • 10-7-63 

13. The Puniab Criminal Law 
Amendment Ordinaru:e. 1963 26-II-63 

I. The Rajasthan SIles o! Motor 
Spirit Taxation (Amend-
ment)OrdUlaDee.1963 24-1-63 

2. The Rajasthan Entertain-
ments and Advertisements 
Tax (Amendment) Ordinance. 
1963 . 22-10-63 

3. The Jodhpur University. 
(Amendment) Ordinance, 
1963 . 29-10-63 

4-The Rajasthan Panchayat 
Samitis and Zila Parishad, 
(Amendment) Ordinance. 
1963 • 19-12-63 

,. The Rajasthan Panehayat 
Samitis and Zila Perished. 
(Second Amcnclment) Ordi-
nance, 1963 29-12-63 

I. The Utt'U ~  A'ltarim 
Zila PJrishad (San;ho:lhan) 
A:ih,.:lesb, 1962 31-12-62 

2. The Ha.daaour Town De-
velopment Board (Amend-
ment) Adhyadesh. 1962 31-12-62 

3. The Nortbcm Indfa Canal 
and Drainage (Uttar Pradcah 
San.hodhan) Adhyadeah. 

29-i-63 1963. 

4-The Uttu Pradeah Shri 
BadriDath Temole (AmeDd-
ment) Adh,mcsh. 1963 . 20-7-63 
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Do. 

18-2-64 Do. 

Do. ' 

21-2-64 Do. 

Do. 

21-2-64 Do. 

21-2-64 Do, 

4-2-63 28-2-63 Do. 

4-a-63 17-3-63 Do. 

4-2-63 28-2-63 00. 

.16-9-63 23-10-63 Do. 
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~
s. The Uttar Pradesh Muslim 
Waqfs (Sanshodhan) Adhya-
desh, 1963. 14-8-63 16-9-63 4-II-63 Replaced by 

Pradesh Ksbet-
legislatiOD. 

6. The Uttar 
tra Samiti Tatha Zila Pari-
ahad (Sanshodhan) Adhya-
desh, 1963 17-9-63 23-9-63 23-10-63 Do. 

7. The Uttar Pradesh Antarim 
zUa Parishad (Sansbodban) 
Adhyadesh, 1963. 29-6-63 16-9-63 23-10-63 Do. 
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